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SEVENTH REPORT OF THE COMMITTEE ON PETITIONS
(SEVENTEENTH LOK SABHA)

INTRODUCTION

|, the Chairperson, Committee on Petitions, having been authorised by the
Committee to present on their behalf, this Seventh Report (Seventeenth Lok Sabha) of
the Committee to the House on the Action Taken by the Government on the
Recommendations made by the Committee on Petitions (Sixteenth Lok Sabha) in their
Fifty-First Report on the Representation received from Shri Subhash Kumar Singh
regarding payment of full contracted amount by the Bharat Coking Coal Limited {BCCL)
to M/s. Sadbhav Annapurna (JV) without completion of the work

2. The Committee considered and adopted the draft Seventh Report at their sitting
held on 16 September, 2020.

3. The observations/recommendations of the Committee on the above maiters

have been included in the Report,

NEW DELHI: " DR.VIRENDRA KUMAR,
Chairperson,
16 September, 2020 Committee on Petitions.

25 Bhadrapada, 1942 (Saka)



REPORT

ACTION TAKEN BY THE GOVERNMENT ON THE RECOMMENDATIONS MADE BY
THE COMMITTEE ON PETITIONS (SIXTEENTH LOK SABHA) IN THEIR FIFTY-FIRST

REPORT ON THE REPRESENTATION OF SHRI SUBHASH KUMAR SINGH
REGARDING PAYMENT OF FULL CONTRACTED AMOUNT BY THE BHARAT

- COKING COAL LIMITED (BCCL) TO M/S. SADBHAV ANNAPURNA (JV) WITHOUT

" COMPLETION OF THE WORK.

The Committee on Petitions (Sixteenth Lok Sabha) presented their Fifty-First
Report fo Lok Sabha on 3.8.2018 on the representation received from Shri Subhash
Kumar Singh regarding payment of full contracted amount by the Bharat Coking Coal
Limited (BCCL) to M/s. Sadbhav Annapurna (JV) without completion of the work.

2. The Committee had made certain observations/recommendations in the matter
and the Ministry of Coal were asked to implement the recommendations and requested
to furnish their action taken replies thereon for further consideration of the Committee.

3. The Ministry of Coal vide their communications dated 13.5.2019, 13.2.2020 and
29.7.2020 have furnished their interim, final and then updated Action Taken Replies,
respectively, in respect of all the observations/irecommendations contained in the
aforesaid Report. The recommendations made by the Committee and the replies
furnished thereto by the Ministry of Coal have been detailed’ in the sticceeding
paragraphs. o

4, In paras 41 and 42 of the Report, the Committee had observed/recommended as
follows:- |

"The Commiffee note from the submissions made by the Ministry of Coal that
BCCL had awarded a Contract to M/s. Sadbhav Annapurna (JV) for removal of

380.84 LCM OB (Lakh Cubic Meter of Over Burden, including Jhama), removal of
16.5 LCM Dump Loose OB (Lakh Cubic Meter Dump Loose Over Burden) and
extraction and transportation of 65.54 LMT (Lakh Metric Ton) coal from Khudia,
Palasia, GP (Gopinathpur-Top), GP (Gopinathpur-Bottom), Brindabanpur (Top &
Bottom) and Kalimati group of seams of Basantimata Dahibari Patch of Dahibari
Colliery of Chanch Victoria Area, BCCL for a period of 48 months (w.e.f,
10.6.2013 to 9.6.2017) with the financial involvement of ¥ 4,71,78,08,000/- vide
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5.

Work Order dated 21.05.2013. M/s. Sadbhav Annapurna (JV) started the work
with effect from 10.06.2013 and executed 74,12,780.786 M3 of In-situ OB(Cubic
Meter of In-Situ Over Burden), 41,26,024.147 M3 (Cubic Meter) of dumped loose
OB (Over Burden) and dispatched 8,43,396.600 Ton of ceal up to January, 2015;
amounting to a total value of ¥1,08,20,59,769.46. Haowever, out of the total
amount, after making deductions, Vviz., such as Income Tax, Security Depost,
Energy Charges, Penalty for non-achievement of target, efc., BCCL actually paid
an amount of £98,20,36,219/- to the Contractor till January, 2015. In addition to
this, an amount of ¥5,60,76, 530/- was paid by the BCCL to the Contractor against
the Diesel Escalation till January, 2015. Taking info account the above payments,
the Committee observe that till January, 2015, BCCL had paid #1,03,81,12,749/-
during period of initial 18 months to the Contractor, i.e., M/s. Sadbhav Annapuma
(JV) which is around 229 of the fotal contracted amount of 34, 71,78,08,000/- as
per the Work Order dated 21.05.2013. ‘

The Committee are constrained to take a very serious note of the fact that the
release of payment of ¥ 1,03,81,12,749/- by the BCCL to the Contractor, which
was approximately 22% of the total contracted amount within an initial period of
just 18 months Is not justifiable on the part of the BCCL without proper
assessment of the work actually executed by the Contractor. The Committee,
therefore, strongly recommend that before releasing the payment against the
Bill(s) raised by the Contractors - whether presently engaged or fo be engaged in
future, proper assessment of the work actually executed by the Contractor(s)
keeping in view the target and achievement, physical inspection of the site fo
check the actual progress/production in respect of extraction and transportation of
coal, excavation and removal of OB, and removal of loose dump OB should be
metictlously done in accordance with the established accounting procedures and
vetted by internal Vigilance Apparatus. The Committee would like to be apprised
of the steps taken in this regard within three months of the presentation of this
Report.” '

The Ministry of Coal, in their interim Action Taken Replies, have submitted as

follows:-

“The tender which was-awarded to M/s. Sadbhav Annapuna (JV) was ﬂoafed by
BCCL in August 201 2,‘“:'when there were no uniform guidelines across Coal India
Limited (CIL) and its subsidiaries for such works.

Subsequently, guidelﬁnes/rules were formulated and incorporated as Chapter 6
(i.e., Hiring of Equipment for Removal of Overburden and Extraction of Coal} of
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Contract Management Manual (CMM) of Coal India Limited (CIL) with the
approval of CIL Board in November, 2014,

The synopsis of difference between payment provisions of above said BCCL
tender and provisions of Chapter 6 of CMM infroduced in November 2014 are as
follows.-

(i)

(i)

(i

As per the provisions of contract between BCCL and Sadbhav Annapurna
(JV), full value of payment due for coal produced/dispatched within
contract quantity shall be paid on account bills subject to dispatch. As per
chapter 6 of CMM, in case, coal extraction and transportation is more than
OB extraction compared to agreed stripping ratio, full payment will be
restricted for quantity of coal as per stripping ratio and subject to dispatch.

As per the provisions of contract between BCCL and Sadbhav Annapurna
(JV), 50% (fifty percent) of payment for OB removal in excess of
commensurate quantity as per stripping ratio within contract quantity wil
be paid in on account bills. As per Chapter 6 of CMM, 50% of payment of
OB removal in excess of commensurate quantity as per stripping ratio will
be made within the contract quantity provided the so payable amount do
not exceed security amount available with the department (covering
Performance Security & Retention Money). :

A comparative statement in tabular format of relevant provision of BCCL

tender floated in 2012 and existing provision of Chapter 6 of CMM may be
perused at Annexure-,

A Task Force/Committee was constituted in CIL to review/modify the
existing provisions of Contract Management Manual of CIL encompassing

the observations made in 47th and 51st Report of Parfiamentary

Committee on Pefitions. The Task Force in respect of this query
recommended inclusion/modification of a few other clauses related fo
payment in addition to the present stipulation of the Chapter 6 of CMM,
which are given below:- '

" (a)  Task Force has recommended to make jt mandatory to measure

the OB quantity through 3DTLS by CMPDILAhird party in the
contract. ..
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The recommendat

(b)

The Task Force recommended the following clause for
incorporation in Measurement and payment clause of Chapter 6 of

CMM:

"(j) B. Release of payment after extraction/production of coal and
transportation to surface coal dump by the contractor in those cases
where the contractor is not responsible for non-dispatch of coal
from surface coal dump and the payment is held up for more than
90 days, the following system is to be adopted provided the coal
received at Surface Coal Dump after weighment.-

(A

(B)

(C)

(D)

80% payment for the coal produced and fransported up to
Surface Coal Dump after weighment to be considered for
payment.

Balance payment for the above coal produced and

 transported up to surface coal aump as mentioned above will

be released only after ifs dispatch.

Release of payment for the quantities of OB commensurate
with 80% quantity of coal produced (as per current stripping
ratio) and transported to aump shall also be released after
measurement as prescribed in clause 5.

The payment as made under serial No. A and C above shall
be treated as provisional payment and it shall be adjusted,
as finalized as per clause 5(h) and 5(j) (i) above (Sl. No. 1 of
Annexure-ll). N

%

For releasing such payments as at (j} B, approval of tender approving
authority is required. In case Board of ClL/Subsidiary is the tender
approving authority, with approval of CMD of CIL/Subsidiary.

ions of Task Force have been agreed by Chairman, CIL and put

to CIL Board for Approval. CVO, CIL has been requested vide letter dated
13.5.2019 furnish the status of implementation of the recommendations made by
the Task Force.”

6. Further, the Ministry of Coal, in their final Action Taken Replies, have submitted

as follows:-
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7.

'The tender which was awarded to M/s. Sadbhav-Annapurna (JV) was floated by
BCCL in August 2012 when there were no uniform guidelines across CIL & its
subsidiaries for such works. Subsequently, guidelines/rules were formulated and
incorporated as Chapter 6 (i.e. Hiring of Equipment for Removal of Overburden

- and Extraction of Coal) of Coniract Management Manual (CMM) of Coal India

Limited (CIL) with the approval of CIL. Board in November 2014,

A Task Force/Committee was constituted in CIL to review/modify the existing
provisions of CMM of CIL encompassing the observations made in 47t & 51st
Reports of Parliamentary Committee on Petitions. The Task Force also
recommended inclusion/modification of a few other clauses related to payment in
addition to the present stipulation of the Chapter 6 of CMM, which were sfated in

detail in the interim reply.

The recommendations of the Task Force have been agreed by Chairman, CIL. and
put to CIL Board for Approval and the status of implementation was sought from

- CVO, CIL vide letter dated 13.05.2019.

In response, it has been intimated by Coal India Limited that the
recommendations of Committee on Petitions have already been approved in
principle for implementation across alf subsidiaries of CIL by Chairman, CIL.
However, while doing the same it was noticed that various rules and procedures
in different departments need fo be aligned afresh to effectively implement the
recommendations of Commiftee on Petitions. Accordingly, a need was felt fo

completely revise the current CMM.which was approved by CIL Board in 2006

and is presently in force. The work of revision which includes defiberation among
different executive wings of CIL and its subsidiaries has been completed and the
revised manual as put up to Audit Committee which in turn advised some more
modifications. After incorporating their suggestions the revised manual will be
placed before CIL Board for approval This process is likely to be completed by
March 2020 and would be ready for immediate implementation in- all subs;dfanes
from the commencement of the new Financial Year."

In their updated Action Taken replies, the Ministry of Coal have submitted as

follows:-

"CIL has sfated that fhe modifications in CMM of CIL as per the recommendation
of the Committee on. Petftrons has been approved by CIL Board in its 400th
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meeting held on 12.3.2020 and has been circulated to all concerned vide letter
dated 18.3.2020 to implemented the changes from immediate effect.”

8. In paras 43 and 44 of the Report, the Committee had obéerved/recommended- as
follows:- :'

9

"The Committee further take note of the fact that the original Work Order dated
91.5.2013 was subsequently revised twice and the revised Work Orders dated
29.3.2014 and 24/26.11.2014 were issued midway by the BCCL due to deviation
in the awarded quantum of work and extension of time. The revised Work Order
dated 29.3.2014 after the first deviation had added some extra patch of work and
had, thus, revised the already sanctioned contours of work with an extension of
time for period of 9 months (w.e.f 10.6.2017 to 9.3.2018) and with the financial
involvement of ‘& 5,60,31,24,150/-. The subsequent revised Work Order dated
24/26.11.2014 after second deviation further added some extra patch of work and
revised the sanctioned outline of work with an extension of time for a further
period of 8 months (w.ef 10.3.2018 to 9.11.2018) again with the financial
involvement of T 6,38,21,10,400/~ Consequently, due fo above mentioned
deviations in the awarded quantum of work, the mutually agreed Work Schedule
was also revised five times.

Since frequent revising of Contract and the Work Schedule with hefty additional
financial implications o the same Contractor without any cogent reasons could be
an indication of undue favoritism and causing loss to the exchequer, the
Committee, recommend that any deviation in the execution of Contract after the
initiation of the Contracted Work should be specifically mentioned in the Notice
Inviting Tender and subsequent Revised Work Order(s) so that such situation, as
in the instant case, could be avoided in future. Further, the changes or revision
with respect fo_ conditions/parameters subsequent to the deviation(s) of work
should conform to the provisions mentioned in the Notice Inviting Tender and the
Work Order and duly approved by the Competent Authority, i.e., the Board of the
Company. Alternately, if some additional work of removal of Dump Loose OB
and/or extraction and transportation of coal, efc., crops up midway, the BCCL
should work out modalities to award the work to some other Contractor after
‘adhering to the prescribed Standard Operating Procedures. The Committee would

like o be apprised of tie action taken by the Ministry in this regard."

The Ministry of Coé_i!, in their interim and final Action Taken Replies, have

submitted as follows:-
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"The Task Force has reviewed the provision of Chapter 3 (Transportation
Contract) and Chapter 6 of CMM (Hiring of Equipment for OB removal, Coal
exiraction and transportation,) with respect to Deviation/Nariations in Quantities
(Clause & of Conditions of Contract) and proposed the amendments at SLNos.?
and 3 of Annexure - If, :

Existing Provision:

;
}

(i) The limit on extension of altéred or additional work is not mentioned.
(i) Price fall clause will not be applicable.
(i} DOP not clearly specified,

Synopsis of Action Recommended:

(i) The extension of altered or additional work shall not exceed 30% of
original contract value or one-year time period whichever is earfier.

(i) Extension of Contract with additional quantity shall be done with imposition
of Price Fall Clause (Only in Chapter 3 of CMM) i.e. “to accept to execute
the work at the existing awarded rate or the awarded rate in the next
tender whichever is lower”.

(i) Delegation of Power (DOP) has been clearly specified in case of deviation.

10, In paras 45 and 46 of the Report, the Committee had observe'd/recommended as
follows:- ‘ |

"The Committee observe that M/s. Sadbhav Annapurna (JV) could not achieve
the parameters and time schedule prescribed in the original Work Order dated
21.5.2013 for removal, extraction and transportation of Coal. As a matter of fact,
up to 31.1.2015, the Contractor could only execute 60% of the target for which the
BCCL had imposed a penalty of & 24,52,000/~. However, the Committee are
astonished to find that subsequent to the revision of the contracted work twice
vide Work Orders dated 29.3.2014 and 24/26.11.2014 that too in favour of M/s.
Sadbhav Annapurna (JV), the Contractor did not make any sincere efforts fo re-
calibrate its operations as a resulf of which, as on 30.4.2016, a meagre 52% and
98% of the targets were achieved in respect of excavation/removal of OB and
. extraction/ transportatioh of coal respectively,
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In this connection, the Committee further recommend that the existing penalty
~ provision(s) under Clause No. 6 of the Notice Inviting Tender as well as relevant |
- provision(s) in other NITs to be floated by the subsidiaries of Coal India Limited
ingluding the BCCL in future, should be reviewed and made more lucid and
stringent with respect to non-achievement of target by the Contractor. Further,
there should also be an express provision In the NiTs relating to forfeiture of
earnest money/security deposit and also Blackiisting of the alf such Contractors
who fail fo achieve the target as per the Tender Document due to which the
Company ncurs financial losses. The Committee would like to be apprised of the

concrete action initiated by the Ministry of Coal, in this regan !

" 11.  The Ministry of Coal, in their interim and final Action Taken Replies, have
submitted as follows:- ‘ _

"The Task Force has also proposed modifications in clauses 6.1 and 6.2 of
CC/GTC to make the penalty provision in respect of defaulting contractor and
non-achievement of target by contractor, stringent and unambiguous. The
recommendations may be seen at Sl. Nos. 4, 5, 6 & 7 of Annexure - 1.

Existing Provision:

(i Shortfall has to made up in the financial year (Chapter 6 of CMM).
(i) The withheld amount will be réleased when the shortfall is fully made up.

(i) It is not clear whether the targét of month is to be reduced in proportion to
the hindrances caused (as per clause 6.4 of CC/GTC) during month for
calculation of penalty/witQholding the amount on the-account of shortfall.

(iv) The method of making up of shortfall and conversion of withheld amount to
- penalty in last three months of contract fs not clear.

(vi  Ifthe contractor fails to start the work within stipulated period, the company
will cancel the work after giving 15 days’ notice fo commence the work
along with forfeifure of Eamest money. In addition, the department shall be
at liberty to debar the selected bidder from participating in future Bids for at
least 12 months. -
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12.

Synopsis of Action Recommended:

(i)

(i

(i)

()

(v)

Shortfall has to be made up in succeeding three months (This change is
recommended in Chapter 6 of CMM in line with Chapter 3 of CMM).

Once the shortfall is made up within specified period the so withhield
amount will be released. However, when the shortfall is made up In par,
the withheld amount proportionate to the shortfall made up will be
released. If either full or part of shortfall is. not made up within the
succeeding three months, proportionate withheld amount shall be
converted into penalty.

For calculation of penalty, the fargef of month is fo be reduced in
proportion to the hindrances caused (as per clause 6.4 of CC/GTC) during
month {page 16 of Annexure - fi).

The method of making up of shortfall and conversion of withheld amount to
penalty in last three months of contract has been clearly specified in
present recommendation.

If the contractor, without reasonable cause or valid reason, commits
aefault in commencing the execution of the work within the aforesaid date,
the company shall, without prejudice to any other right or remedy, be at

-~ liberty, by giving 15 days’ notice in writing to the contractor to commence

the work, failing which to forfeif the Earnest Money deposited by him.
(Existing provision) '

Additionally, the company- shall debar such defaulfing contractor from
participating in future tenders in concerned Subsidiary/CIL HQ for a period
of 12 (twelve) months from the date of issue of such Jeffer. In case of
JV/Partnership firm, the debarment shall also be applicable to all individual
partners of JV/Partnership firm. (Proposed modification)(Clause 7 of

Annexure - II)"

In para 47 of the Report, the Committee had observed/recommended as follows:- .

"The Commitfee observe from the submissions made by the Ministry of Coal that
there were no glaring irregularities found in the case of payment made to M/s.
Sadbhav Annapuma (JV) by the BCCL without completion of work. As per the
Report of the CVO of BCCL, no irregularities were established except that of non-
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deduction of penalty amount by the BOCL officials against whom minor penalty
was imposed. However, the Committee are satisfied fo note that when the
connivance of some officials o the aspect of non-deduction of penalty amount
from M/s. Sadbhav Annapuina (JV) was pointed out during the informal
discussion with the representatives of the KMinistry of Coal during the Study Visit of
the Committee to Kolkata on 4.5.2017, the Minor Penalty against the delinquent
officials were converted to Major Penalty Proceedings. However, in this regard,
the Committee are of the considered opinion that the specific work areas in all the
subsidiaries of Coal India Limited which are prone to corruption should be
identified by the Ministry and an Institutional Mechanism with an impregnable
 fireball of stringent time-bound penalty should be put in place so that any element |
of corrupt practices by the officials are tackled in a mechanical manner. !

13, The Ministry of Coal, in their interim Action Taken Replies, have submitted as’
follows:- |

"The following work areas prone tc; corruption has been identified in the
‘Corruption Risk Mitigation Policy of Coal India Limited’ available in CIL Website:-

(i Recruitment _

(i) ~ Transferand posting .
© (i) Procurement of all kinds of machinery including heavy equipment

(iv)  Award of various contracts including transportation contracts, removal of

overburden and extraction of coal

(v} Coal stock shortage, measurement of coal and OB

(vi)  Quality of coal

(vii)  Washeries and leasing of land, use of washery rejects.

(viii) | abour/DGR/ESM Contracts

(ix)  Payment of Bills of contractors

(x)  Pilferage and theft of coal

(xi)  Coal diversion/black marketing by coal consumers

(xi) ~ Joint Ventures and partnerships with other PSUs

The different mode of action fo manage corruption risk are as under:-

() Annual Action Plan of Anti-Corruption Measures -

(i) Action on misconduct ~ During 2018, Major penaity imposed on 23 number
of officials and Minor penalty on 11 number of officials.

(iii)  Action on criminal offence — Prosecution sanction against 3 number of
officials given in 2018.
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(v} Surveillance Detection - 5004 number of CCTV and 8807 number of GPS
has been instafled so far.

(v} Development of source for information _ '

(v} Identification of sensifive posts & rotation of employees — 397 number of
executives have been rofated during the year 2018.

(Vi) Preventive Action including System improvement studies and Identification
of Good practices and implementation ~ 78 number of suggestions made
and implemented during 2018,

(vifi)  List of undesirable contact-men. :

(ix)  Integrity Pact - adopted under the aegis of CVGC and Transparency
International for all coniracts of CIL. The threshold value in respect of
CMM tender is Rs.5 crores and above. '

A copy of the Policy may be perused at Annexure-ll."
- 14, In para 48 of the Report, the Committee had observed/recommended as follows:-

"The Committee also foresee that there could be many more cases relating to
over/advance payments fo the Contractors by the BCCL which should now be
promptly investigated by some Independent Investigation Agency. In this regard,
the Committee fully endorse the recommendations of the CVO, BCCL to inquire
into all the matters related to over/advance payments to the Contractors in all the
subsidiaries of CIL including M/s. Sadbhav Annapurna (JY) and also to hand over
the investigation to the Central Bureau of Investigation for detailed
inquiry/investigation. The Committee would like the Ministry of Coal to take
necessary action and apprise the Committee accordingly within three months of
the presentation of this Report to the House." '

15, The Ministry of-CoaI, in their interim Action Taken Replies, have submitted as
follows:- '

- "All CVOs of the subsidiary cor;vpanies have been requested to inquire into the
irregularities highfighted in the Report in outsourcing contracts of their respective
subsidiaries and intimate accordingly.

No such cases have been detected in WCL, CCL, MCL& NCL so far

Three stich cases have'been detected in SECL for which prelimihary investigation
has been carried out by the Vigilance Division of SECL and detailed investigation
by CBl is being arranged. The gist of the cases is tabulated below:-
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| Name of the W.O. ref. with date Name of the Contractor | Excess amotnt
Mine : as preliminary
investigation-by
vigilance team |
(inRs) |
Baroud OCM | SECL/GM/RGH/SO M/s. Bihar Construction | 7,50,45,144. 41
(P&P)WO/374/16/ 1200 and . without Tax and
dated 19.07.2016 M/s. Asha Construction | escalation
' (JV), Korba
Baroud OCM | SECL/GM/RGH/SO(Min)/ M/s. Bihar | 2,52,76,139. 72
WO/M406/17/11 Construction, Korba without Tax and
dated 15.04.2017 escalation
Jampali OCM SECL/GM/RGH/SO(Min)/ | M/s. Bihar Construction | 7,62,77,761. 38
| WO/ 414/17/121 and without Tax and
dated 01.06,2017 M/s. Asha Construction | escalation
(JV), Korba !

Further, CVO, Coal India Limited has stated that an Interim Report has been
received from ECL stating that prima facie deviations were found in 16 cases so
far and further verification is going on.

In view of the information provi_de
CVO, Coal India Limited has been

d by the Coal India Limited and its subsidiaries, - -
requested vide letter dated 13.5. 2019 to furnish

a complete report about the cases in SECL, BCCL and ECL to the Ministry."

16.  Further, the Ministry of Coal, in their final Action Taken Replies, have submitted
as follows:- '

"t was stated in the interim reply dated 13. 05.2019 that prima facfe such cases
were detected in SECL, ECL and BCCL. Accordingly, CVO, Coal India Limited
was requested vide letter dated 13.05.2019 fo furnish a complete Report about
the cases in SECL, ECL and BCCL to the Ministry. -

In this matter a Report has been received from CYO, Coal India Limited about the
cases in SECL, ECL and BCCL. The stafus of the cases is as follows:-

(i) The Vigilance Division of SECL has investigated two numbers of
cases and advice of CYC was sought. In the case of Baroud OCP,
CVC's advice. has been received and disciplinary action has been
initiated against nineteen (19) officials of SECL. In case of Jampali
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(i)

(i)

()

OCP, CVC advice is awaited. Simultaneously, both the cases were
referred to CBI for mvestfgaffon

The Vig:lance division of ECL has investigated fourteen (14)
numbers of cases and prima facie no cases of over-payment and
no vigilance angle has been observed.

In BCCL, a committee conducted sample examination of six
patches and concluded that the penalty/kept back amount is a
continuous process and as per provision it may be refurned when
progressive farget is achieved. Another commitiee examined
another four (4) patches which were closed at that time and
concluded that the kept back which was withheld considering
hindrance was waived with the approval of BCCL Board since the
contractor finally achieved the target of coal.

It is further stated that the case of Sadbhav Annapurna (JV) was
referred to CBI for investigation by CVYO, BCCL however, the same
has been retumed by CBIl, ACB, Dhanbad with following
observation.-

"Perusal of your letfer does not reveal any cognizable offence
requiring CBY investigation by registering formal FIR. Over payment
or advance payment made to a contractor by BCCL appears to be a
mere violation of terms and conditions of the contract and this does
hot come under the jurisdiction of CBI as the matter is
administrative in nature. It may be mentioned that as per CVC and
CBI manual, CBI is supposed to entertain only those complaints
which contain specific and-definite allegations involving corruption
or serious criminal misconduct against public servants efc. falling
within the purview of CBI. Your reference does not fall under this
category. Analysis  of your letter and enclosed documents reveals
that the amount of penalty withheld from the contractor’s bill due to
non achievement of target is liable to be paid back once shortfall is
fully made up by the contractor. Hence, the same appears to be a
contract dispute between BCCL and the concerned contractor.
Further, it is not clear what offence has been committed by the said
confractor. and which public servant of BCCL has committed
criminal m;sconduct or any other offence under the PC Act of IPC.
Your complamt also does not mention the names and designation
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of officer/officials responsible for the alleged irregularity. Roles
played by individual public servants have not been mentioned in
your complaint. If appears that the matter has been simply referred
to CBI without any detailed investigation/enquiry by the Vigilance
Department of BCCL on the basls of recommendation made by the
Committee on Pefitions of 164 Lok Sabha. It appears that the
Committee has endorsed the recommendation of BCCL to enquire
info all the matter refated to over/advance payment to the contrattor
of all the subsidiaries of CIL on the basis of apprehension that there
could be many more cases relating to over/advance payments to -
the contractors. It may be mentioned.that CBI, ACB, Dhanbad is not
having jurisdiction to conduct investigation/enquiry pettaining to all
subsidiaries of Coal India Limited. CBI is ready to make compliance
of recommendation of the said Committee of Lok Sabha if a
detailed investigation or fact finding enquiry Is made by BCCL
disclosing specific allegations involving corruption and criminal
misconduct against public servants and private person and
subsequently referred as per procedure o the concerned CBI
Branch having jurisdiction.

It is therefore requested that action as mentioned above may
‘please be taken and if a criminal case worth CBI probe is made ou,
& formal complaint/FIR may be lodged with CBI specifying
allegations and names of accused officer/officials of BCCL along
with previous approval of the competent authority u/s 17A of the PC
(Amendment) Act, 2018,

CVO, BCCL has stated that it was clearly mentioned by BCCL in
their letter vide which the case was referred to CBI that Major
Penally charge sheet has been served to the identified officers as
per the 15t stage advice received from CVC, It was also mentioned
that the said file can be made provided if required.

CVO, BCCL has further stated that Departmental inquiry in the
matter was conducted and 10 found the charges as “Not Proved’,
Subsequently, the case has beer referred o CVC for seeking 2n
stage advice for Minor penalty -as opined by the Disciplinary
Authority. As per vigilance investigation, no criminal offence has
been identified. The letter from CVO, BCCL to Ministry of Coal may
be perused at Annexure-IV."
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17.

18.

In para 49 of the Report, the Committee had observed/recommended as follows -

"With a view to ensure accurate physical measurement of extraction, removal and
transportation -of coal by the Contractors devoid of manual intervention, the
Committee recommend . that the Ministry of Coal should persuade the
Management of Co?l India Limited fo introduce modern technology such as,
Unmanned Arial Vehicle (UAV), 3D Terrestrial Laser Scanner (TLS), etc., in all its
subsidiaries, viz., Bharat Coking Coal Limited, Western Coalfields, Central
Coalfields, Eastern Coalfields, Northern Coalfields, Mahanadi Coalfields, efc., so
that the payment to-the Contractors is made strictly in accordance with scientific
work measurement of extraction, removal and transportation of coal by them. The

~ Committee would like to be apprised of the action taken by the Ministry of Coal in
the matter."

- The Ministry of Coal, in their interim and final Action Taken 'Réplies, have
. submitted as follows:-

"The Task Force constituted to examine and revise the provisions of Contract
Management Manual has proposed an additional clause fo be added in Chapter 6
of CMM which reads as follows:-

The initial and final measurement of HOE patch shall be done by
CMPDIL/hird party by 3D TLS. For contract more than one year, anhnual
measurement of OB shall be reconciled on basis of measurement by
CMPDIL/third party done by 3D TLS (p.3 of Annexure-ll).

The Task Force recommendation has been agreed by Chairman, Coal
India Limited and put to CIL Board for Approval. CVO, Coal India Limited
has been requested to furnish the status of implementation of the
recommendations made by the Task Force." :
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OBSERVATIONS/RECOMMENDATIONS

Contract Management Manual (CMM) and its implementation in all the subsidiaries
" of Coal India Limited ' :

19. The Committee on Petitions, while examining the representation of Shri
Subhash Kumar Singh regarding payment of full contracted amount by the Bharat
Coking Coal Limited (BCCL) to M/s. Sadbhav Annapurna (JV) without completion
of the work, had noted that BCCL awarded a contract to M/s. Sadbhav Annapurna
(JV) for removal of 380.84 LCM OB (Lakh Cubic Meter of Over Burden, including
Jhama), removal of 16.5 LCM Dump Loose OB (Lakh Cubic Meter Dump Loose
Over Burden) and extraction and transportatlon of 65.54 LMT (Lakh Metric Ton)
coal from Khudia, Palasia, GP (Gopinathpur-Top), GP (Gopinathpur-Bottom),
Brindabanpur (Top & Bottom) and Kalimati group of seams of Basantimata
Dahibari Patch of Dahibari Colliery of Chanch'Vi'ctori'a Area, BCCL for a period of
48 months (w.ef., 10.6.2013 to 9.6.2017) with the financial involvement of ¥
4,71,78,08,000/- vide Work Order dated 21.05.2013. M/s, Sadbhav Annapurna (JV)
started the work with effect from 10.06.2013 and executed 74,12,780.786 M3 of In-
situ OB (Cubic Meter of In-Situ Over Burden), 41,26,024.147 M3 (Cubic Meter) of
dumped loose OB (Over Burden) and dispatched 8, 43,396,600 tons of coal up to |
January, 2015, amounting to a total value of  1,08,20,59,769.46. The Committee
further noted that tll January, 2015, BCCL had paid € 1,03,81,12,749/- durmg the
period of initial 18 months to the Contractor, i.e., M/s. Sadbhav Annapurna (JV)
which is around 22% of the tqtal contracted amount of € 4,71,78,08,000/-.

20. The Committee took a serious note of the fact that the release of payment of
#1,03,81,12,749/- by the BCCL to the Contractor, which was approximately 22% of

the total confracted amount within an initial period of just 18 months is not
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justifiable on the part of the BCCL without proper assessment Q‘f the work actually
executed by the Contractor. The Committee had, therefore, recommended that
before releasing the payment against the Bill(s) raised by the Contractors,
whether presently engaged or to be engaged in future, proper assessment of the
work actually executed by the Contractor(s), keeping in view the target and
achievement, | physical inspection of the site t_o c-'!heck the actual
progresslﬁroduction in respect of extraction and transportation of coal, excavation
and removal of OB, _énd remoﬁal of loose dump OB should be meticulously done in
accordance with the established accounting procedureé and vetted by internal

Vigilance Apparatus. -

21.  In pursuance thereof, the Ministry of Coal, in their final Action Taken
Replies, have submitted that the recommendations of the Committee on Petitions
have already been accepted, in principle, for implementation across all the
subsidiaries of Coal India Limited. However, while doing the same, it was noticed
that various rule's and procedures in different Departments need to be aligned
afresh to effectively implement the recommendations of the Committee on
Petitions. Accordingly, a need was felt to completely revise the current CMM which
was approved by the Coal India Limited Board in 2006. The work of revision which
includes deliberations amongst different executive wings of Coal India Limited and
its subsidiaries has been completed and the revised manual as put up to the Audit
Committee which, in turn, advised‘s;me more modifications. After incorporating
their suggestions, the revised manual will be placed before the Coal India Limited
Board for approval. The Minist'ry have further submitted that this process is likely
to be completed by March 2020 and would be ready for immediate implementation

in all subsidiaries from the commencement of the new Financial Year.
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22.  The Ministry to Coal, in their final Action Takén Replies, have appraised thé
Committee that the modifications in the Contract Management Manual (CMM) of
CIL as per the recommendation of fhe Committee on Petitions has been approved
by CIL Board in its 400th meetir;’;g held on 12.3.2020 and has been circulated to all
concerned vide letter dated 18.3.2020 to implement the changes from immediate
offect. The Committee appreciate the efforts of the Ministry of Coal/CIL .
notwithstanding the fact that the Ministry were not able to functionalise the
aménded CMM for giving tender(s) for undertaking various activities connected
with the removal of Over Burden, Jhama, Dump Loose and extraction and
transportation of coal from different aréas Ieéding tfo inordinate delay- in
-impleme_nting the relevant recommendation of the Committee by the Management
of Coal India Limited in this regard. The Committee now frust that the provision of
the amended Confract Managénﬁent Manual would be implemented in all the

subsidiaries of CIL from the commencement of the new'Financiai Year.

Disciplinary Proceedings against errant officials of Coal India Limited and of other
entifies

23.  While observing that there were no glaring irregularities found in the case of
payment made to M/s. Sadbhav Annapurna (JV) by the BCCL without completion
of work and also as per the Repor; of the CVO of BCCL, no irregularities were
established except that of non-deduction of penality amount by the BCCL officials
against Whom minor penalty was imposed which.was, later on, converted into
'Major Penalty Proceedingsf_against the deiinquent officials. However, in this
_ regard, the Committee were;'-of the considered opinion that the specific work areas
in all the subsidiaries of C_E:al India Limited which are prone to corruption should
be identified by the Ministry and an Institutional Mechanism with an impregnable

fireball of stringent time-bound penalty should be put in place so that any element
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of corrupt practices by the officials are tackled in a mechanical manner. The
Committee also fully endorsed the recommendations of the CVO, BCCL to inquire
into all the matters related to overfadvance payments to the Contractors in all the
subsidiaries of CIL including M/s. Sadbhav Annapurna {(JV) and also to hand over
the investigation to the "Central Bureau of Investigation for detailed

inquiry/investigation.

24.  The Ministry of Coal, in their Action Taken Replies, have informed that the
following work areas prone to corruption has been identified in the 'Corruption
Risk Mitigation Policy of Coal India Limited’ available in CIL Website:-

(i)  Recruitment.
(i) Transfer and posting.
(i)  Procurement of all kinds of machinery including heavy equipment,

(iv) Award of various contracts including transportatzon contracts,
removal of overburden and extraction of coal.

(v)  Coal stock shortage, measurement of coal and OB.
(vi)  Quality of coal.

(vii) Washeries and leasing of land, use of washery rejects.
(viii) Labour/DGR/ESM Contrgcts. |

(ix) | Payment of Bills of Contractois.

(x)  Pilferage and theft of coal.

(xi) Coal dwersuonlblack marketmg by coal consumers.

(xii} . Joint Ventures and partnerships with other PSUS
' b ‘Page 19 of 22
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25.  The Ministry have further informed that' all CVOs of the subsidiary
companies were requested to inquire into the irregularities highlighted in the
‘Reportin outsourcing contracts of their respective subsidiaries -l:iut no such cases B
have been detected in WCL, CCL, MCL. & NCL, so far, However, thrée such cases
have been detected in SECL for which preliminary investigation has been carried
out by the Vigilance Division of SECL and detailed investigation by CBI is being

arranged.

26.  Further, an Interim Report was received from ECL stating that prima facie
deviations were found in 16 cases and further verification was going on. Apart
from the aforesaid, the Ministry of Coal, in the final action taken replies, have also
informed that a Report has been received from CVO, CIL about the cases in SECL,
ECL and BCCL. The status of the cases is as follows:-

()  The Vigilance Division of SECL has investigated two numbers of
cases and advice of CVC was sought. In the case of Baroud OCP,
CVC’s advice has been received and disciplinary action has been
initiated against nineteen (19) officials of SECL. In case of Jampali
OCP, CVC advice is awaited. Simultaneously, both the cases were
referred to CBI for investigation. -

(i) The Vigilance division of ECL has investigated fourteen (14} numbers
of cases and prima facie no cases of over-payment and no vigilance
angle has been observed.

(i) In BCCL, a committee conducted sample examination of six patches
and concluded that the penalty/kept back amount is a continuous
process and as per provision, it may be returned when progressive
target is achieved. Another committee examined another four (4)
patches which were closed at that time and concluded that the kept
back which was withheld considering hindrance was waived with the
approval of BCCL Board since the contractor finally achieved the
target of coal. ' '
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(iv) The case of Sadbhav Annapurna (JV) was referred to CBI for
investigation by CVO, BCCL however, the same has been refurned by
CBI, ACB, Dhanbad stating that CBI, ACB, Dhanbad is not having
jurisdiction tfo conduct investigation/enquiry pertaining to all
subsidiaries of Coal India Limited. CBI is ready to make compliance
of recommendation of the said committee of Lok Sabha if a detailed
investigation or fact finding enquiry is made by BCCL disclosing
specific allegations involving corruption and criminal misconduct
against public servants and private person and subsequently referred
as per procedure to the concerned CBI Branch having jurisdiction.
CVO, BCCL has further stated that Departmental inquiry in the matter
was conducfed and [0 found the charges as “Not Proved”,
Subsequently, the case has been referred to CVC for seeking 2n
stage advice for Minor penalty as opined by the Disciplinary
Authority. As per vigilance investigation, no criminal offence has
been identified.

27, The Committee are partially convinced with the action initiated, till date by
the BCCL Authorities, primarily, to weed out the nexus between the Contractors
and the various layers of decision making Authorities, which has resulted in
substantial loss to the exchequer. Though it is a welcome step that, of late, BCCL
has identified various work areas prone to corruption, but in the considered view
of the Committee, overstay of official(s) at a particular office/work area often give
rise to developing some sort of ‘interest groups', which further leads to 'rent-
seeking behaviour' and finally end up in giving financial and other favour(s) to
some of the favourite business entities at the cost of exchequer. The Committee,
thefefore, suggest that in the work areas which are prone to corruption, 'overstay
of officials at a particular office/ work area' should also be included and efforts be
made to formulate 'Standing Orders' to the effect that the decision making officials
are mandatorily re-shuff!ed after a maximum period of three years. The Committee,
would also like to appreciate the role and vigilant functioning of the CVO and other

officers in the hierarchy of Vigilance of Coal India Limited in initiating a justice-
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driven investigation to contain the organised pilferage from the excheguer. The

Committee hope that the contribution of all such officers should form part of the

'success story’ not only within the BCCL but also other entities, as well.

NEW DELHI: DR. VIRENDRA KUMAR,
Chairperson,

Committee on Petitions.

16 September, 2020
25 Bhadrapada, 1942 (Saka)
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Provisionsiofusiéa—ﬁbhav Tender

_Present Provision o%ich_a‘pt';&;r 6 of CMM

E’;SLNo;

12. Measurement of O.B. and Coal :

The measurerment of 0.B. and Caal shall be done
by the surveyor along with the agency in
accordance with survey measurement  as
prescribed in the code for uniform system of
maintenance, contral and verification of coal
stock in all mines of CIL, as described below:

Initial surveying and leveling: -
z) Before an area is taken up for opencast

| mining, masensy pillars are canstructed at 30

Meter intervals. The pillars are so canstructed
that when they are Joined In one direction, 2
series of parallel lines is formed i the general
direction of the proposed facef faces. The fines
formed by pillars joined in another direction will
be at right angle to the first set of lines. The
ground levels at the pillars and at 15 meter?
intervals will be taken. In case of & waorking
quarry, piflars will be canstructed an the solid’

will however, be taken in the warking area as-
well as in the virgin area. Each pillar will be
numbered and the number engraved init.

b) In case of working opencast mines where
masonry pillars as indicated in (a) above were
not constructed, a base line should be faid with
iasonry pillars constructed at 30 “Meter
intervals. Anather line should be laid at right
“angle to this base line an which also masanry

| pillars should be constructed at 10 Meter
%, intervals. These twao lines should become the

“reference lines which should be utilized for
making quarry sections at 15 Meter intervals
parallel to bath the reference lines, The first set
" of section should be made based upon surveying
' and leveling conducted by the Area surveyors
which would give initial profile of the opencast.
Thereafter, every month surveying should be
carried out for making the new profiles of the
" opencast in order to arrive at the quantily or
carrect excavation of coal and overburden.

¢ In case of opencast mine being worked on
develaped workings elther In single section or
| multlsections, offset survey should be carried’
out 't assess the quantity of coal lacked in

5. Measurements and Paymenis :

1 Measurernent of 0.B and Coal:

Befare an area is taken up for working, the
pre-level survey shall be taken up jointly
as desceibed hereafter on the hase plan.
‘The contractor shall sign the base plan
with respect of which subsequent survey
volumes will be determined. Contractors
are required to furnish their proposed
work completion schedule indicating
month-wise progress keeping in view the
total quantum of work. The schedule sg
given shauld be agreed by Engineer-in-
Charge. )

measurement of the works, caal and Over
Burden (0.B) shall be carried out by Area

' team and representative of agency.

and Coal shall be done on insitu hasis by
Unit Surveyor 2long  with  the
representative of agency in accordance
with susvey measurement as prescribed in
the code for uniform system aof
maintenance, cantrol and verification of
coal stock in all mines of CIL.

Mode of interim quarterly / half-yearly
measurement s to be carried out by Area
Surveyor, Unit Surveyor, representative of
agency. Association af CMPDIL / other
discretion of the CMD of the campany.

Surveying and leveling:-

a) initial surveying and leveling shall be
carricd out as per “New Code of Uniform

| System of Maintenance, Cantrot and

Verification of Coal Stock in all mine of
CiL”. The suhsidiary shall incorperate such
mode in the bid document.

The initial and final joint survey:

autharjty in association with Hd. Otr.

ground in the virgin area of the quarry. Thelevels'| Survey Team, CMPDIL / other s,ubsidiary: ‘

| All interim monthly measurement of G.B. ]

Head Quarter and representative af the |

subsidiaries may also be sought at the

pillars/ staoks and partings. This will farm the
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basis of calcuiation of extracted guantity of coat
when the pillars/ stooks and partings are mined
out by opencast method,

The running on account bill will be rajsed every’
month or stipulated In the werkorder/ contract
agreement and payment wilf be made within 30 |
(thirty) days from the date of passing of the bill
by the executing authority. .

13.1 If the surface is toa much undutated, the
intervals of measurement may be
suitably reduced from 15 Meter,

13.2  Maintenance of records: -The plan of the
quarry will be'drawn on cartridge paper on 1:500
scale and the ground level will be recorded at 15
Meter intervals. The intervals may be further
reduced, if found necessary. The number.of each
pilar will be recorded on the plan.

Subsequent Surveving and Leveling =

The tevels of the overburden at 15 Meter
iervals af the exact spots, where initisl levels
wen: tzkan, will be taken in the working area at
he end of each month. The dates of all such
mmgaagrsments aid olso the date of indtial
meastnermant will be recordar on the plan along

1-with the reduced level of each point. i the
1-entries are {oo

numerous and difficult. to
“atcammodate on the plan, a register may be
: maintained for recording the levels with dates,

-13.4 When coal seam Is exposed, the levels of

extrond, Similarly, the ievels of floor will he

°| takesn wefore the area is back filled or allowed to

get drowned.

13.5 In the excavated portion also, the levels of
the pointsalong thegrid wherethere are abrupt
changes in the levels should also be taken.

,12.6 A Bench Mark and 2 base line will be
maintained at suitable places away from the
guarry on firm undisturbed ground. The tevels
and positions of the pillars should be rechecked
In reference to the bench mark and base line
every sixmonths.

“top of the seam wiif be taken before the coal is |

WBF ‘g-u—bseqdé.rﬁ ' SUr;r—é\)ing and Leveling:

This will be carried out as per “New Code
of Uniform System of Maintenance,
Control and Verification of Coal Stock in all -
mine of CIL”,

The dates of all such measuremenis and
also the date of initial measurement will

| be recorded on the plan along with the
. reduced level of each point. If the entries
Jrare too numetous
"} accommaodate on the plan, a registar may
-be_maintzined for recording the levels

and difficult to

with dates.

¢} When coal seam is expased, the levels
of top of the seam will be taken before the
coal is extracted by Area Surveyor,

Sirnifarly, the levels of floor will be taken _

before the area is back tilled or allowed to
get drowned by CMPDIL / other subsidiary
team.

d) In the excavated portion also, the lovels
of the points along the grid where there
are abrupt changes in the levalz shodld

also be taken,

e} A Bench Mark and a base line will be ¢

maintained at suitable places away from
the guarry on firm undisturbed ground.
The jevels and positions of the pillars
should be rechecked in reference to the
bench mark and base line every six
months by Area Office Surveyor,

1) Measurement of Overburden Remuval |
Any standard in Sltu method for
measurement of quantity of-ovarburden
removed car be adopted. But, once a
method is adopted it will not be changed.
Payinent will be made of the guantfties as
measured.

g) Measurement of Coal Removal : In Situ
volumetric  measurement of  coal
production cah be found out In the same
manner prescribed In “New Code of

1| Uniform System of Maintenance, Control

and Verification of Coal Stock in ali mine of

23,7 Mesturdinant oovebureEen Redibvali - !

LCIE”,
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I for uniform system of

Any “standard method for  meastrement of :
quantity of overburden removed can be
adopted. But, once @ method is adopted it will
nat be changed. Either of the two methods as
described at sl. No. 14 & 15 at page- 3 of ‘Code
maintenance, contro}
and verlfication of Coal Stock in ait mines of CIL
shallbe  adopted.

13.8 Measurement of Coal Removal: -

Volumetric measurement of coal production can
be found out in the same manner as in the case
of OBR. In this case the levels from top of the
seam up to the floor of the seam will be

considered,

14. Repulations in payment for coal
The volumetric quantities of coal shall be

caleulated  in accordance  with prascribed
gufdelinesin above para No.13.8, The same shall
te converted in tonne and shall be reconciled |
with the quantity dispatched as per weighment

of Raliway/Truck receipts. Payment will be made

&5 the lesser of the quantities as determined by |
the above modes. :

15. A) Payment will he released on guentity of
coal despatched outside the leasehold
limits of the quarry “and quantity of.
overburden removed for the above purpose
a¢ calculated on the basis of current
stripping ratio as per mutually agreed
AWork Schedule’ (time and progress chart)
drawn by the Area Authority and duly
approved by CVID, BCCL. Payment of coal
and OB shall he regulated in the following
manner :- )

a) On account payment for rernaval of OB (as
per average monthly quaniity in wark
schedule) will be admissible to the extent
of 50% {fifty percent) of the guantity of OB
disposed off by the contractor tili the time
coal is exposed for extraction subject to
fulfillment of OB remaval schedule.
full value of payment due for coal
produced/dispatched within _contract
quantity shall be paid in on account bills.
¢) Full velue of payment for OB actually

removed or OB commensurate 1o egal

b

—

Y| the variation of 2% {two percent).

- j) Payment will be released on guantity of

produced {as per current stripping ratic},

h) Regulations in payment for Coal: The
volumetric quantities of coal shalt be
caleulated in accordance with prescribed
guidelines in above para. The same shall
be converted in ton and shall be
reconclied with the quantity dispatched as
per weighment of Railway J Truck
receipts. Payment will be made on the
lesser of the guantities as determined by
the above modes. -

The conversion factor / spacific gravity for
the specified seam of coal will be worked
out and shall form the basis of canversion. |
In reconciliation, if the quantity of coal
delivered by the contractor at the
destination is found to be less than the
quantity measured at the place of work,
the contractor shall be liable to pay
penalty for the variation in queantity upto
2% (two percent) at the rate of prevailing
sale price of the said grade of coa and pay
a penalty at double the aforesald sale
price for the quantity beyond / exceeding

i) The running on account bill will be raised
every month or stipulated in the work
order/ contract sgreement and payment
will be made within 30(thirty) days from
the date of passing of the hill by tha
executing authority.

coal dispatched outside the leasehold
limite of the guetry and quantity of
overburden removed for the above
purpose as per steps mentioned below:

i) Current stripping ratio as muotually
agreed, as per NiT/ agreed work schedule
shali form the basis of release of payiment
In respect of overburden and coal,

i) On Account payment for removal of OB
witl be admissible to the contractor to the
extent of 50% (fifty percent) of the
quantity of OB disposed of by the
contractor tlil the initial coal seam is
exposed for extraction. :

25
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whlchever is !ess shall & be paid i in on.accou nt

bills.

50% {Hifty uercant] of payment for OB

‘removal In_ excess _of commensurate

ﬁuantetv ~within- eoritrack qdant!tv will-be
pak! ini. nn account bﬂ[s

work "chedufa;itrme -ind prngrEL chartj

~approv.ed by CVID; BECL, However artual!

m) Subsequent payment on removat of OB |
within contract quantity will be restricted |

oh the basis of agreed stripping ratio lLe.
payment will be finked to extraction of
coal, However, if OB removal and coal

| removal is as per agreed stripping ratio,
i full payment on removat of OB shall be |

made subject to dispatch of coal as
indicated above. However, 50% of

| payment .6f OB rembvél in excess of.

aunRLity: Byarirsd BE ceitified in the jaint:

commensurate guantity as _per stripping :

messurem ent shall be paid in-the final Bil-

‘ratio will be made_within_the contract,

after veconciliation.

quantity provided the so payable amount

do not exceed securlty amount available

Bl Release of payment after | with__ the _ department _ {covering
extraction/production of _ coal and | Performance _Seeurity & Retention |
to _surface dump by the | Money).

transporiation

.contractar In those ¢ases where the contractor
is not responsible for nondispatch of coal from

surface duymp the foFEowmg system. is 1o be

adopted :

il

80%.payment for the coa| produced and

i}

transported tp to Dump to be considered

for payment.
Balance 20% payment from the above coal

i) The

produced and transported will be released
only after _despatch of the total coal

iv} Full value of payment due to coal
dispatched within the contract quantity
shall be released in ‘On Account’ bills
when the coal
stipulated stripping ratio.

v} In case, coal extraction fs more and QP

removal is less than.the strmging ratto,

full_payment on OB removal will be

considered at Sl .No. {1},
volumetric  dquantity__ of  coal

produced/transporied _and dumped at

made.

In. ‘case, . toal . .extractian _ and

Surfacg Dump. as_per -BOQ shall _be |

transportstion s more than OB

calculated in accordance  with  the
prescribed_guidelines of _the vellow book

extraction compared to agreed stripping

ratio, full payment will be restricted for

and same shall be converted into tonne. for

quantlty of coal, based on stripping ratto,

Considering the above payment.

iv} Fimal payment for coal will be regulsted in

v}

accordance. with clause of work order.

issued to the Agency for the work.

Release of payment for the quantities of OB

corresponding to the actual OB removed.

However, for the portion of coal guantizy

for which payments could not be
relessed due to restriction of tha

commensurate with 80% quantity of coal
produced fas per current stripping ratio}

' stripping ratio may be relessed to the

exient of 80% of the payable amount

and transporied to dump.

For_releasing  such_payments as _at ‘Bf,

prmuded__the .exira coal extracted_ /

transported is dispatched by, company

information to Boa rd. Area will only process

,_pproval of CMD, BCCL will be required with f

f

and executing authority is satisfied about
the stability of mining

such proposals where the contractor is not

undertaken,

respons:ble for non-despatch of coal,

1 vi) The above stipulation for progressive

payment Is o ensure compliance of

targets as per the mile stone indicated in-
the schedule of prog,ress However, actual__

extracted maiches |

operetion,

e
o™,

868
08
470




| quantity executed {Coal & OB) as certified |
_in the final joint measurement shall be
paid after re-conciliation in the final bill .
irrespective of stripping ratio maenticned
in agreed work schedule / Bld.

vii} In case of variation in available
stripping  ratio  compared to agreed
stripping ratiq, the same can be modified
based on actuals during the course of
contract subject to approval of competent
authority.

e S NOTE: e e e

{ 1) The above mode of release of payment-
shall be applicable where Hiring Works
| involve both removal of OB and extraction’
of coal.

1 Incase only coal extraction.or only 0B
rernoval Is in the scope of work, no such
restricion shall be applicable ie.
extraction of coat / removal of OB will be'{
) made based on in situ measurement,
‘ However in case of extraction of coal
release of payment shall be subject to
dispatch. Mining shall be as per
acceptable geometry including bench
width and height, statutory provisions and
standard industry practice.

2) Subsidiaries may also decide its own
regulation towards mode of payment for
iterns  executed (duly  approved)
depanding on locations)] and gee mining
site consideration. However, such mode
shal be elaborated in the bid document.
3) The provisions made above are general
in nature and can be rodified depending
i , ' on lacal considerations with the approval
of subsidiary.
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5. Measurements zrd Payments: :

Clause 5 of

5. Measurements and Payments: Aprovision should

be added tp pay
Measurement of 0.B and Coal-

SPECIAL NOTES

i
Measurement of 0.8 2nd coal: the quantity of L
AND : coal which could B
ADDITIONAL | Before an area is talken up for werking, the pre-leval Survey | Before an area s taken up for werking, the bre-level | nopt ba dispatched ‘ L
TERMS & shall be taken up jeintly as deseribeq hereafter on the bage survey shail be taken up Jaintly as describeq herezfteron | dye o factor
CONDITIONS olan. The contractor shall sign the base plan with respect of the base plan, The cantiactar shall sign the bage Plan | beyond control of .
FORHIRING | which subseguent survey volumes will pe determined. | with respect of which subsequent survey voiumes will be | the contractor.
CONTRACT

Contractors are required to furnish thair Propesed work | determined, Centractors are required to furnish their
completion  schedule indicating  month-wise progress | proposed work completion schadule indicating month-

et et

EXCAVATION, | ke Eping in view the tota} quantum of work. The schagdule 50 | wise progress keeping in view the total quantum of work.
REMOVAL OF | given should be agraed by Engineer-in-Charge. The schedule sp given should be agresd by Engineer-in-
OVERBURDEN, Charge.

EXTRACTION

The Initial and final Jeint survey measurement of the works,

OF COAL coal and Cver Buyrdan {O.B} shall be carried out by Area | The inkial and final joint survey measursment of the :
AND authority in association with Hd. Qtr. Survey Team, CMPDIL works, coal and Over Burden (0.8) shall be carried out by +
TRANSPORTAT]

/ other subsidiary tearn and representative of agency. Arza authority in association with Hg, Qtr. Survey Team,
All interim monthly measurement of 0.8. ang Coal shall be CMPDIL / other subsidiary team and representztive of
done on insity basjs by Unit Surveyar along with the agency. o
reprasentative of agency In accordance with survey | A Interim monthly measurement of O.B. and Coal shal|
Mmeasurement as prescribed in the code for uniform system | be done on insity bagis by Unit Surveyor along with the
of maintenancs, control and verification of ceal stock in all representative of 3gency in asccordance with suryey
Mmeasurement as prescribed in the eode for uniform

System of maintenance, eontrol and verification of epal
Mode of interim quarterly / half—year?ymeasurement istobe | stockin ali mines of CIL, |

carried out by Area Surveyor, Unit § urveycr, representative :
of Head Quarter and  representative of the agency.
Asspciation of CMPDIL / other subsidiaries may alse pe
sought at the discration of the CMD of the company.

ON

Chapter 6 of
CMM, Pape 28-
91 -

- *
Mode of inéerim Quarterly / halfyearly measurement is
to be carried out by Area Surveyor, Unit Surveyor,
representative of Head Quarter and representatiye of the
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Surveying and lavaling:-

a) Initial surveying and leveling shall be carried out as per
“New Code of Uniform System of Maintenance, Control and
Verification of Coal Stock in all mine of CIL”. The subsidiary
shall incorporata such made in the bid document.

b) Subsequent Surveying and Leveling: This will be carried
out as per “New Code of Uniform Systern of Maintenance,
Control and Verification of Coal Stock in all mine of CJ1”.

The dates of all such measurernents and also the date of
initial measure ment will be recordad on the plan along with
the reduced level of each peint. If the entries are too
flumerous and difficult to accommodate on the plan, &
register may be maintainad for recording the levels with
dates.

¢} When coal seam is axposed, the levels of top of the seam
will be taken before the coal is extracted by ‘Area Surveyer,
Similarly, the levels of fioor will be taken before the area it

back filled or allowed to get drowned by CMPDIL / other
subsidiary team.

d) In the excavated portion also, thé levels of the points

along the grid whera thare are abru ut changes in the levels
should also ba taken.

e} A Bench Mark and a hase line will ba maintained at
suitable piaces away from the quarry on firm undisturbed
ground. The levels and positions of the oillars should be
rechecked in reference to the bench mark and base line
every six months by Area Office Survever.

agehcy. Association of CMPDIL / othar subsidiaries may
also be sought with the approval of CMD of the company.

Surveying and laevaling:-

a} Initial surveying and leveling shall be carried out as per
“New Code of Uniform System of Maintenance, Contra|
and Verification of Coal Stock in all mine of CIL”. The
substdiary shall incorporate such mode in the bid
document.

b) Subsequent Surveving and Leveling: This will be carried
out as per “New Code of Uniform System . of
Maintenance, Control and Verification of Ceal Stock in ali
mine of CILY.

The dates of all such measurements and also the date of
initial measurement wil! be recorded on'tha plan along
withthe reduced level of each point. Ifthe aptries are tog
numerous and difficult to accormmodate on tha plan, 2
register may be maintained for recording the lavels with
dates, ‘

c) When coal seam is exposed, the levels of top of the
seam will be taken befora the coal is extractad by Araa
Surveyor. Similarly, the lavels of floor will be taken before
the area Is back filled or allowed to get drownad by
CMPDIL/ other subsidiary team. :

d) In the excavated portion alse, the levels of the points
along the grid where there are abrupt changes in the
levels should also be taken.
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) A Bench Mark and a base line will be maintained at
f} Measurement of Overburden Remaoval: Any standard in | suitable places away from the quarry onfirm undisturked
Situ method for measurement of quantity of averburden ground. The levels and positions of the pillars should be
removed can be adopted. But, once 3 method is adanted it | rechecked in reference to the bench mark ang base ling

will nat be changed. Pavment will be made of the guantities | every six manths by Area Office Susveyer.
2s measured.

f} Measurement of Gverburden Removal: Any standard .
in Situ method for measurement of quantity of
overburden removed can be adopted. The modern
system of survey measurement such as Electronic Total
Station (ETS) and 3D Terrestrial Laser Scanner (3DTLS)
shall be used in measurement. ClL/ Subsidiary can alsc
adopt any new iechnology/gadget etc. ‘as aporoved by
h) Regulations in payment for Ceal: The voltmetric | OL or Subsidlary for measurement ‘of quantity of
‘quantities of coal shall be caleulated in accordance with 1 averburden, ! :
prescribed guidelines in above para. The same shall be
canverted in ton and shall be recanciied with the guantity
dispatched as per weighment of Railway / Truck receipts.
Payment will be made on the lesser of the quaniities as | than ohe year, annual measurement of OB shall be o,
determined by the zhove mades. reconciled on basis of measurament by CMPDIL/third ' -
The conversion factor / specific gravity for the specified seam party done by 3DTLS.
of coal will be worked out and shall form the basis of
conversion.

g) Measurement. of Cozl Removal: In Situ volumetric
measurement of coal production. can be found aut in the
same manner prescribed in “New Code of Uniform System of

Maintenance, Control and Verification of Cozl Stock in all
mine of CIL*,

The Initial and final measurement of HOE patch shall be
dane by CMPDIL/third party by 3DTLS. For cantract mare

g} Measurement of Coal Removal: In Situ volumetric
In reconciliation, if the quantity of coal delivered by the | measurement of cozl production can be found out in the
contractor at the destination is found to be less than the | same manner prescribed in “New Code of Uniform .
quantity measured at the place of work, the contracter shall -System of Maintenance, Contrel and Verification of Cozl

be liable to pay penalty for the vartation in quantity upto 2% | Stock in all mine of CIL”.
{two percent) at the rate of prevailing sale price of the said
grade of coal and pay a penalty at double the aforeszid sale | h) Regulations In payment for Coal: The volimetric
price for the quantity beyond / exceeding the variation of 2% quantities of coal shall be calculated in accordance with
{two percent). -1 prescribed guldelines in above para. Thé same shall be
1) The running on account hill wil be raised every month or | convertedin ton and shall be reconcited with the quantity
stipulated in the work order/ contract agreement and dispatche as per welghment of Railway / Truck recaipts.
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payment will be made within 30{thirty) days from the date
of passing of the bill by the executing authorlty.

J) Payment will be released on quantity of coal dispatched
outside the leasehold limits of the quarry and quantity of
overburden removed for the ahove purpose as per steps
mentioned below:

i) Current stripping ratio as mutually agreed, a3 per NIT/
agreed work schedule shali form the basis of release of
payment ih respact of overburden and coal.

ii} On Account payment for removal of OB wil} be admissible
to the contractor to the extent of 50% (fifty percent) of the
quantity of OB disposed of by the contractor i} the initia|
coal seam is exposed for extraction.

iii) Subsequent payment on removal of OB within contract
quantity will be restricted on- the basis of agreed stripping
ratlo i.e. payment wili be linked to extraction of coal.
Hewever, if OB removal and coal remova! s as per agreed
stripping ratio, full payment on remeval of 0B shall be made
subject to dispatch of coal as Indicated ahove. However, 50%
of payment of OB removal in excess of commensurate
quantity as per stripping ratio will be made within the
contract quantity provided the so payable amount do not
exceed securifv amount available with the department
[covering Perfarmance Security & Retention iMoney).

iv} Full value of payment due to coal dispatched wlthin the
contract quantity shail be refeased In ‘On Account’ bills when
the coal extracted matches stipulated stripping ratio.

V] In case, coal extraction is mora and OB removal is less than
the stripping ratio, full payment on O3 removal will be made.
In case, coal extraction and transportation is more than OB
extraction compared to agreed stripping ratlo, full payment
will be restricted for quantity of ceal, based an stripping
ratio, corresponding to the actual QB removed.

Payment wiil ke made on the lesser of the quantftxes as
determined by the above modes.

The conversion factor / specific gravity for the specified
seam of coal will be worked out and sha]! form-the basis
of conversion.

In reconciliation, if the quantity of coal de livered by the
contractor at the destination is found to be legs than the
quantity' measured at the place of work, the contractor
shall be liable to pay penalty for the variation in duantity
upto 2% (twa percent) at the rate of prevailing sale price
of the sald grade of coal and pay 2 penalty at double the
aforesaid sale price for the quantity beyond / exceeding
the variation of 2% {two percent).

1) The running on account bill will be raised every month
ar stipulated in the wark order/ cantract agreement and
payment will be made within 30(thirty) days from the
date of passing of the kill by the executing authority.
j}Payment will be released on quantity of coal dispatched
cutside the leasehold limits of the quarry and quantity of
everburden removed for the above purpase as per staps
mentioned below:

i} Current stripping ratic as mutually agreed, as per NIT/
agreed work schedule shall form the basis of release of
payment in respect of overburden and coal.
fi} On Account payment for removal of OB will be
atmissible Lo the contractor to the extent of 50% (fifty
percent) of the quantity of OB disposed of by the
contractor till the initlal coal seam [5 exposed for
extraction. ;

iii) Subsefquent payment on removal ‘of OB within
contract quantity will be restricted on the basis of agreed
stripping ratio L.e. payment will be linked ta extratction of
coal. However, if OB removal and coal removal is as per
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However, for the portion of coal quantity for which
payments could not be released due to restriction of the
stripping ratio may be released to the extent of 80% of the
payable amount provided the extra coal extracted /
transported is dispatched by company and executing
authority is satisfied about the stability of mining operation
undertaken.

vi) The above stipulation for progressive payment is to
ensure compliance of targets as per the mile stone indicated
in the schedule of progress. However, actual guantity
executed ( Coal & OB) as certified in the final joint
measurement shall be paid after re-conciliation in the fing}
bill irrespective of stripping ratio mentioned in agreed werk
schedule / 8id.

vii} In case of variation in available stripping ratio compared
to agreed stripping ratio, the same can be modified based on
actuals during the course of contract su bject to approval of
NOTE:

1) The above mode of release of payment shall be applicable
where Hiring Warks Invelve hoth removal of 0B and
extraction of coal.

In case only coal extraction or ohly OB remaval isin the scape
of work, no such restriction shall be applicable i.2. extraction
of cozl / remaval of 08 will be made based on in sity
measurement. However in case of extraction of coal release
of payment shall be sublect to dispatch. Mining shall be as
per acceptable geometry including bench width and height,
statutary provisions and standard industry practice.

.2) Subsidiarles may also decide its own regulation towards

mode of payment for items executed (duly approved)
depending an locational and geo mining site consideration.

agreed stripping ratfo, full payment on removal of OB
shall be mada subject to dispatch of coal as indicated
above. However, 50% of payment of 0B remaval in
excess of commensurate quantity as per stripping ratic
will be made within the cantract quantity provided the so
payable amount de not exceed securityamoeunt available
with the department {covering Performance Security &
Retention Money).

iv) Full value of payment due to coal dispatched within
the contract quantity shall be released in ‘On Account’
bills when the coal extracted matches stiputated
stripping ratio. . -

v) I case, coal extraction is more znd OB removal is lass
~than the stripping ratic, full payment on OB removal will
be made. !

In case, coal extraction and transportation is moare than
OB extraction compared to agread stripping ratio, full
payment will be restricted for quantity & coal, kased on
sttipping ratio, corresponding to the acttial 08 rermoved.
However, for the partion of caaj quantity for which
payments cauld not be released due to restriction of the
stripping ratio may be released to the extent of 80% of
the payable amount provided the extra coal extracted /
transported is dispatched by company and executing
guthority is satisfiled about the stability of mining
aperation undertaken. ‘

vi) The above stipulation for progressive payment is to
ensure compliance of targsts as per the rnile stone

indicated in the schedule of progress. Hawever, actual,

Guantity executed .( Coal & OB} as certified In the fingal
Joint measurement shall be paid after re-conciliation in
the final bill irrespactive of stripping ratio mentioned In
agreed work schedule / Bid.
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2

However, such mode shall be elaborated in the bid
document, '

3} The provisions made above are general in nature and can
be medified depending on Jocal considerztions with the
approval of subsidiary.

Vil In case of variation in available stripping ratio
compared to agreed stripping ratio, the same can be
medified based on actuals during the course of contract
subject to approval of competent authority.

The payment withheld for OB quantity (ref clause {il) and
(i} above) will be released considering the progressive
achievement as per the work schedule/revised work
schedule as applicable. |

{J)f B. Refease of payment after extraction'/productio’n of
coal and transportation to surface coal dump by the
contractor in those cases where the contractor is not
respionsible for non-dispatch of coal from surface coal
dump and the paymentis held up for mare than 50 days,
the following system is to be adopted provided the coal
recelved at Surface Coal Dump after welghment:

i} 80% payment for the coal produced and transparted
up to Surface Coal Dump after weighment to be
considered far paytnent.

I} Balance payment for the abave coal produced and
transported up to surface caal dump as mentloned at S|
No. (i}, will be released anly after its dispatch.

li) Release of payment for the quantities of OB
commensurate with 80% guantity of coal produced (as
per current stripping ratio] and transported to dump
shall alse be released after measurement as preseribed
in clause 5. .
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-| v} The payment as made under serial No. | and iii above

shall be treated as provisional paymenti‘and it shall be
adjusted, as finalized as per clause 5(h) and 5(1)(A)

above.

For releasing such payments as at NER approvai of
tender approving authority is reguired. In case Board of
ClL/Subsidiary is the tender approving authority, with
approval of CMD of CIL/Subsidiary.

representative shall, without radically changing the original
scope and nature of the contracted work, have power to-
make any alterations in or additions to or substitution of the
original and instructions that may ppear to be necessary or
advisable during the progress of the work. The contractor
shall ke bound to earry out the works in accordance with the
Instructions given to himin writing by Englneer-In-charge or
his representative on behalf of the company,

Sych altered or additional work, which shall form part of the
original contract, shali be carried out by the contractor on
the same conditions in 2ll respects on which theyagree to do
the main works and at the same ratef

in the contract.

sl Clause Existing Provision
No No.
2 Clause 5 of 5.DEVIATIONS/ VARIATIONS 1IN QUANTITIES:
Conditions of
Contract, Extent and Pricing: The quantities given in the 'Schadule of
Chapter3 of | Quantities’ are provisional and are meant 4o indicate the
CMM, Page 46- | extent of the work and to provide a uniform basis for
48 end tendering and any variation either by addition or omission
Modifications | shall not vitiate the contract.
in Chapter 3 of
CMM, Page55- | 5.1 The company through jts Engineer-in-charge or his
56

rates as are specified

5. DEVIATIONS/ VARIATIONS IN QUANTITIES:

Extent and Pricing: The quantities given in the 'Scheduyle
of Quantities® are provisional and are meant to indicate
the extent of the work and to provide a uniform basis for
tendering and any variation either by addition or
" omission shall not vitiate the contract,

5.1 The company through its Engineer-in-charge or his
representative shall, without radically changing the
original scope and nasure of the contractad worlk, have
power to make any alterations in or additions to or
substitution of the original and instructions that may
appear to be necassary or advisable duri:ng the progress

-| of the work. The contractor shall be boind to carry out

the works in accordance with-the instructions givén to
him in  writing by Engineerin-cfarge or his
represzntative on behalf of the company.

Such alterad or additional work, which shall form part of
the criginal contract, shall be carried out by the
contractor on the same conditions in all respects gn

which they agree to do the main works. Such Extension
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of Contract with additional quantity shall pe done with
5.2 If the additional or altered work includes any class of | imposition of Price-Fall Clause Le, "to agcept to executa
worl for which no rate/rates is/are specified in the contract, | the_waork at the existing awarded rate or the awarded
rates for such itams shall be determined by the Engineer-in- | rate in the next tender whichever is Iower”, A consent
charge as follows: letter from the contrattor shall be required in_such
a. the rate shall be derived from the rate/rates for similar or | extensions. In such cases the extension of altered or
near similar class of work as isfare specified in the | additionzl work shall not exceed 30% of original contracs

contract/tender, faillng which value or ohe year time perlod whichever is earlier.
b. the rates shall be derived from the company's prescribed

schedule of rates hased on which the estimate for tendering | 5.2 If the additional or altered work includes any class of

( .y hes been prepared plus or minus the percentage by which | work for which no rate/rates lsfare specified in the
I~ the tendered amount for the whole work quoted by the | centract, rates for such items shall be determined by the

contractor is above or below the estimated amount as per | Engineer-in-charge as follows:

the tender documents, failing which 2. the rate shall be detived from the rate/rates for sirpilar
¢. the rate shall be derived from contractor's rate claimed | or near similar class of work as is/are specified in the
for such class of work supported by analysis of the ratefrates | contract/tender, failing which

clalmed by the contractor. The rate to be determined by the | b, the rates shall be derived from t§1e company's
Engineer-in-charge as may be considerad reasonable taking | prescribed schedule of rates based on which the estimate
into account percentage of profit and overhead not | for tendering has heen prepared plus|or minus the
exceading ten percent or on the basis of market rates, |f any, | percentage by which the tendered amount for the whole
prevalling at the time when work was done. . work guotad by the contracter is above or below the
estimated amount as per the tender documents, failing
In the case of composite tenders, whera two or more | which .

schedule of quantities for similar item description may form | ¢ the rate shall he derived from contractor's rate
patt of the contract, the applicable rate shall be taken from | clzimed for such class of work supported by analysis of
the schedule of quantities of that particular partin whichthe | the rate/rates claimed by the contractor. The rate to he
deviation is involved, fafiing that at the lowest applicable | determined by the Engineer-in-charge as may be
rate for the similar item of work In the cther schedule of | considered reasonable taking into account percentage of
quantities. profit and overhead not exceeding ten percent or on the

basis of market ratas, if any, prevailing at the time when
However, the Engineer-in-charge shai! be at liberty to cancel | work was done.

the instruction by notice in writing and to arrange to carry
out the work in such manner as he /she considers advisable
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under the circumstances. The contractor shall under no
circumstances suspend the worlk oh the plea of non-
setflement of rates.

5.3 Alterations in the quantities shall not be considerad as a
change in the conditions of the contract norinvalidate any of
the provision thereof provided that a revised work order for
the itam/itams involved is issued. Such alterations shall need
appropriate approval.

5.4 Thetime for completion of the originally contracted work
shall be extendad by the company in the proportion that tha
additional work {in value} bears to the original contracted
work {in value) as may be assessed and certified by the
Enginzer-in-charge.

The valldity of the Bank Guarantee, if submittad by the
contractor, in lieu of performance security / security deposit
shall be extended in pursuant to Clause Nos. 4.3 & 4.4 taking
into consideration the paricd of extension,

5.5 The company through its Enginesr-in-charge or his
reprasentative, on behalf of the company, shall have powear
to omit any part of the work for any reason and the
contractor shall be bound to carry out the work in
accordance with the instruction given by the Engineer-n-
charge. No claim for extra charges/damages shall be made
by the contractor on these grounds,

5.6 In the event of any deviation being ordered which in the
opinien of the contractor changas radically the otiginal scope
and nature of the contract, the contractor shall under no
circumstancas suspend the wark, elther original or altered ar

In the case of composite tenders, where two of more
schedule of quantities for similar item description may
form part of the contract, the applicable rate shall be
taken from the schedule of quantities of that particular
part in which the deviation is involvad, faalmg that at the
lowest applicable rate for the similar ltern of work in the
other schedule of quantities,

However, the Engineer-in-charge shall be at liberty to
cancel the instruction by natice in writing and to arrange
to carry outthe work in such mannerashe /she considers
advisable under the circumstances. Tha contractor shall

under no dreurnstances suspend the work on the plea of
non-settlement of rates,

5.3 Alterations in the quantities shal! not ba considered
as a change In the conditions of the contract nor
Invalidate any of the provision thereof provided that a
revised work orderfor the item/items involved is issued.

Such alterations shall naed appropriate approval, as
below

I_A deviation up to 10% of the original awarded value of
the work ealeulated from the origina] tendered guantities
and the contract value, recuires approval of Tender
Approving Authority:_In case Board is the approvin
authority, then approval of CMD shall be taken. |,

li] More than 10% daviation from original awarded value
should require aboroval of next higher authority byt total
amount should_be within the delegated power of the
next higher authority; in case where Beard is approving

guthority, the approval of the same Board shall ba
required. ’
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substituted, and the dispute/disagreement as to the nature
of deviatlan or the ratefrates to be paid thareof shall be
resolved separately with the company.

5.7 The re-appropriation/re-alidcation of the quantities may
be done with the approval of Engineer-in-charge within the
stipulated contract perlod and contract value with the
appraval of the zpproving autherity of the contract. In case
the approving authority is Board, then with the approval of
the CMD of the subsidiary company.

5.4 The time for completion of the originally contracted
werk shall be extended by the company in the proportion
that the additional werk {in value} bears to the original
contracted work (in velue) as may be assessed and
certified by the Engineer-in-charge.

The validity of the Bark Guarantee, If submitted by the
contractor, in liew of performance security / security
deposit shall be extended in pursuant to Clause Nos. 4.3
&-4.4 taking into consideration the petlod of extension.

5.5 The company through its Engineer-in-charge or his
representative, on behaif of the company, shall have
power to omit any part of the waork for any reason and
the contractor shall be bound to carry out the worl in
accordance with the instruction given by the Enginear-in-
charge. No claim for extra charges/damages shall .be
made by the contracter on these grounds.

5.6 In the event of any deviation being ordered which in
the apinion of the contractor changes radically the
original scope and nature of the contract){the contracter
shall under no circumstances suspend the work, eithar
original or altered or substituted, and the
dlspute/disagreement as te the nature of deviation or
the ratefrates to be paid thereof shall be resolved
separately with the company,

5.7 The re-apgropriation/re-allocation of the quantitles
raay be done with the approval of Engineer-in-charge
within the stipulated contract period and contract value
with the approval of the approving authority of the
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contract. In case the appraving autherity is Board, then
with the approval of the CMD of the subsidiary tompany.
3 Clause 5 of 5. DEVIATIONS/VARIATIONS IN QUANTITIES: 5. DEVIATIONS/VARIATIONS IN QUANTITIES:
GTC, Chapter 6 -
of CMM, Page | Extent and Pricing: The quantitles given in the "Schedule Extent and.Priting: Tha quantities given in the 'Schedule
54

of Quantities' are provisional and are meant to indicate
the extent of the werk and to provide a uniform basis for
bidding and any variation aither by addition or omlission
shall not vitiate the contract.

5.1 The company through its Engineer-in-charge or his
representative shall, without radically’ changing the
origina| scape and hature of the contracted work, have
power to make any alterations in or additions to or
substitution of the original and instructions that may
appear to be necessary or adviszble during the progress
of the wark. The contractar shall ba hound to carry out
the work in accordance with the instructions given to him
In writing by Engineer-in-charge or his representative on
behalf of the company.

Such alterad or additional worl, which shalt form part of
the original comtract, shall be carried out by the contractor
on the sama conditions in all respects on which they agree
ta do the main works and at the same rate/rates as are
specified in the contract.

5.2 if the additional or altered work includas any class of
work for which no rate/rates is/are specdfied in the
contract, rates for such items shzll be datermined by the
Engineer-in-charge as follows:

of Quantities’ are provisiatial and are meant o indicate
the extent of the work and to pravide a uniform basis for

shall not vitiate the contract,

5.1 The company through its Engineer-in-charga or his
representative shall, without radically changing the
origitzl scope and nature of the contreéted wark, have
power to make zny alterstions in or 2dditions ta or
substitution of the origina! and instructions that may
appear to be necessary or advisable diring the prograss
of the work. The cantractor shall be bound to carry out
the work In accordance with the instructions given to him
In writing by Engineer-in-charge or his representative an
behaif of the company.

Such altered or additional work, which shall form part of
the original contract, shall be carrled out by the
contractor cn the same conditions in all respects on
which they agree to do the main werks and at the same
ratefrates as are specified in the contract. A consent
letter_from the contractor shall be reguired in_such
extensions. In such cases the extension of altered or

— e 2o 2Oy et U] O Sl el D

additional work shall not exceed 30% of original contract
valua or one vear time period whichever is earlier. '

bidding and 2ny variation oither by addition ar amission -
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a. the rate shall be derlved from the rate/rates for similar

or near similar class of work as is/are specified in the
contract, failing which :

b. the rates shall be derived from the company's
preseribed schedule of rates based on which the estimate
for tendered work has been prapared plus or minus the
percentage by which the tendered amount for the whole
work quoted by the contractor is abave ar below the
estimated amount as per the Bid documents, failing which

<. therate shall be derived fram contractor's rate claimed
for such class of work supported by analysic of the
rate/rates claimed by the contractor. The rate to be
determined by the Engineer-in-charge as may be
consldered reasonable taking Inte account percentage of
profit and overhead not exceeding fifteen percant or on
the basis of market rates, if any, prevailing at the time
when work was done.

In the case of composite tenders, where two or more
schedule of quantities for similar item description may
farm part of the contract, the applicable rate shall he
taken from the schedule of quantities of that particular
part in which the deviation is invalved, faillng that at the
lowest applicable rate for the similar item of wark in the
other schadule of quantities.

However, the Engineet-in-charge shall be at liberty to
cancel the instruction by notice in writing and ta arrange
to carry out the work in such manner as he /she cansiders
advisable under the circumstances. The contractor shall

In case of difficulty in handing over the site Indicated in

tender dogument or In_continuing the work as per the
pgreed time and progress chart in aliocated skta, the

Campany shall have the right 1o allocate an alternative
and/or supplementary site similar to the ariginal site in
terms of geological formations and the same range of

leads in.the same mine to achieve the quantity limited to
daily terget. No sooner the adequate hindrance free

space at original site [s available the work should be
restored in the orlginal site, In such cases na extension af

contaret with additional quantity shall be dane.

“Note (Not part of tender document}:

The shifting of place of work _should not allow [ accrug
any extra benefit to the Contractor, Such change of site
o be apnroved by CMD of Subsidiary Company_with

intimation to the Board.”

5.2 Ifthe additional or altsred work includes any class of
wark for which no ratefrates isfare specified in the
contract, rates for such itams shal! be determined by the
Englneer-in-charge as follows:

a. therate shall be derlved from the rate/rates for similar

dr near similar class of work as isfare spedified in the
contract, failing which

b. the rates shall be derived from the company's
oreseribed schedule of rates based on which  the
estimate for tendered work has been prepared plus or
minus the parcentage by which the tendéred amautit for
the whale work quoted by the contracior is.zbode or

881
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under no circumstances suspend the work on the plea of
non-settlement of rates.

5.3 Alterations in the quantities shall not be considered
as @ change in  the conditions of the contract nor
invalidate any of the provision thereof provided that 2
revised work order for the item/items involvedis issued,
Such alterations shall need appropriate approval.

54 The time for completion of the originally
contracted work shall be extended by the company in the
proportion that the additiona! work {in value) bears to the
original contracted work (invalue) as may be assessed ang
certified by the Engineer-in-charge.

The validity of the Bank Guarantee, If submitted by the
Contractor, in lleu of performance security / security
deposit shall be extended in pursuant to Clause Nes, 4.2
& 4.3 taking inta ronslderation the period of extension.

5.5 The company through its Engineer-in-charge or
his representative, on behalf of the ctompany, shall have
power to omit any part of the work for any reason and
the contractor shali he hound to carry out the work in
accordance with the instruction given by the Engineer-in-
charge. No claim for extra charges/damages shall be made
by the contractor on these grounds. ’

56 It the event of any deviation being ordered
which In the opinion of the contractor changes radically
the original scope and nature of the contract, the
contractor shall under no cireumstances suspend the
worl;, either original or altered or substituted, and the

below the estimated amounz as per the Bid dacuments,
fziling which

¢. the rate shall be derived from contractor's rate elalmed
for such class of work supported by analysis of the
ratefrates elaimed by the contractor, The rate to be
determined by the Engineer-in-charge ag may be
considered reasonabie taking into accaynt percentage of
| profit and overhead not exceeding fifteen parcent or on

the basis of market rates, if any, prevailing at the time
when weork was done,

In the case of composite tenders, where two or more
schedule of quantities for similar item description may
form part of the contract, the applicable rate shall be
taken from the sthedule of quantities of that-partictlar
part in which the deviation is Involved, falling that at the
lowest applicable rate for the similar ftem of work in the
other schedule of quantities, :
A

However, the Engineer-in-charge shall be at liberty to
cancel the instruction by notice In writing and to arrange
to carry out the work in such manner as he /she considers
advisahle under the circumstances. The contracter shall
under no circumstances suspend the work on the plea of
non-settlement of rates,

53 Alterations in the quantities shall not be considered
as a change in the conditions of the contract nor
invalidate any of the provision thereof provided that a
revised work order for the itam/items involvedis issued.
Such alterations shall need appropriate approval, as

below:
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dispute/ disagreement as to the nature of deviation or the
rate/rates to be paid thereof shall be resolved separatzly
with the company.

il A deviation up to 10% of the orlginal awarded yalue of
the work ¢zlculated from the original tendered quanitities
and the contract value, requires approval of Tender
Approving Authority, In case Board is_the abproving
authority, then aporoval of CMO shall be taken.

i) More than 10% deviation from original swarded value
should regulre approval of next higher authority but fotal
amount_should be within the delegated power of the
next higher aythority. In_case_where Board ¢f is
avnroving authority, the approval ofthe same Board shall
be required. ) |

5.4 The time for completion of the originaily
contracted work shall be extended by the companyin the
proportien that the additional work {in value} bears to
the original contracted werk (In valug) as may be
assessed and certified by the Enginear-in-charge.

The validity of the Bank Guarantee, if submittad by the
contractor, In lleu of performance security / security
deposit shall be extended in pursuzant to Clause Nos. 4.2
& 4.3 tzking into consideration the period of extension.

5.5 The company through its Engineer-in-charge or
his representative, on behalf of the cempany, shall have
power to omit any part of the wark for any reason and
fha contractor shali be bound to carry out the work in
accordance with the instruction given by the Enginger-in-
charge. No claim for extra charges/damages shall be
made by the contracter on these grounds.
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5.6 In the svent of any deviation being ordered
which in the opinion of the centractor changes radically
the original scone and nature af the. contract, the
contractor shall under no cireumstances suspend the
work, either original or altered or substituted, and the
dispute/disagreement as to the rature bof deviation or
the rate/rates to be paid thereof shall be resolved
separately with the company. |
]
5.7 The re-aporgpriation/re-allocation of the quantities
may be done with the apnroval of Enginegr-in-charge
Mithin the stipulated contract perlod znd contract value
with the approval of the approving authority of the |
Confract. |n case the approving authority js Board, then
with the approval of the EMD of the subsidiary company.
4 Clause 6.2 of CC, | 6.2 Inthe event of the cont-actor’sfailure to comply with the | 6.2 1n the event of the contractor's failure to comply with | To obtain desired .
Chapter 3 of | required progress in terms of the agreed time and progress | the required progress in terms of the agreed time and | output in time
CMM, Page 48 chart or to complete the work and clear the site on or before progress chart or to complete the work and clearthesite | bound manner.

the date of completion of contract or extended date of |-on or before the date of completion of contract or

completion, he shall without srejudice to any other right or § extended date of completion, he shall without prejudice

remedy available under the law to the Company on account | to any other right or remedy available under the law to

of such breach, shall become liable to pay for penalty as | the company on aceount of such breach, shall become

tnder: . | Trable to pay for penalty as under:

a) If the average daily progress of work duting the calendar | a) If the average dally progress of work during the

months Is less than the stipuiated rate indicated in the | calendar months is less than the stipulated rate indicated

detalled tender notice, penalty as detailed below will be | in the detailed tender notice; penalty as detaited "helow

levied, . will be levied. ’ I

i} If the average daily progress of work executed during the | 1 If the sverage daily progress of work executed during

calendar month is more than 80% and less than 100% of .| the calendar month is more than 80% and less than 100%

stipulated rate of progress, penalty equal to 10% of the ! of Adjusted Quantity, penalty equal fo 10% of the

L cantract value of the short fall in work shall be levied,

contract value of the short fa!l in warle shall be withheld.

[
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iii) If the average daily progress of work executed during the
calendar month is less than 80% of stipulated rate, penalty
equal to 20% of contract value of the short fall in work shall
he levied.

iil) The aggregate of the penalties so levied shall not exceed
10% of the total contract value,

Penzlties will he caledlated every month and withheld. The
contractor shall be zllowed to meke up the shortfall in the

i) If the average dally progress of work executed during
the calendar menth Is léss than 830% of Adjusted
Quantity, penalty equal to 20% of contract value of the
short fall in work shall be withheld.

iil) The aggregate of the penaities so levied shall not
excoed 10% of the total Comtragt Value for the entire
consragted work.

Amount for shartfall will be calculateg every month and

sycceeding three maonths within the stipulated time of

withheld. The contractor shall he allowed to make up the

completion. Onge the shartfall is fully made up the so
withh eld penalty will e releaced.

shortfall in the succeeding three months within the
stipulated time gf completion. Once the shorifal is made
up within specified period the se withheld amount wilt be
réleased, However, when the shorifall is made yp in part

the withheld amount proportionate to the shertfalt made
up will be released. If either full or part of shortfall is not
made _up  within _the succeeding three months,
proportionate withheld amgunt shall be converted inte
penalty.

However, for_last three months of the’ contract period
{including _extension i amy) withheld| amount with
respect to shotfall guantity shall be converted to penalty
after the following: ‘ ‘ :

ab. Far the first menth, the shortfall shall be allowed to
make up within succeeding two month, -

h). For the second month, the shartfall shall be aliowed
+o make up within suceeeding month,

¢). For the last month, the shertfall of that month shall be
ronverted Into penalty.

NOTE: For calcuiation of penalty, the Adjusted Quantity
far the month Is the mutually agreed guantity as per time
and progress chart (work schedule), reduced in

885
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proportion to the hindrances caused {as per clause 6.4 of
CC/GTC) during the month. The Adjusted Quantity shall
cided with the approval of Area General Mahager.
*
‘5 jClause 6.2 of CC, | 6.2 Inthe event of tha contractor's failure to comply with B.2 In the event of the contractor’s failure to comply | To obtain desired
Chapter 6 of | the required proaress in terms of the agreed time and with the required progress in terms of the agreed time | output in  time
€M, Page 55 | prograss chart or to compiete the work and clear the site

on or before the date of completien of contract or
extended date of completion, he shall without prejudice
to zny other right or remedy svailable undar the law o
the company on account of such breach, shal! become
liakle to pay for liquidated damage as under:

a) I the progress of work during the calendar menth tsless
than the stipulated quantity indicated ih the agreed work
schedule/tender notice  (quantity-wise), penalty as
detailed below will be leviad, !

i) If the progress of work executad durihz the calendar
month is [ess than 100% and more than 80% of agreed
wark schedule (quantity-wise), amount with held shail be
equzl to 10% of the confract value ef the shortfall inwork.
il) If the progress of werk exacuted during the calendar
month is upte 0% of agreed wark scheduls {quantity-
wise), amount withheld shall be equal to 20% of contract
value of the short fall in work.

Amount for shortfall in quantity will be calculated every
mgnth and withheld. The contractor shall be allowed to
make up the shortfall within the finandial vear, Once the

and progress chart orto complaete the work and clear the
site on or hefore the date of comnpletion of contract or
extended date of compietion, he shall withaut prejugics
to ahy ather right or remedy available under the law te
the company on account of such breach, shall become
lizble to pay for penalty as under: "

a) If the progress of wark during the calendar month is
less than the adjustad guantity, penalty asdetailed below
will be withheld. :

i) If the progress of wark exscuted during the calendar
maonth is less than 100% and more than 80% of adjustad
quantity, amount with held shall be equal te 10% of the
contract value of the short falt in warl.

ii} If the progress of work executad during the calendar
month is upto 80% of adjusted quantity, emount
withheld shall be equal to 20% of contract value of the
shaort fall iy wark, -

iil) The aggregate of the penzlties so levied shall not
exceed 10% of the total contract value, for the entire
contracted work. ’

Amount for shortfall will be calculated every month and

shortfall is fully made within the financial vear the
withheld amaunt wil d. However, if shortfall i

hot made up within the financial yvear, withheld amount
snal! be converted into penalty. )

withheld. The coptractor shall be zllowed to make un the
shortfall within succeeding three mganths. Once the

ortfell is made within specifled perlo & so
withheld amaunt will be released. However, when the

shortfall is made bp in part, the withheld ameount

proportionate to the shortfall made up will be relsased.

bound manner.
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No No: f
|
Where contract closes before compietion of financial If &ithec full or part of shortfall is not wiade up within
year, shortfali is to be made up within the contract petied three succeeding months, proportionate withheld
orly. amount shall be converted into panalty.
Ni} The aggregate of the penalties co levied shall not
exceed - ’ However, for last three months of the contragt perigd
a} 10% of the annuallzed contract vaiue in a year for inglud! xtension [f any). withheld a it_with
controcts of duration more than 1 year respect to' shotfall quantity shall he converted 10 penalty
’ " and after the following:
b} 10% of the total contract value / revised contract valle, ). For the first month, the shortfall shall be aflowed to
whicheverislass, forthe entire contracted work. make up within succeeding two month. )
b. For the second month, the shortfall shall be allowad
1o make up within succeading month.
g). For the last month, the shortfall of that month shall be
tonve into penalty,
NOTE: For cgl ic 1ty, the Adiusted Quant
for the month is the mutually agreed guantitv asper time
| and__progress chert (work schedule) reduced in
proportipn tothe hindrances caused (a5 per clausa 6.4 of
ring the month, The Adjusted Quantily shal
: b ded with the approval of Area G anage
6 Clause 8.1 of | 6.1 If the contracter, without reasonable cause or valid 6.1 If the contractar, without reasonable cause or valid
CC, Chapter 6 | reason, commits default in commencing the execution of reason, commlits defaultin commencing the execution
of CMM the work within the aforesaid date, the company shall, of the work within the sforesald date, the company
without prejudice to any other right or remedy, he at shall, without prejudice te any other right or ramedy,
liberty, by giving 15 days’ notice in writing to the be at liberty, by glving 15 days’ notice In writing to the
centractor to commence the work, falling which to forfeit contractor fo commence the work, failing which to
the Earnest Money deposited by him, forfeit the Earnest Money deposited by him. _
In addition, the department shall be at |iberty to debar the Additionally, the company shsll debar such defaulting
selected bldder from particinating in future Bids for ar centractor from_participeting [n_future tenders in
least 12 months. concerned Subsidiary/ClL, HQ for a period of 12(twelve)

months from the date of issue of such letter. in 'casg of

For better clarity
and application of
clause
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W/Partnership _firm, the debarment shall also .be
applicable to all individual partners of JV/Partnership
firm.
"Nate {Not part of tender document):
In the abgve case, apnroval of Tender accepting
authority _shal] be' taken. I case Board/CMD . of
Cil/Subsidiary is tender accepting authority, then the
appreval of CMD of ClL/Subsidiary is to be obtained.”
7 Clause 6.1 of | 61 If the contractor, without reasonable cause of 6.1 ifthe contractor, without reasonable cause of
CC, Chapter 3 | valld reason, commits default in commencing “the valid reason, commits default in cemmencing the
of CMM

execution of the work within the aforesaid date, the

company shall, without prejudice to any other right ar

remedy, be at liberty, by. giving 15 days notice in writing
to the contractor to commence the work, falling which to
forfeit the Earnest Money deposited by him.

firm,

exacution of the werk within the aforesaid date, the
company shall, without prejudice to any other right or
remedy, be at liberty, by giving 15 days notice in
writing te the c¢ontractor to commence the whrk,

failing which to forfeit the Earnest Money depasited
by him.

Additionally, the company shall debar such defaulting
contractor from particinating in_future tenders in
concerned Subsidiary/CIL HQ for 3 perind of 12(twelve)
months from the date of issue of such letter, In case of
W/Partnershin firm, the dsharment shall also be
applicable to all_individual partnars of IV/Partnership

“Note (Not part of tender dacument):

In_the sbove case, approval of Tender aceepting

authority shall be taken, In_case Board/CMD - of

888"
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ClL/Subsidiary Is tender accepting authority, then the

-anproval of CMD of ClL/Subsldiary is to he abtained.”
|

302 of ITB,
Modifications
in Chapter 3
(Transportatio
n} of CMM,
Page 36

30.2 Performance Security (first part of security deposit)
should be 5% of annualized value of contract_amount and

should be submitted within 28 days of issue of LOA by the
successful bidder in any of the form given below:

- A Bank Guarahtee ih the form given in the hid document
fram any scheduled Bank. The BG issued by
outstation bank shzall be operative at its jocal branch
of branch atu .,

- Govt. Securities, FOR (Scheduled Bank) or any other form
of deposit Stipulated by the owner.

The EFarnest Money/Bid Security deposited returned to
the contractor after submission of perfermance security.
The Earnest Money/Bid Sacurity deposited may be
adjusted against the security depesit {Performance
Security) at Bidder's choice.

If performahce security is provided by the sucressful
bidders in the form of bank guarantee it shall be issued
either— :

(a) 2t Bidder’s option by 2 Scheduled Bank
or

(b) by a forelgn bank located in India and acceptabie to

the employer.

30.2 Performance Security [first part of security deposit)
should be 5% of annualized value of contract amaunt or
contract amount, whichever is less and should be
Submitted within 42 davs of issue of 10A by the
suceessful bidder in any of the form given below:

- A Bank Guarantee in the form given in the bid
document from any scheduled Bank. The BG
issued by outstation bank shall be operative at its local
branch........ or branch atu. .o,

- Govt. Securitles, FOR (Scheduled Bank) or any other
form of deposit Stipulated by the owner.

- Demand Draft drawn in favour of ...
Scheduled Bank payable at its Branch atuw.......

. onany

The Eamest Money/Bid Security deposited returned to

*| the contractor after submission of performance security.

The Earhest Money/Bid Security deposited may be
adjusted against the segurity deposit {Performance
Security) at Bidder's choice. .
If performance security is provided by.the successful
bidders in the form of bank guarantee it:shall e Issued
either — i
(a} 2t Bidder's option by a Scheduled Bank

or - !
(b) by =z foreign bank located in India and acceptable to
the employer. . :

For better clarity |

and applicatlon of
the clause.

The consortium
word is proposed
to be deleted by
previaus Task
Force.
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¢} the validity of the Bank Guarantee shall be for a period
of one year or ninety days beyond the period of contract
of extended pariod of contract {if any}, whichever is more.

Failure_of the successiul bidder ta compoly with the
requirement as above shall constitute suffjcient ground
for cancellation of the award of work and forfeiture of the

bid security.

Additionally the company reserves the right to debar such
default

contractor frorg particlpating in future bids for a
minimum period of 12[twelve} months. ‘

¢} the validity of the Bank Guarantee shall be fora period
of onevear or ninety days beyond the petiod of cantract

or extended period of contract {if any), whichever is
more.

In gase the suecessful bidder fails to submit the
Performance Security and Additional Performance
Secyrity, If any within the stipulated time then the

award of work shall be eancelled with forfeiture of the
Mb'
id

secytity/earnsst money.

Additienally, the company shall debar such defaulting

centractor from participating in future tenders in
foncerned Subsidiary/ClL HA for a period of 12(twelvs)

-months from the date of lssue of such letter.

In czse of IV/Partnership firm the debarment shall also

ke apnlicable to all individua partners of V/Partnershin

firm.

“Note {Not part of tender document):

In_the above case, aporoval of Ten!der acchpting
authority shall be taken. In case Board/CMD of
ClL/subsidiary is tender accepting aythority. then the
approval of CMD of CIL/Subsidiary is to be obtained

Clause 4.2 of
cc,
Modifications
ih Chapter 3
{Transportatio
nj of CMM,
Page 51

4.2 Performance Security (first part of security deposit)
should be 5% of annualized valye of contract amount and
should be submitted within 28 days of issue of LOA by the

4.2 Performance Security (first part of security deposit]
should be 5% of anhuatized value of contract amount ar
contract amount, whicheyer i lower znd should be

successful bidder in any of the form given below

- A Bank Guarantee in the form given in the bid decument
from any scheduled 8ank. BG issued by outstation bank shall .

submitted within 42 davs of issue of 104 by the
successful bidder in any of the form ghven below

For better clarity
and application of
the clause.
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sl Clause Existing Provision Proposed Modifications Remark
o No.
be operative at its local branch 2. or its Branch at | - A Bank Guarantee in the form given in the bid

- Govt. Secutitias, FOR (Scheduled Bank) or any other form

of deposit stipulated by the owner.
- Demand Draft drawn in favour of ...
Scheduled Bank payable at 1ts Branch at

The Earnest Money/Bid Security deposited refurned to the
contracter after submission of performance Security. The -
Eatnest Money/Bld Security deposited may be adjusted
against the security deposit {Performance Security) at

bidder's option.

docurment from any scheduled Bank. BG issued by
outstation bank shall be operative at its local branch
1A orlts Branth 2% w s

- Govt, Securities, FOR {Scheduled Bank) or any ather
form-of deposit stipulated by the owner.

- Demand Draft drawn in favour of e on any
scheduled Bank payable at its Branch &l

The Earnest NMoney/Bid Securlty deposited returnad to
tha contractor after submission of performance securlty.
The Eamest Menay/Bid Security depesited may’ be
adjusted against the security depesit |Performance
Security) at bidder’s optien. .

10 Clause 4.2 of
ce,
nModifications
inChapter 3
{Transportatio
n) of CMM,
Page 52-53

4.3 If performance security is provided by the successful
hiddars in the form of bank guarantee it shall be issued
glther = '

(a) at Bldder's option by a Scheduled Bank or

(k) by a foreign bank located in India and acceptable to

the employer.

The validity of the Bank Guarantee shalt be for a petiod of
one year or ninety days bayond the period of contract or
axtended petiod of contract {if any), whichever is more.

Failure of the successful bidder to comply with the
requirement 2s sbove shail constitute sufficient ground
for cancellation of the award of work and forfeiture of the
bid security.

4.3 If performance security Is provided by the
successfil bidders in the form of bank guarantee It
shall be Issued elther— '

() atBidder's option by a Scheduled Bank or

{k) by a foreign bank focated In India and acceptable
to the emplover.

The validity of the Bank Guarantee shall be for a period
of one year or ninety days beyond the period of-
contract or extendad petled of contract {if aoy},
whichever is more.

In case ihe sucpessful bidder fails to submit the

Performance Securlty and  Additional Performance
Security, jf anv within the stipulated time then the award
Bf work shall be cancelied with forfelture of the bid

securityfearnest : menay.

821
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No No. N )
Additionally the company reserves the right to debar such Additionally, the company shall debar such defaulting
defaulting contractor from participating in future bids for contrzctor from participating in futire tenders in
a minimum peried of 12(twelve) months. concerned Subsidiary/CIL HQ for a pericd gf 12({twelve)
months from the date of issue of such Jetter.
in case of JV/Partnership firm, the debarment shall alsg
he zpplicable to all individual partners of JV/Parinershin
firm. :
“Note (Not part of tender document}):
In the shove case, approval of Tender accepting
authority shall _be taken. In_case Board/CMD of
ClL/Subsidiary is_tender accenting authority, then the
approval of CMD of CIL/Subsidiary is 1o be obtained.”
11 | Couse26.60f | 26.6  If the Bld of the successful Bidder is seriously 1266  If the Bid of the suscessful Bicder is seriously § For better clarity’
IT8, unbalanced in relation to the Company's estimate of the | unbalanted inrelation to the Company’s estimatecfthe | and application of
Madifications | cost of work to be performed under the contract, the "cost of work to be performed under the contract, the | the dlause.
in Chapter 3 of | Employer may require the Bidder to produce detalled price” | Employer may require the Bidder to produce detailed
CMM, Page 33 | analysis for any or all items of the Bill of Quantities, to price analysls for any or all iterns of the Bill of Quantities,
demonstrate the internal consistency of these prices with | to demenstrate the internal consistency of those prices
the methods and schedule propesed. wlith the methods and schedule proposed.
After.evaluation of the price analysis, the company may | After evaluation of the price analvs:IS, the company may
tequire that the amount of the performance |require that the amount of the"L performance

secutityfsecurity deposit is increased at the expense of the
successful bidder to 2 level sufficient to protect the
company against financial loss in the event of default onthe
part of the successful bidder under the contract.

Such additional performance security shall be applicable if
the bid price is below 15% of the estimated cost put to

security/security deposit is increased atithe expense of
the successful bidder to a leve! sufflclent to protect the
company against financlal loss in the event of default on
the part of the successful bidder under the contract,

such additional performance security shall be applicabla
ifthe bid price is below 15% of the estimated cost put o

852
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Sl
No

Clause
No.

Existing Provision

Proposed Modifications .

Remark

12

tender, The amount of such zdditional perfarmance
security shall be the diference betwean 85% of the
estimated cost put to tender and quoted price.

Such additional performance security shall be furnished by

biddar afong with normal performance security as per Cl.
No. & of GTC. Failure to submit such additional performance
security may result into termination of the cortract.

tender. The amount of such additional performance
security shall be the difference between 85% of the
astimated cost put to tender and quoted price.

Additional performance security (APS) shall be furnished
within 42 days of lssuance of LOA by the successful
bidder, Fallure to submit such additional performance

sgcurity shall result into cancellation of the contract with

forfgiture of earnest money,

Additionally, the company shall debar such defaulting
contractor from participating in _future tenders in
concemed Subsidiary/CIL KQ for a periad of 12{twelve)
months from the date of issue of such letter. In case of
dV/Partnership _firm, the debarment shall slso ‘be

applicable to all individual partners of IV/Partnership
firm, ] .

“Mote (Mot part of tender document];

In the above case, approval of Tender - accenting

authority shall be taken. In_case Eoard/CMD of
€L /Subsidiary is tender accepting authority, than the
approvel of CMD of CIL/Subsidiary is to be obtained.”

Clause 4.5 of
GTC/CC,
Modifications
in Chapter 3 of
CMM, Page 54-
55

4.6 Additional performance security:

Additional performanca security shall be applicable i the hid
price is below 15% of the estimated cost putto tender. The
amount of such additional performance security shall be the
difference between 85% of the estimated cost put to tender

and quoted price.

4.6 Additional performance security:

Additional performance security shall be applicable If the
bid price is below 15% of the estimated cost plt to
tender. The amount of such additional performance
security shall be -the difference between 85% of the
estimated cost put to tender and queted price.

For better clarity
and application of
the clause,

893
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Existing Provision

Proposed Modifications

Remark

Additional performanca seburitv shall be furnished by hiddar

_Addi‘cional performance security {APS) shall be furnishad

along with normal performance security. Fallure to submit

within 42 days of issuance of LOA by the successful

such additional _performance security may_resuft into

termination of the contract.

This additional performance security will not carry any
interest and shall be released in the following manner:

i} 30% of Additiona! parformarnce security will be released
after 60% of the total work is completed.

if] 50% of Additional performance security will be released

after 80% of the total work is completed.

fii} 100% of Additional performance security will be released

after total work is completed. '

Additional performance security may be furnished in any of
the forms as applicable for performance security.

bidder. Failure to submit such additional performance
security shall result info cancellation of the contract with
- forfeiture of earnast money.

Additional performance security may be furnished in any
of the farms as applicable for performante security.

Thevalidity of the Bank Guarantee if APS submitted in the
form of BG shall he for a period of onevedr or ninety days
bavond the period of contract Jextended'contract period
(if anv], whichever is more. o

This additional performante security will not carry any
interest and shall be released in the following manner:

i} 380% of Additional performance security will be
released after 60% of the total work is completed.

i} 50% of Additional performance security will be
released after 80% of the total work is completed.

i) 100% of Additional performance security: will be
released after total worl is completed.

1 ?f7721201 SVIGILANCE
81 Clause
No No.
13 Clause 4.2 of
CC, Chapter 6
of CMM, Page
51

4.2 Performance Security [first part of security deposit)
should be 5% of annualized value of cortract smount and
should be submitted within 28 days of issue of LOA by the
successful bidder in any of the form given below:.

- A Bank Guarantee in the form given in the bid document
from any scheduled Bank. The BG issued by outstation bank

4.2 Performance Security (first part of security deposit)
should be 5% of annualized value of contract_amount or
contract amount; whichever is less and should be

- Lsubmitted within 42 days of issue of LOA by the

successful bidder in any of the form given balow:

- A Bank Guarantee in the form given In the bid

For hetter clarity
and application of
the tlause.

document from any scheduled Bank. The BG jssued by




178293/2019/VIGILANCE
173772{2018/VIGILANCE

26 | B
- . i
-1 Clause Existing Provision Proposed Mod¥lcations Remark .
No No. :
. | K 4
shall be operative at its local branch at ... or branch | ouistation bank shall be operative at its local branch at
-1 SN . OF Branch atu..see. } . A
! * T
| |
- Govt. Securltles, FDR (Scheduled Bank} or any other form | - Govt. Securities, FOR (Scheduled Banlg) ot any other ';’,;
of depasit Stipulated by the owner and duly pledged in | form of deposit Stipulated by the ov\fner and duly '{5
favour of owner, pledged in hvour of owner, i
| 84
I Bt
- Demand Draft drawn in favolr of .o, on any |- Damand Draft drawn in favour of v on any PR
Schaduied Bank payable at its Branchat........... : Scheduled Banl payable at its Branchat.......... ‘ ]
The Earnest Money/Bid Security deposited shall be returnad Hil.
to the contractor after the bldder has furnished requisite | The Earnest Money/Bid Security deposited shall he '
performance securlty. The Earnast Money/Bid Security | returnedtothecontractor after the bidder has furnished .
m deposited may be adjusted against the security deposit | reéquisita performance security. The Earnest Moray/id 1
e {Performance Security) on biddsr's acceptance. Securlty deposited may be adjusted against the security ' :

deposit {Performance Security) on bidder's acceptance.
If performance security is provided by the successfui bidder | If performance security is provided by the suecassful
inthe form of bank guarantae it shall be Issued either — bidder in the form of bank guarantee 1t shall be Issued !
(a) at Bidder's option by a Scheduled Bank or elther - f
(a) at Bidder's option by a Scheduled Bank or
(b} bya fareign banklocated in India and acceptable to the

employer, (b} by a foraign bank located in India and 2cceptatie to

i

!

. the emplover. i

“ the validity of the Bank Guarantee shall be for a perlod of
one year or ningty days beyond the period of contract or | In_case the successful bidder fafls to submit the
extended period of contract (if any], whichaver is more. . Performance Security and Additional Performanece
. Security, i any within_the stipulated time then the
Fallure_of the successful bidder to comply with the award of work shall be cancelled with forfsiture of the

PR
e

requirement 25 above shalt constitute sufficient ground for | bid security/earnest money, ;
cangellztion of the award of work and forfaiture of the bid . . b !
sacuyity. Additionally, the company_shail debar such_defaultin §§

contractor from particinating in_future tenders in
concarned Subsidiary/CIL HO for 3 period of 12{twelve)
manths from the date of issue of such letter. |n gase of
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Clauze

No.

Existing Provision

, . Proposed Modifications

Remark |

Additiorally the company reserves the right to dehar such
defaulting bidder from participating in future bids for a
minimum period of 12{tweive) months.

V/Partnership firm, the debarment shall gis, be

anglicabla fo_all individual partners of J/Partnershin
firm, _
“Note {Not part of tender document):

In_the above case, 2 roval of Tendar acreptin
authority shall he taken, In_cise Board/CMD of
EN/Subsidiary is tender ac ting authority, then the

approval of CMD of 'glg,fSubsidigm_ 15 1o be obtained.”

b
f

14

Clause 26.5 of

ITB, Chapter g

of CMM, Paga
38

26.6 . If the Bid of the successful Bidder is seriously

unbalaneed in relationto the Campany’s estimate of the cost |

of wark to be performad under the cantract, the Employer
may require the Bidder to produce detailed price anafyss for
any or all items of the Bill of Quantities, to demonstrate the
internal consistency of those prices with the methods gnd
schedule propased.

After evalustion of the price analysis, the company may
require  that the amount of the performance
securlty/szeurity depasit e incregsed at the expense of the
successful bidder to a level sufficient to Protect the company
against financial loss in the event of default on the part of
the successful bidder under the contract,

Such additionat performance security shall be applicabie i
the bid price is below 15% of the estimated cost put to
tender. The amount of such additional performance securlty
shall be the differance between 85% of the estimated cost
PUL to tender and quated prica,

i c
26.6  if the Bid of the successil Bidder is seriousiy
unbatenced in relation to the Company's estimate of the
cost of work to be performed under the contract, the
Employar may require the Bidder tn pf'uduce detailed
price analysis for any or all items of the Bl of Quantities,
to demanstrate the internal consistency of those prices
with the metheds and schedule proposed. N

After evaluation of tho price analysis, the company may
require  that the ameount of the performance
sacurity/security deposit Is increased at the expense of
the succassful bidder to a leyal sufficient to protect the
company against finandal loes In the event of default on
the part of the successul bidder under the contract.

' additiona| performa €& security shall be applicahle
if the bid price is belaws 5% of the estimat st put
tender. The unt of such additional perf \ance

securfty shall be the difference between 85% of the

| esti cost put to tender and nuoted rice.

.~
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FSI Clause
No No.

Existing Provision

Proposed Modifications

Remark

55

Such additional performance securfty shall be fumished by
hidger along with normal nerformance securlty ag per Cl. No.
4 of GTC. Failure to submit such additional performance

Additional performance sseurity (APS) shall be furnished
within 42 days of issuance of LOA by the sugcessful
widder, Failure to submit such additional perfgrmance

sacurity may result Into termination of the contract.

security shaliresultinto cancellation of the contract with
forfelture of earnest monay, :

Additionaly, the companv shall debar s:Jch defaulting
contractor_from participaiing in future tenders in
concerned Subsidiaty/Cik HO for a'period pf 12(twelve)
months from the date of issug of sugh letter, In case of
1//Partngrship firm, the deharment shall _aisg be
applicable to all individual_pariners of JV/Parinershin
firm,

#Note (Mot part of tender docyment):

In the shove case, aporoval of Tender accepting
aythority _shall be taken. In_ case Board/CMD__of
CIL/Suhsidiary is tender accepiing authority, then the
approvat of CMD of CIL/Subsidia is to he obtsined.”

15 Clause 4.5 of

- CC, Chapter 6

of CMM, Page
52-53

4.5 Additional performance security:

Additional_performance secyrity snail he applicable if the

hid price is below 15% of the estimated cost put to tendet.
The amount of such additionat performance security shall

4.5 Additional performance security:

Additional pecformance security shall be applicable jf
the hid price is helow 15% of the estimated cost prito’
tender, The amount of such additional_perfermance

he the difference between 5% of the estimated costput to
tender ang guated price.

Additignal gerfor'mance security_shall be furpished by
bidder along with normal periormance security. Fallure to
submit stch additional performance secukity _may result

securlty shall be the differgnce hetween 85% of the
astimated cost put to tender and guoted price.

Additional performance security {APS) shall be fumisﬁed
within 42 days of issuance of LOA by the successful
bidder. Eailure to submit such additional_perfarmance

into termination of the contract,

LSS SRR =t At LA s et

secutity shall resuitinto cancellation of thve contract with

Task Force 1

forfeiture of earnest pponey, \
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Existing Provision

Proposed Modifirations

Remarle

This additional performance security will not carry any
interest and shall be released in the following manner:

I} 30% of Additional performance security will. be
released after 60% of the total work s completed.

i} 50% of Additional performance security will be
released after 80% of the total waork is completed. |

iii) 100% of Additional performance security will be
released after total warl is completed.

Additional performance security may be furnished in any
of the forms as applicable for performance security.

Additional performance security may be flu rnished inany
of the forms as applicable for performance security,

The validig ofthe Bank Guarantee if APS submitted inthe
form of BG shall befor a perind of one year or ninety days

bevond the period of contract /extended contract pertod

(i any}, whichever is more.

This additional performance security will not carry any
Interest and shall be released in the following manner:

i}  30% of Additlonal performance security will be
released after 60% of the total work is completed.

i) 50% of Additional performance security will be
reteased after B0% of the total work is completad.

li} 100% of Additlonal performance security will be
released after total work is completed.

17/"“772/2019N!GILANCE
sl Clause
Ne MNo.
16 |20 of I7TB,
Modifications
in Chapter 2
(Turnkey} of
CMM, Page 25

30. PERFORMANCE SECURITY/
DEPOSIT/PERFORMANCE GUARANTEE

SECURITY

30.15ecurity Deposit shall consist of two parts;

a) Performance Security to be submitted at award of worle
and

b] Retention Money to be recovered from running hills.
The security deposit shal! bear no interast.

30.1.1 Performance. Security should be 5% of contract
amount and should be submitted by the successful bidder
within 30 days of issue of LOA in any of the form given below

34. PERFORMANCE SECURITY/
DEPOSIT/PERFORMANCE GUARANTEE |

SECURITY

30.18ecurity Deposit shall consist of two parts;

a) Performance Security to be submltted at award of
work and -

b} Retention Money to be recoverad frnm running bills.
The security deposit shall bear no interast,

30.1.1 Performance Security should be%éf/,_s, of contract
amount and should be submitted by the successful

hidder within 42 days of issue of LOA In'any of the farm

For

aperational

ease (Task Force
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Clause
No.

Existing Provision

Proposed Modifications .

Remmark

after which hid secutity/earnest money will be refunded to

the contractor.

- @ Bank Guarantes In the form given In the bid document
from any schedule bank acceptzble to the owner. Bank
guarantee fssued by out station hank shall he operative at
their local branch at .ereneenns0F theit branch at
- Gout. Securities, FDR or any other form of deposit
stipulsted by the owner and duly pledged in faveur of
owner,

- Demand Draft drawnin favour of cecienn. Coalfields Ltd
oh any Scheduled Bank payable at Its Branch atu.......
The Earnest Money/ DBid Security deposited shall be
discharged when the Bidder has signed the Agreement and
furnished the required Performance Security/ 1% part of
security depesit.

The bid security depesited may be adjusted against'the

Performance security {1 part of security deposit] at
hidder's option.

30.1.2 If performance sgcurity is provided by the
successful bidder in the farm of bank guarantee it shall be
issued either -

(a) at Bidder's option by 2 Scheduled Bank as per
provisions of ch30.1.4. The BG shall contain complete
postal address, telephone number, fax number and email
addrass of both out station bank Issuing the BG as well as
its loca! operating branch.

{b) by a foraign hank located in India and aceaptable to the
employer.

givan helow after which bid securzty/earnest maney will
he refunded o the contractor,

- 2z Bank Guarzntee in the form given in the bid
document from any schedule bank acceptable to the
owner. Bank guarantee issued by out station bank shall
be operatlve at thelr local branch at i or
thelr branch at e

- Govt. SchrltieS, FDR or any other form of aeposut
stipulated by the owner and duly pledged in favour of

| owner.

- Demand Draft drawn in favour of ceveeveenn Cozlflelds
Ltd on any Scheduled Bank payable atits Branch at........

The Ezrnest Money/ Bid Security deposited shall be
discharged whan the Bidder has signed the Agreement
and furnlshed the required Performance Securlty/ 1%
part of securlty depoesit. ‘
The bid security deposited may be adjusted agalnst
the Performance security (1% part of security deposit)
at bidder’s eption,

30.1.2 If perfermance securfty Is provided by the
successful bidder in the form of bank guarantee it shall
be issued either-

{a} at Bidder's option by a Scheduled Bank as per
provisions of ¢l.20.1.1, The BG shall contain complete
postal address, telephone number, fax number and
email address of both out statlon bank issulng the BG
aswel! as its local operating branch. )

{B) by a forelzn bank located in India and acceptable to
the employer.

899
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No.

Existing Provision

Proposed Modifications

Remark

30.1.3 Retention Money should be deducted at 5% from
running bills, Total of performance security and

Retentien Money shouid not exceed 10% of contract
amotnt.

Retentlon Money may be released against equivalent
Bank Guarantee only for values above Re.25.0 lacs,

302 The Guarantee amount shall be payable to the
Employer without any condition whatsoever,

303  Performance Security/Retention Money shall be
converted into Performance Guarantee on successful
completion of worlein zccordance with contract and upon
satisfactory trial operations.

Performance secyrity/ Retention Monev/ security devosit
submitted in the form of BG shzll be valid for 80 days after
the end of Guarantee period,

304  The Performance Guarantes shall cover
additionally the following guarantees to the Employer:

(8) The successful bidder guarantees the successful and
satisfactory operation of the equipment furnished and
erected under the contract, as per the specifications and
documents,

{b) The successful bidder further guarantees that the
equipment provided and installed by him. shall be free
from all defects in deslgn, material and workmanship and
shalt dpon written notice from the employer fully remedy
free of expenses to the Employer such defects as
developed under the normal use of the said equipment

30.1.3 Retention Money should be deducted at 5%
from running bills. Total of performance security and
Retention Money should not exceed 10% of contract
amount. : .

. i .
Retention Money may be released against equivalent
Bank Guarantee only for values above RQ.ZS.O tacs.

|
30.2  The Guarantee amount shall be payable to
the Employer without any condition whatsoever.

30.3  Performance Security/Retention Money.shall
be converted inte Performance Guarantee on
successful completion of work in accordance with
contract and upon satisfactory trial operations.

Performance security/ Retention Money/ security

‘| deposit submitted in the form_of BG which shall be

valid for 90 daye after the end date of scheduled
completion and to be extended for minimum period of

i{One} vear in_one instance till 90 s after

completion of Defect Lisbility period,

204 The Performance Guarantee shall cover

additionally the following guarantees to the Employer:
{a) The successful bidder guarantees the successfyl
and satisfactory operatlon of the equipment furnishad
and erected under the contract, as per the
specifications and documents, i '

{b) The successful bidder further guarantees that the
equipment provided and instalied by hir shall be'free
from 2|1 defects In design, material and %orkmansh'lp
and shall upon written notice from.the employer fully

900

& SR ket

s

- gt Sk e A i

2,




bS

178293/2019/VIGILANCE

177 77212019VIGILANCE

32

s
No

Clause
No,

Existing Provision

Proposed Madifications

Remark

within the period of guarantes specified in the reievant
clause of the Conditlons of Contract.

30.5 The Contract Performance Guaranteeis intended
to secure the performance of the entire Contract,
However it is not construed as limiting the damages under
clause entitled "Equipment Performance Guarznted' in
section Technical Conditions of Contract and damages
stipulated in the other clauses in the bidding documents.

20.6 All Bank Guarantees are to be submitted in the

‘format prescribed by the company in the bid document.

Bank Guarantee shall be irrevocable and it shall be from
any Scheduled Bank acceptable to the ewner. The BG
fssued by eutstation bank shall be operative at its local
branch at............ or branch at

30.7 The Company . shall be- at liberty to
deduct/appropriate from the Contract Performance
Guarantee/Security Deposit such sums as are due and
payabie by the contractor to the tempany as may be
determined in terms of the contract, and the amount
appropristed  from the Contract  Performance
Guarantee/Security Deposit shall have to be restored by
Contractor subsequently.

308  The Contract Performance Guarantee will be
returnedto the Cortractor without any interest at the end
of the Guarantee Pariod as per provisions of the contract.
Any defect/defmcts in the work, if detected during
guarantee period shall be rectified to the satlsfaction of
the Engineer-in-Charge within the said guarantee period

remedy frae of expenses to the Emplayer such defects
as developed under the normal use of the said
equipment within the period of guarantee specified in
the relevant clause of the Conditions of Contract.

305 The Contract Performance Guarantee is
intended to secure the performance of the entire
Contract. However it is not construed as limiting the
damages under clause entitled  'Equipment
Performance  Guarantee' in  section Technical
Conditions of Contract and damages stipulated in the
other clauses in the bidding documents.

30.6 All Bank Guarantses are to be submitted in
the format preseribed by the company in the bid
decument. Bank Guarzntee shall be irrevocable and it
shall be from any Scheduled Bank acceptable to the
owner. The BG Issued by outstation bank shall be
operative at its local branch at............ or bi“anch L.
30.7 The Company chall be at liberty, to
deduct/approvriste from the Contract' Performance
Guarantez/Security Depasit such sums as are cue and
payable by the contractor to the companv as may be
determined in terms of the contract, and the amount
apprepriatad  from  the  Contract: Performance
Guarantee/Security Deposit shall have to be restored by
Contractor subsequently,

308  The Contract Performance Guarantee will be
returned to the Contracter withdut any interest at the
end of the Guarantee Peried as par provisions of the
contract. Any defect/defects in the work, if detected

1
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No No.
or its due extension tili completion of the rectification during guarantee period shall be rectified to the
works as required. satisfaction of the Engineer-in-Charge within the said
guaraniee peried or its due extension till completion of
30.0 Failure of the successfyl Bidder to camply with the .| the rectification works as required.
requirernents__of Sub-Clause 30.1 shall constitute ’ ,
sufficient_prounds for cancellation of the award and 30.9 In case the successful bigder fails to sybmit the
forfeiture of the Bid Security. performance security within the stipylated time then the
In addition o the above penal measures, the bidder will not-|. award of work shall be cancelled with forfelturesof the
he allowed to participate in the re-tendering process. The | bid security/ earnest money.
bidder may also be debarred from parileipating in. futura . :
tenders in the subsidiary for @ minimum period of 12 Additlonally, the company shall debar ‘Such_defaulting
Manths. contractor from_participating in future tenders in
concerhed Subsidiary/CIL HQ for a period of 12(twelvel
months from the date of issue of such letter. In case of
W/Partnership firm, the debarment shall alsg be
anolicable_to all individual partners of JV/Parinership
fiemn.
“Note {Not part of tender docurnent}:
In the sbaove case, spproval of Tender accepting
authority shall _be taken. In case Board/CMD of
clL/Subsidiary Is tender accepting authority then the
| aporoval of CMD of Cli/Subsidlary is to be obtalned,”
17 Clause 3 of | Clause No. 3 - CONTRACT PERFORMANCE | Clause No. 3 - CONTRACT PERFORMANCE | Task Force 1
General Terms GUARANTEE/SECURITY DEPOSIT. GUARANTEE/SECURITY DEPOSIT.
and Conditions :

of Contract,
Modiflcations
in Chapter 2
{Turnkey] of
CMM, Page 44

3.1 Security Deposit shall consist of two parts:

a) Perfarmanee Security to be submittad at award of work an
b} Retention Maney teo be recovered from running bills. The

security deposit shall bear ne interest.

3.1 Security Deposit shail conslst of two parts:

a) Performance Security to be submitted at award of
work an b) Retention Maney to be recovered from
running bills. The security depesit shall bear no interest.
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3.1.1 Performance Security should ba 5% of contract amount
and should be submitted by the succassful bidder within 30
days of issue of LOA in any of the form given below after
which bid security/sarnest money will be refunded to the
coniractor.

- 2 Bank Guarantze in the form given in the hid document
from any schadule bank acceptable to the owner., Bank
guarantee issued by out station bank shall be operative at
their local branch at ... or at their branch at ...........

- Govt. Securities, FDR or any other form of deposit
stiputated by the owner and duly pledged in favour of owner.
- Pemand Draft drawn in favour of ..e.o.n. ., Coaffields Ltd
on any Scheduled Bank payable at ts Branch at...__..,
The Earnest Money/ Bid Security deposited shall he
discharged when the Bidder has slgned the Agreement and
furnished the required Perfarmance Security/ 1% part of
security deposit. .

The bid secvrity. deposited may be adfusted against the

Performanee security (1% part of security deposit} at bidder's
option, .

3.1.2 If performance security Is provided by the successful
bidder inthe form of bank guarantee it sha!l be issued either
{a) at Bidder's option by a Scheduled Bank zs per provisions
of ¢[.3.1.1, The BG shall contain complete postal address,
telephone number, fax number and email address of both
aut station bank issuing the BG as well as its lceal operating
branch.

(b) by a foreign bank located in India and acceptable to the
employer.

\
3.1.1 Performance Security should be 5% of contract
amount and should be submitted by the successful-
bidder within 42 days of issue of tOA in any of the form
glven below after which hid security/earmest money wil
be refunded to the contracter.

- @ Bank Guarantee in the form given In the bid document
from any schedule bank acceptable to the owner, Bank
guarantee issued by out station bank shall Be operative
2t thelr local hranch at ............... or at thelr hranch at
- Govt. Securities, FOR or any other form of deposit
stipulatad by the owner and duly pledged in favour of
owner,

- Demand Draft drawn in favour of e Coaifields
Ltd on any Scheduled Bank payable 2t its Branch at..._. v

The Earnest Money/ Bid Sacurity deposited shall ba
discharged when the Bidder has signed the Agreemant
and fumnished the required Performance Security/ 1%
part of security deposit. ’ 3

The bid security deposited may be adjusted against the
Performance security (1% part of security deposif) at
bidder’s option.

’

In_case the successful bidder falls to submit_the

Performanca Security within the stinulated time then

the award of work shall be cancelled with forfaiture of
the bid security/earnest: money.

In addjiion o the above penal measures. the bidder shall

not be allowed to participate in the re-tendering process.

The coinpany shall.also debar such defaulting contractor

from  particiating in_future tenders in concerned
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No No. :

Faillure of the surcescful bidder ts comply with the
requirement as ahove shall constitute sufficient around for

Subsidiary/CIL HQ for 2 pariad of 12{twelve) months from

cencellation of the award of work and forfeiture of the bid

the date of issug of such letter, [n case of JY/Partnership
firm, the debarment shall_also be appliesble to _all

security/ aarnest mongy,

In additlon to the above panal measures, the biddar will not
be allowed to participate in the re-tendering process. The
bidder may alse ha_debarred from participating in future
tenders in tha subsidiary for a rminimurm period of 12

individual partners of JV/Partnership firm.
“Nota [Not part of tander documant):

In_the above caée: approval of Tander accepting
authority _shalt

Months

3.1.3 Retantion Money should be deducted at 5% from
running bilis. Total of performance security and Retention
Maney should not exceed 10% of contract amount or lesser
surm indicated In tha'bid document.

Retantion Money may be releasad against equivalent Bank
Guarantee anly for values above Re.35.0 lalhs.

32 The Guarantes amount shalt be payable ta the
Employer without any condition whatsoever,

3.3 Performance Security/Retention Maongy shall be
convarted Into Performance Guarantee on successful
complation of work in aceordance with contract and upen
satisfactory trizl operations.

Performance security/ Retention Maney fsecutity deposit
submittad in the form of BG shall be yalid for 90 days after

the end of Guarantes period.

34 The Performance Guarantee shall cover additionally
the following guarantees to the Employer:

be tsken,_ in case Board/CMD of
CIL/Subsidiary Is tender acce ting_authority, then the

approval of CMD of ¢ L/Subsldiary s to be abtained.”

31.2 If performance security is provided by the
succassful bidder in'the farm of bank guarantee it shall
be issued efthar - ;

(a} at Biddars option by a Sche‘dme& Bank as per

provisions of cl3.1.1. The BG shall cohtain complete

postal address, telephone nutmber, fax nu:mber ang emall
addrass of both out station bank issuing the BG as well as
its local operatingbranch. |

{b) by a foreign banl located in India anld acceptable to
the employar, . i

8.1.3 Retention Money should be deducted at 5% from

‘running  bifls. Total of performance security  and
Retention Money should not exceed 105 of contract
amaount or lesser sum indicated in the-bid document,

Retentlon Money may be released against agquivalant
Bank Guarantee only for values sbove Rs,25.0 lakks.

3.2 The Guarantee amaunt shall ba payable to the

Employer without any condition whatsoever,

o fef i
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Nao No.

fa) The successful bidder guarantees the successful and .
satisfactory operstion of the equipment furnished and | 3.3 performance Security/Retentlon Money shall he
erected under the contract, as per the specificetions and converted irto Performance Guarantee on' successful
documents, completion of wark in accordance with contract and
() The successful hiddar further guarantess that the | upon satisfactory trial aperafions.
equipment provided and instalied by him shall be free from . .
all defects in design, material and workmanship and shall | Parformance security/ Retentlon Monev/__security
upon written notice from the employer fully remedy free of denosit submitted in the Form of BG which shall be valid
expenses to the Employer such defarts 25 develaped under | for 30 days after the end date of scheduled completion
the normal use of the sald equipment within the periad of M‘Wﬁ@ﬂﬂl@l
guarantee specified in the relevant clause of the Conditians | In_one Instance till 90 days after ggmglétlch of Dafect
(O'“\ . of Cortract. Liahility period. 'l ,

. . . :
> 35 The Contract Performance Guarantee isintandedto | 3.4 The Performance Guarantes shzll- cover
secure the performance of the entire Contract. Haweyver itis addisionally the follewing guarantses to the Employer:
not construed as limiting the damages uhder clause entitled | {a) The successful bidder guarantees the, successtul and
‘Equipment Performance Guarantee' in section Technical satisfactary operation of the equipment furnished and
conditions of Contract and damages stipulated in the other erected under the contract, a5 per the gpecifications and .
-clausas in the bidding documents, documents, : , )
) {b) The succassful bidder further guarzntess that the
- 3.6 All Bank Guarantees are to be cubmlttzd n the | eguipment provided and installed by him shalt be free
format prescrived by the company in the bld document. | fromall defacts in design, materizl and workmanship and
Rank Guarantes shall be irrevecable and it shall be from any | shafl upon written notice from the emplayer fully remedy
Scheduled Bank acceptable to the owner. The BG issued by | free of expenses to the Employer such defects as
outstation barnk shall be opesative at its local branch | developed under the normal use of the said equipment
2toerinne0r Dranch &t : within the period of guarantee spacified in the refevant
clause of the Conditions of Cantract.

3.7 The Company shall be a2t fiberty 10 .

deduct/appropriate  from  the Contract Perfarmance | 3.5 The Contract Perfarmance Guarantee S
Guarantee/Security Deposit such curms as are due and | intended to secure the performance of the entire
payable by the cortractar to the company as may be | Contract. However it is not construed as lmiting the
determined in terms of the contract, and the amount | damages under clausa entitied 'Equipment Perfarmance R
appropristed from  the  Comtract  Performance Guarantee' in section Technical Canditions of Contract 2

™
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sl Clausa Existing Provision Proposad Modifications Remarl
No Ne. ' i
Guarantge/Security Daposit shall have to be restored by | and damages stipulated in the other clauses in the
Contractor stbsequently. bidding documents. ‘
3.8 The Contract Performance Guarantee will be returned to | 3.6 All Bank Guarantees ara to be submitted in the
the Contractor withaut any Interest at the.end of the | format prescribed by the company In the bid dacument,
Guarantee Period as per previsions of the contract. Any | Bank Guarantee shall be irrevocable and it shal! be from
defect/defects In the werk, If detected during guarsntee | any Scheduled Bank acceptable to the owner. The BG
period shall be rectified to the satisfaction of the Engineer- | issued by outstation hank shail be aperative at its local
in-Charge within the sald guarantee period or its due | branchat...... .0t branch at........
extension till completion of the rectification works as
required. 3.7 The Company shall be at [berty ta
) deduct/appropriate from the Contract Performance
3.8 Failure of the successful Bidder tg comply with the Guarantee/Secoerity Deposit such sums as are due and
reguirements of Sub-Clayse 3.3 shall constitute sufficient | payable by the contractor to the company as may be
graynds for eancellation of the award and forfaiture of the determined in terms of the contract, and the amount
Bid Securlty. appropriated  from the Contract Performance
In addition to the ahove penal measures, the bidder will nat Guarantee/Security Depasit shall have to be restorad by
be allowed to participate in the re-tendering vrocess. The | Contractor subsaguently, : '
bidder mav alse be debarred from participating in future . ;
tenders in the subsidiary for a minimum_period of 12 | 3.8 The Contract Perfarmance Guafantee will ha
Monthg, returned to the Contractor without any interest at the
end of the Guarantee Periad as per provisions of the
contract. Any defect/defocts in the ermrk, if detected
during guarantee pericd  shall ‘be rectified to the
satisfaction of the Enginaer-in-Charge ‘within the said
| guarantee period or its due extension it ‘completion of
the ractification works ag requirad,
ig Clausendof | 894 Foreclosure of contract in full or In part-Ifatany 8.4 Foreclosure of contract in full or in part-if at For better clarity
CC/GTC, Chapter| time after acceplance of the tender, the com pany decides any time-after acceptance of the tender, the company
3 of CMM, Page | to abandan or reduce the scope of the work for any may decide to abandon or reduce the scope of the
52 reason whatsoever the cempany, through its Engineer-in- work in following circumstances:
charge, shall give notice In writing to that effect ta the :
contractor, In the event of ahandonment/raduction in the
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Existing Pravision
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Remark

scope of work, the company shail be liable to pay the
contractor at the contract rates full amount for works
executed and measured at site upto the date of such
abandonment/reduction in the work.

The contractor shall, ¥ :equired by the Engineer-in-
charge, furnish te him books of accounts, papers, relevant
documents 8s may be necessary to enable the Engineer-
in-charge to assess the amount payable. The contractor
shall net hava any claim for compensation whatsoever

| elther for abandonment or for reduction in the scepe of

worle, other than those as specified above.

a). A drop in requirement copseguent on change in geo-
mining conditions.

b). Continuation of work may_endanger safety and
security of men ang property of the company.

c}. Causative events affecting risk factors borne by the
company_as per contract and gre defrimental to the
interest of Company.

The foretlosure shall require the approval of aythority
one step higher than the tender accepting authority. In
case Board of €lL/Subsldiary js_the tender approving
authority, the foreclosure shali be done with approval of
Board of ClL/Subsidiary, i

|

However, the contract may also be foreclosed in case of
any unprecedented reason/s gxcept above. In this tase
specific_approval of Board of ClfSubsidiary shall be

required,_irrespective of accepting authority of_goriginal
contract,

in £his case the, Enginear-in-charge, shall give notice
in writing to that effect to the contractor. In the event
of abandonment/reduction In the scope of worlk, the
company shall be liabie to pay the contractor at the
contract rates full ameunt for works executed and
measured at site upto the date of such
abandonment/reduction in the work, '

The contractor shall, if required by the Engineerdn-
charge, furnish te him books of accounts, papers,
relevant documents as may be necessaryta enable the -
Englneer-in-charge to assess the amount payable. The
contractor shall not have any claim for compensation




97

178293/2019/VIGILANCE

174 72/2019/VIGILANCE

38

|
Mo

Clausa
No.

Existing Provisionh

Propased Medifications

Remark

whatsoever either for abandonment or for reduction

in the scope of work, other than those as spetified
above.

Hewever, the penalty on account of shortfall ouantity as
per clause 5.2 will be lsvied on the contraclor,

. ) ,

For last three months held amoxlnt with respect
10 shortfzll quantity shall be convertad t& penalty in the
following manner: : i

a). Forthe first month, the 2/3 of withheld amount shall
be converted into nenalty. '

b), For the second month, the 1/3™ of withheld amount
shall be converted into penalty.

c). For the last month, no peralty will be imposed on

sh Il ntity.

“Note: Reasons ke revision of labout rate etc. which are
part of business risk of the contractor as per coptract

19

Clause 6.4 to 6.8
of CC, Chapter &
of CMM

5.4 Extension of date of completion — on happening of any
events causing delay 2s stated hera under, the contractor
shall intimate immediztely in writing the Engineer-in-charge:

2. abnormally bad weather

b. serious loss or damage by fire

e. ¢ivil commaotion, strikes or lockouts affecting zny of the
tradas employed-on the work

d. delay anthe part of the contracters or tradesmen engaged
by the company not forming part of the contract, holding up
further progress of the wark

& any other causes which, at the sole discretion of the

company is beyond the cot:t ol of the contractor.

cennct form the basis of foreclosure.”

6.4 Extension of date of completion - on happening of any
events causing delay as stated here under, the coptractor
gl intl Englnesr-in-charge in writing immediately:

a. zbnormally bad weather

b, serious loss or damage by fire

" c. civil commeotlon, strikes or lockouts affectmg any of the
trades amploved on the work

d. delay on the part of the comractors or tradesmen
engaged by the company not forming part of the
contract, holding up further progress of the work

a. any other causes which, at the sole dlscretmn of the

Since axtension of
time isto be given
in . exceptional
cases at the axpiry
of - contract
pericd, hanea this
clause has been
proposed tc be
modified.

company is beyond the control of the cohtractor.

-
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*

the Engineer-in-charge.

“Hindrance Register” should be maintained for recordingthe
hindrances.

The contractor may request the company n writing for
extension of time within 14 days of happ ening of such event
causing delay stating alsg, if practicable, the period forwhich
extension is desired, The company may, considering the
eligihility of the request, give afair and reascnzble extension
of time for complation of the work. Such extension shall be
communicated to the contractar in writing by the company
through the Engineer-in-charge within 1 month of the date
of receist of such request. '

The cantractar shalt however yse his hast efforts to prevent
or make good the delay by putting his endeavors constantly
as may be reasonably required of him to the satisfaction of

6.5 Provisional extension of time may alsa he granted by the
Englneer in Charge during the course of execution, on
written raquest for extension of time within 15 (fiftaan) days
of happening of such events as stated above, reserving the
company’s right to impose/ waive penalty at the time of
granting final extension of time as per contract agreement.
Bank Glarantees, against security, shafl be suitably
extended, to take care of any extension granted,

6.6 When the periad fixed for the completion of the contract
s about to expire, the question of extension of the contract
may be considered st the instance of the Contracter or the
Company or both. The extension will have to be by party’s
agreement, expressed or implied,

"Hindrance Registeér" should be maintained for recording
the hindrances. o

ehaFge—M#hin—l—momh_eﬁ-the—date—ef—reeeipt—-eﬁmsuda
Fregquast

The contractor shall however use his best efforts to
prevent or make good the delay by putting his endeavors
constantly as may be reasonably required of him to the
satisfaction of the Engineer-in-charge,

6.6 When the period fixed for the completion of the
contract s about.to expire, the question of extension of

the contract may be considered at the instance of the
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In case the Contractor does not apply for grant of extension
of time within 15 (fifteen) days of hindrance ‘sceurring In
execution of the work and the Company wants to contlnua
with the work beyond the stipulated date of compietion for
reason of the work having been hinderzsd, the Engineer-
In-charge at his sole discretion can grant provisional
extension of time even in the absence of application from
the Coniractor. Such extension of time granted by the

 Engineer-in-charge is valid provided the Contractor accepts

the same elther exprescly or implied by his actions before
and subsequent to the date of com pletion. Such extension of
time shail be without prejudice to Company’s right to levy
compensation under the relevant clause of contract.

6.7 {a) The succassful bidder/ tontractor will advise, in
the event of his having resort ta this clause by a registered
letter duly certified by the lacal chamber of commerce or
statutory authorities, the beginning and end of the eause of
defay, within fifteen days of the cceurrence and cessation of
such Force Majeura conditicn . In the event of delay lasting
ever one month, if arising out of Force Mejeure, the contract
may be terminated at the discretion of the company.

{b) For delays arising out of Force Majeure, the bidder/
contractor will not claim extension in completion date for 2
period exceeding the period of delay attributable to the
Causes of Force Majeure and neither company northe bidder
shzll be liable to pay extra costs (like inerease in rates,
remobilizetion advance, idle charges for labour and
machinery etc.) Providad it is mutually established that the
Force Majeure conditians did actually exist,

Contractor or the Company or hoth. The extension wit]
have to be by party's agreement, expressed or implied. -

" The gxtension of time shall be granted With the appraval
of acceoting authority of the tender. |n_rase Board is

accepting authority then with the approval of CMD,

In case the Contractor _doesr nat apoly for erant of
gitension of time within 30 {thirty) days before the

‘| stlpulated date of completion of contract an the

Lompany wants to continue with the work bevond the
stiguiated date of completion far reastn of tha work
having _been hindered, the Engineer-in‘charge with the
approval of Competent Authority as mantioned above
an_issue _extension .of time even in the absence of
aoplicatlon from the Contractar. Sugh extension of time
is velid provided the Contractor accents the same elther
expressly or imnlied by his actions _befors and
subsequent g the date of compietion. Such extsnsion of
time shall be without prejudice to Company’s right to levy

Denalty on account of shortfall quantity under clause 6,2

of conditian of contract.

6.7 (a) The successful bidder/ contractor will advise,
in the avent of his having resort to this clause by 2
registered letter duly certified by the local chamber of
commerce or statutory authorities, the beginning and
end of the cause of defay, within fifteen days of the
occlrrence and cessation of such Force Majeure
conditien . In the event of delay lasting over ene month,
if arising out of Farce Majeure, the contract may be

terminated at the discretion of the company.

f
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5.8 Whenever tima extension is given to the contractar far
reasans for delay solely attributed to the company, Price
variation may have %o be allowed depending on the
conditians of tha contract. In order to determine the shove,
a hindrance register will be maintained which will be jolntly
signed by both the parties at the time of pericdical review
rmeetingsto beheld at leastancaina month by the Engineer-
in-Charge / Designated Qfficer-in-charge whose decision in
thls cases will be final, The delays will be determined salely

on the basis of this register, snd that any refusal on the part
of the contractor to sign the register would mean that the
delay, if it occurs will be solely attributed £o him.

Hindrance register 1s sizned by both the partiss. The
contractor thould alsc be given permission to write his
observations / disagreement In the register.

In case the contractor has a different opinjon for hindrance
and 2 dispute arises, then the matter would be referred to
the higher authority whose decision will be final and binding
oh the contrector and the decision to be communicated
within 15 days.

(b) For delzys arising out of Force Majeu}'e, the hidder/
contractor will net claim extension in cam@letioﬂ date for
2 periad exceading the period af delay attributahle tothe

causas of Force Majeure and neither company nor the

hidder shal! be Hable to pay extra costs (/Ilke Increase in

rates, remobilization advance, idle charges for labourand
machinery etc.) Provided it is mutually established that

the Force Maleure conditions did actually exist.

6.5 Wherever time extension is given ta the contractar
for reasaris for delay soiely attributed to the company,
Price vatiation may have to be aliowed depending on the
conditions of the contract. n order to determine the
above, 2 hindrance register will be maintained which will
ke jolntly signed by both the parties at the time of
pariodical review meetings to'be held at least ance in 2
manth by the Enginger-n-Charge / Oesignated Officer-in-
charge whose decision In thls cases will be final, The
delays will be determined solely an the basis of this
register, and that any refusal on the part -of the
contractar to sign the register would mean that the
delay, if it accurs wlili be solely attributed to him.

Hindrance register is signed by both the parties. The
contractor should also be given permission to write his
observations / disagreement in the registar.

i

In case the contractor has a differenlt opinion for

| hindrance and 2 dispute zrises, then the matter wou'd be

referred 1o the higher authority whose decision will be
final and binding on the contractor and the decision to e
communicated within 15 days.

911
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6.9 Witheut prefudice to anY express provision in the

Lontract, the pxtension of time shall not exceed the

period of hindrance {the perlod for which the work has

been _hindered he ond contrel of contracior) at same

20 |Clause6.4t0 6.3 6.4 Extension of data of com letion - on happening of | 6.4 Extension of date of completion -on happening ofany | Since axtension of-
=1L of date of completion

of CC, Chapter 3 any events causing delay as stated here ynder, the eventscausingdelayasstated here under, the contractor

time isto be given
of CMM contractor shall intimata Immediately in writing the | shall intimate Engineer-fn-charge Inwriting immed jately: | in exceptions
Engineer—in—charge : ) cases at the expiry

a. abnormaliy pad weather a. abnarmally bag weather of contract
b. serious lass or damage by fire b. serious loss or damage by fire " | period, hence this
c. civil cemmaotian, strikes or lockoyts affecting any of the c. ivil Commation, strikes orlockouts affecting any of the | clause has been
trades employed on the work trades employed on the worlc proposed to e

d. delay on the part of the contractors or tradesmen | d. delay on the part of the contractors or tradesmen modifiad.
angaged by the company not forming part of the contract, engaged by the tompany not forming part of the

holding up further progress of the work contract, holding up further prograss of the work
€. any other cauges which, at the sols discretion of the €. any ather cayses which, at the sola discration of the
company is bayond the contro] of the contractor. company Is beyond tha control of tha contractor.

A "Hindranca Register* shall e maintgined by both the_ "Hindranca Registar" should be maintained far recerding
Company and the Contracter at site to recerd the various | the hindrancas,
hindrances, as mentloned above, encountered during the

. I *
course of axecution, %eemaa%mamﬁ“%e—esm-pa%ww
ioRott: ithin 143 £ bapsen]

The contractor may request the company in wrlting for mﬁ%ﬂﬁ*ﬁﬂﬁ%@%‘ﬁﬁ

extension of time within 14 days of happering of such event

causing delay stating also, if practicable, the period for
which extension js desired. The company may, considering
the eligibility of the request, glve a fair and reassnaple

extension of time for completion of the work, Such ¢ it ¢ F?Y—-f-hFQth—the'—Eﬂg-fﬂeeF-iﬂ-—
extension shall pa communicated to the contractor in %MMMMMWM
i Fequest
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Existing Provision

writing by the company through the Engjneer-in-chargs
within 1 month of the date of receipt of such requast.

The contracior shall however use his best efforts to prevent
or make good the delay by putting his endeavors constantly
as may be ressonably required of him 1o the satisTaction of
the Engineer-in-charge.

6.5 Provisional axtension of time may also be granted by the
Engineer in Charge during the course of execution, cn
written request for extension of time withln 13 (flfteen) days
of happening of such events as stated ahove, reserving the
company's tight 0 impose/ waive penalty at the time of
granting final extansion of time as per contract agreement.

Bank Guarantess, against security, shall be sultably
extended, to take care of any extension granted,

6.6 When the period fixed for the completion of the
cowniract Is about to expire, the questlon of extension of the
contract may be conslderad at the instance of the
Contractor or the Company of the beth. The extension will
have to be by party's agreement, exprassed or implied.

In case the Contractor does not apply for grant of extension
of time within 15 (fifteen) days of hindrance occurring in
execution of the work and tl-e Company wants to continue
with the worl beyond the stipulated date of mpletion for
reason of the work having been hindarad, the Englneer-in-
charge at his sole discration can grant previsional extenslon
of time even in the absence of application from the
Contractor. Such extension of time granted by the Engineet-
in-charge is vaiid provided the Contracter accepts the same
ejther expressly or implied_by his actions before and

proposed o dificatiotis

The contracior shall however use his best efforts 1o
prevent or make good the delay by putting his endeavors
constantly as may be yeasonably reguired of him to the
satisfactlon of the Engineer-in-charge.

6.5 Pmﬂsienal—e;measign.aﬁ-ﬁme—ma%lfe-be-gma@eé-bv |

MWW@W&QQH%

WwrteR-Fe quest—-?er_e;@tensien—ef-t’?ﬂ“wﬁmaq-ﬁ-{ﬁ' Eaan}
N vt l

&F

6.6 When the pericd fiyed for the complation_of'the
contract 1s about to expire, the question of extgnsion of
the contract may be considered 2t the instance of the
Contractor or the Company o hoth. The extension will
have to ba by party's agreement,-exnressed or implied.
The extension of time shall be grapted with the approval
of accepting authority of the tender. (n case Board is
actepting authotity then with the approval of CMD.

i case the Contractor does_not_aoply for prant of
extension of time within_30_{thirty) days pefore the
M@MMML@
stipulated date of complation for reason bf the work
having_been hindered, the Enginegr-in»charge with the
approyal of competent Authotlty as mentioned abhove

.r.

can_issue exte slon of fime evel in the shsence O

Remark

i
®
iu‘;
3
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Clause
No.

Existing Provision

" proposed Modifications |

|

Remark

subsaquent to the date of completion. Such extersien of
tirne shall be without prejudioe ta Company's right to levy
gompensation under the relevant clause of contract.

67  (a} The successful bidder/ contractor wili advise, in
the event of his having resart to this dause by a ragistered
letter duly certified by the local chamber of cammerce of
statutory autherities, the beginning and end of the dause of
delay, within fifteen days of the occurrence and cessation of
such Ferce Majeure conditian . Inthe event of delay lasting
over ane month, if arising cut of Force Maleure, the contract
may he terminated at the discretion of the companry-

{b) For deiays arising cut of Force Majeure, the bidder/
contractar will not claim extension in compietion data fora
period exceeding the pericd of delay attributable to the
causes of Force Mafeure and neither company nor the
Liddar shall be liable to pay extra costs (ke increase in rates,

remchilisation advance, idle charges for labour and
machinery etc.) Pravided it is mutually established that the

Force Majeure conditions did actually exist.

application from the Contrackor. Such extension of time

1s valid provided the Contractor accepts the same either
expressty _or__implied by his actions before and
subsequent to the date of completion. Such extension of
flme shall bewi rejudice ta Companv's right to le
penalty on account of she rifall guantiy under clause 6.2
of condition of contract. :

8.7 {2} The successful bidder/ contractor will advise,
in the event of his having resort to this clause hy a
registered letter duly certifled by the local chamber of
commerce or statutory autherities, the beginning and
end of the cause of delay, within fifteen days af the
acclrrence and cessation of such Force Majeure
condition . Inthe event of delay lasting over one ronth,
if arising out of Force Majeure, the contract may be
terminated at the discretion of the company,

{b) For delays arising out of Force Mzjeure, the bidder/
contracter wilt not elaimextension in completian date for
“aperiad exceeding the perlod of delay attributable to the
causes of Farce Majeurs and neither cdmpany nor the
hidder shall be liable to pay extra costs {like Increase in
rates, remehilization advance, idle chargés for lakhour and
machinery etc)) Provided it s mutually Lstablished that
the Farce Majeure conditions did actually exist.
- |

£.8 Without prejudice to any express provisian in the
Contract, the extension of time shall not exesed the
pericd of hindrance {the perid for which the work has
been pindered beyend contral of contractar) at same
tarms and conditions.

S AT
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No

Clause
No,

Existing Provision

Proposed Modifications -

Remark

However, on the expiry of contract period including the
above extension, the management may extend the
contract period to execute the balance quantity with
respect to awarded quantity at the originaliy awarded
output per day on the sare tarms and conditions with
imposition of Price Fall Clause J.a, “to atcept to execyute
the work at the existing awarded rate or the awarded
fate fn the next tender whichever is fowar”. A consant
letter from the contractor shall be required in such
axtensions.

21

Clause 9.4 of
CC/GTC, Chapter
6 of OV, Page

61-62

3.4 Foreclosure of contract in full or in part - if at anytime
after acceptance .of the Bid, the company decides to
abandon or reduce the scope of the work for any reason

"I whatscever the cempany, through its Englneer-in-cha rga,

shall give natice in writing to that effect to the contractor,
In the event of abandonment/reduction in the scope of
work, the company shall be liable —

a) to pay the centracter at the contract rates | amount
for works executed and measurad zt site upto the date of
such abandonment/reduction in the work,

The contractor shall, if required by the Engineer-in-
charge, furrish to him books of accounts, papers, and
relavant documents as may be necassary to enable the
Engineer-in-charge to assess the amount payable. The
contractor shail not have any claim for compensation
whatsoever sither for abandonment or for reductien in
the scope of work, other than those as specified above,

EMP & Farest clearance shall be tha responsibllity of the
Company. In absence of Environmental & forest clearance
of any part of the working site, the work will be stoppad

54 Foreclosure of contract in full or in part - If at
any time after acceptance of the tender, the company

may_declde to abandon or raduce the scope of the

work in following circumstances:
.

!
2l Adrop in_rettirement conseduent onchange in gen-
mining conditions,

’
bl. Continustion_of work mav endang’er safaty and

security of men and Bropaerty of the company.

€). Causatlve events affecting risk factors borne by the

.Lompany as per contract and are detrimental to the

Interest of Company.

d). In zhsence of Environmental & forest clearance of any
part of the working site (EMP & Fores: clearance shall be
the responsibllity of the Comgany),

The foreciosure shall require the approvel of autherity
one step higher than the tender accepting authority. In
tase_Board of Cli/Subsidiary s the tender_approvin

authprity, the foreclosure shall be done with approval of
Soard of CIL/Subsidiary. ‘

915
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Clause
No.

Existing Provision

Proposed Madlfications

Remarlk

& contract will he dosed without any liability on the part
of Company other than as mentioned ai 9.4 sbove.

However, the contract may ziso be foreglosed in ease of
any unprecedented reason/s except above. |n_this case
specific aporoval of Board of ClL/Subsidiary shall be

required irrespective of accepting authortty of origina|
50!]@{1.

In this casa the, Engineer-in-chargs, shall give notice
inwriting to that effect to the contractor In the event
of shandonment/raduction in the scope; inf wotl, the
company shall be llable to pay the ccntractnr at the
contract rates full amount for worlks elxecufed and
measured at site upto the date of such
ahandcnment/reduction in the work.

The contractor shall, if required by the Engineet-in-
charge, furnish to him books of accounts, papers,
relevant documents as may be nacessary to enablé the
Engineer-in-charge to assass the amount payable. The
contractor shall not have any claim for compensation
whatsoever either for abandonment or for raduction

in the scope of work, other than those as specified
above.

However, the penalty on account of shortfall guantity as
er e 6.2 will be levied on the contractor,

For last three menithe, the withheld amount with respect
to shortfal] guantity shall be converted to penalty in _the
_oﬂ.mw.g.rm

. Forthe first month, th
mw
b). For the second month, the 1/3™ of withheld amcunt

" of withheld amount shall

shall be converted Into penalty, ,

|
i
N
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Clause
M.

Exlsting Provision

Proposed Modifications

Remark

c)._For the last month, no penalty will be imposed on

shortfall quantity,

“Note: Reasons [ike revision of labour rate ete. which are

part of business rlsk of the contractor as per contract
cannot form the basis of foreclosure.”

22

Clause 2 of
CC/GTC,
Modlfications in
Chaptar 3 of
CMM (2014),

. Page 51

2. CONTRACT DOCUMENTS:

The following documents shall constitute the contract
documents:

(vii) Articlas of Agreement,
(ii) Notice [nviting Tender and Instructions to tenderers,
()Letter of Acceptance of Tender indicating daviations, ¥
any, from the conditions of contract Incorporated in the
Bid/Tender document issued to the bidder,
{iv) Conditions of contract, including general terms and
conditions, additional terms and conditions, special
conditions, if any etc. forming part of the Agreement,
{v) Scope of works/Bills of quantities and
{vi) Finalised work programme.

{vii} Integrity Pact (applicable for contracts ahove Rs. 500 .

lakhs.)

3. CONTRACT DOCUMENTS:

The following documents shall constitute the contract
documénts:

(i} Articlas of Agreement,

(i) Notice Inviting Tender and Instructions to
tenderers,

{letter of Acceptance of Tender indicating
deviations, if any, from the conditions of contract
incarporated in the Bid/Tender document issued to
the kblddar,

(Iv) Conditions of contract, Including general terms and
conditions, addifonal terms and conditions, special

| conditions, if any etc. forming part of the Agreement,

{v} Scope of works/Bills of quantities and
(vi) Finalised work programme.

{v1i) Intesrity Pact as apllicable as declded by dlfferen
Subsidiary companies
Mﬂm@@m&@m

{ix] Any other document if required.

’

it is proposed to
include guideline
for Banning in
NIT/Contract.

The limit  of
\ntegrity pact to
be declded by
Subsidiary
companies,

23

Clause 2 of

CC/GTC, Chapter

& of CMM, Page
50

2. CONTRACT DOCUMENT:

The following documents shall constitute the contract
documents:

(i} Articles of Agreemant,

2. CONTRACT DOCUMENT: |
The following documents shall constituta the contract
documents: '

(i} Articles of Agreement,
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taxes along with maximum abplicable Goodsand Services

sl Clause Existing Provision Proposed Modifications Remarle ]
No No, )
(i} Notice Inviting Bid z2nd tnstruction to hidders, {ii} Nofice lnviti ng Bid and Instruction to hidders,
{1) Letter of Acceptance of Bid indicating deviations, if (111} Letter of Accaptance of Bid indicating deviations, if
any, from the conditions of contract incorparated in the any, from the conditions of contract incorporated in
Bid/Bid document. the 8/d/Bid document.
{iv) Conditions of eontract, including general terms and (iv] Conditlons of contract, including general terms and
conditions, special notes and additional terms and conditions, speclal notes and additional terms and
conditions, speclal terms and conditlons, Vocational eonditions, special terms and conditions, Vocational *
Training & Safaty Norms ete. forming part of the bid Training & Safety Norms et forming part of the bid
document, _document,
{v} Integrity Pact, if applicable (v) Integrity Pact, if applicable
{vi} Scope of woark/Bill of Quantity and {vi} Scope of work/8ill of Qua ntity and
{vii) Finalised work programme. (vii} Finalised work programme, - P
fvil} Guidelines for Banning of Business
{ixt Any other document if required, [

24 | General No Provision The approval of estimate shall be gbtained includipg all
Guidelines for takes along with maximum applicable Godds and Services
Turnkey Tax (GST) and the same shal] be put to tander. It should
Work/Contract he spedifically mentioned in NIT that estim ated value put
,inChapter 2 of o tender is inclusive of GST. .

CMM,  Page ' o
119 .

25 ‘General No Provision The anproval of estimate shall be abtained Including all
Guidelines for taxes along with maximum apolicable Goods and Services
Transportatio  Tax {GST) and the same shall be put to tender, It should

n be specifically mentionad in NIT that estimated value put
Work/Contra fo tender is inclysive of 65T,
ct’, Chapter 3
of Chvin,
Page 78

26 General No Provision The approval of estimate shall be ohtained Including all

guidelines for
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i
) ) i
sl Clause Existing Provisicn Proposed Modlflcations Remark
No No. )
- - ’ I ;
l Hiring Ta. (GST) 2nd the same shall bs put to tender. It should ' i
Work/Contra ' : bespecifically mentioned in NIT that estimated value put - ‘, ’
¢t, Chaptar 6 to tender is inclusive of GST. .
of CM: M, . I : BN
Page 140 E B
: \ 27 ’ Nate: ‘ L
Any tarresponding finer modification in relevant clauses arising aut of above proposad modifications shail he taken care while updating the manual. '

1
!
: &
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“The Coal India Lid as & company faces several tidks in its functioning, out ofwhich
the corfuplionisa rhajor.one. Corruption corrodes snoral fler ofany cornpany,
undermines independent detision making and puses' serious challenge 1o
integrity of iifferent processes undertaken by it. Carruption risk isa reai_p_rribie'm
which carft be prushed uadter the carpet, The daniger tiosed by corruption riskin
sustatnable perforrngnce of company and maintaining its brand image must be
met squarely. '

“Thepiesent policy of corruption risk mitigation isan effort to meet the risk
posed by bribery and corrupt activities. The policy ehuriciates clearlythe integrity

‘‘‘‘‘

& Antl- corruption pol icy, Approach to tagile corruption and Strategy o mitigate

carription risk. The integrity anid anti-corraption policy spells outihe company's
nalicy velating to mainteriance of integrty n different areas of its activities and
policy towards eradicating corruption in all its forms. it clearly declares the
company’s resolve towards zefo tolerance to bribery and corruption s an’
prganization. The sacond section on approach io tackle corrption lays down '
general approach to meet the risk presented by corruption and hribery. Before
working out specific action paints, it is necessaty to identify the roof causes and
general divection of the anti-corruption plan. Finally, the last section degls with
he strategy to mitigate the risk. Ir unfolds detalls of action planto meet this risk
comprehensively. .

The policy clearly aims at ushering In an @inblence of purlty and ethical
functioning of the worganization. The company is commiited 1o yoot out
cofrupash In all its facets from all walks of ité activities and thereshall bs v
comgromise what-so-ever on the issue of integrity. The policy will act as & gulde
to all exesutivés of the company and re-inforce their commitment towards fon-
acceptance of any forms of bribery and cotruption. integrity is an article of faith
for i1s and this will remaln as guiding force in Gur fungtioning infuture.

{Sutirtha Bhattacharya)

Chairman-curn-Menaging Dirgttol
Coal India Limited
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Lorruption Ris;é_.‘Mizie;‘atinn Palicy

Coal India Ltd,

ClL faces corruption. risks of varicus kinds which need to he sddressed though a clear ritigation policy.

" This palicy lays down the ‘approach and strdtegy to tackle ‘the manace of corryption ih all s forms

comprehensively. The CiL pledges to rabt dut carruption wheréver it exists in the organization througha -

planned efort.

A Integrity and Anti-Corfuption Policy:

1. Tl1e gempany haspolicy of 227y tolarance towards any act of bribery, corription and lackof iritegrity.
-Strict action shall b taken If any employea & their associate, vendor, tustomer or ghy ofhsr stake
telder Is found to be fndulging In such setivity, All forms of bribery and corruption are absolutely
“prohibited, '

2. jtis company's policy ta conduct afl the buslness transactions With utmost: honesty, integrity ahc_l

highest possible ethical standards. Company Is tommitted to acting professionally, falily and
objectively in alf business transections and dealings whereyer company operates and to
Implementing and énforcing effective systems of anfi-corruption -and a'r}ti-b_ribewj measures for
prevention, deterrehee and detection of fraud, bribery and all ather corsupt practices.

3. Corrupt practice will be construed to include misuse of public ofiice or authority for piivate gain,
violation of antt-bribery and anti-corruption laws of the country patticularly Prevention ofCorruption
act, Prevention of Money Laundering Act, The Benami Tronsactions {Prohibition) Act, 1988, 1okpal
and Yokayukia Act and relevant provisions of Indian Pana) Code, viblation of integrity pait, vialation
of Coal India Executives’ Conduet, Dlscipline and Appeal Rules and standing order by non executives,
‘sctions atracting vigilance angle as prescdbed by CVC and willil violation of comgany's rules,
guitdelivies, mariials BEC:

Bribe comprises of offering, giving, vecaiving, or sallciting. of samething of value for thi& pirpase of
influencing one’s own action or that of an offical or authnfity o act, while discharging pisblic dity,
inappropriately, partially, MMegally, unethically or not in good faith for obtaining or retalning any
commiercial, tontractual, regulatory or personal advantage.

4, IF any corrupt practics comes to hotice of any employee, he wilt forthwith inform his siipefior
authorities withous any fear of riprisal oFvictislzation. There ks Similar expectation of the tompany
from other stake holders. “Turning 4 blind gye" to, or Ignoring any suspicldus atlohs on the part of
Company Employess or Assoclated Persons or any stake holder Is not & defense 16 shirking of
responsibility and fable for discinlinary action.

£ s
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5 Ektré&'éf-e:ii'sﬁqg pravisions of Coal Intlia Executives” Con&-uﬁ,—'niﬁniylipé and Appeal Rules is placed ¥
<t Annesare § for ready refefence which have relevance tothe ssue of integrity. :

vcunl eadd

6. Noemploysd oy assodiate or any stake h_uider shall secuie or accept aly payinent, promise, offeror
authbrization of a payment of-anything of vatue for seif or any Gthet individual in orderto provide )
i . - businessto any Compahly of to secure an irnproperadvardage or itmptoper performance of afunction ;

or activity from that company; ks employessor rep_reseatatiue‘g or ahy third paty.

7. Mo émployes or associate Is aliowed to demand o accept money, gifis, extertainment, hospltality or

~~ ——gthér favours directly o through another parsan or oigénizéﬁaﬁ'fmﬁi ‘Bekalf of Aty cumrant or

prospective supplier, custormer, sapvice provider or business associate if return for business favours

grantad oy pazsible to be granted. o employee shall actina mannef that would place any vendor

or customer in a pasition where it may feel obligated 1o mdke @ gift; provide éntertainment, or

pravide personal favors in grder,to da business or continug to do business. There @re certsin ¢ases
where gifts and hospitality are never acceptable; namgly: :

e e g o (T it

i gifts of cash or equivelents (&8, gift certificates, 15ans, sharss or share options});

i gifts and hospitelity that are indecent, inappropriste or would da'f_r{age corhpany's Integrity
or feputation; '

bt e i S b S T b B T e 1 e ]

i " gifts aAd hospitality that breach any law or regulation;

. v, gits and hospitality thatthe recipient of provider is not germittad toreceive of offer by their
employer/principal. :

i . giftgiven setretly
vi. Giffs, entertainmentsid travel being lavish, extravagant ot out of line with pravaling norms.

Howsver, modest gifts and hospitality within fimits prescribed under Rules may. be offered of
accepted provided thare is no expectation or belief that something will be given'in return. ;

[ I R

-8 Redflagsfor bribery and rutes of due diligencé

All eraployees shall conguct appropriate, figk-based ant-corruption and reputational due diligence
-and background checks on prospective business partners and thair employses oF representatives o
any third party vrho may interdct In connattion wiith bifsinass dealing with-CiL-prior to entering into
2 rélationship with them partizularly high risk firms: Dué diigance should tnclude {i} Fuglsating the
j bagkground, egpeﬁence, and reputation (i) Understanding the sérvices to bt proyided, methods of
compensation and payment {iit) Fvaluating the business fatlonalé for engaging the bysingss partner
{iv} Taking reasonsble steps to monitor the transactions of business gartneérs appropriately. v} :
Enswiing there. is & wrliten agresment in plzce which acknowledges the business partngr’s |
understanding.and camplance with this policy.

‘e red flags for bribery and rules of due diligerice is llsted at Annaxure B,
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9.

Al smployzes will help ensure that entiies into the Company’s books and records are acevrite, and

_ that alf internal antrols and procedures of the company are malntained and followed When niaking

=4

i

i

12,

13,

i4.

15

18,

17.

payments from o recelving payment t& the Company. It shall be ensured that al] receipts and
e¥penditures are _pmperiy‘ récorded afhd atcounted for, No false.entries or material oriissions should
evar be made in the Company's books, recerds, fiemoranda-and accopnts regarding payments or
transactions. The payment & recejpt procedures, managément authorizations & financigh controls
fuist be followed, and any gaps thiat may be discovered iri theinternat tontrpls must be reparted to
superior anthorifies. False, miisleading, Incomplete, inaccurate, oF sptificlal entries in £he books,

rétords, or accounts of the Company are prohibited. Mo accadnts must be kept "offbook"to

facilitate or corced] friproper payments or-vecelpts.

All employaes shall comply with; and enforce, all the Corpany’s requirements for ratritenante of
sceount of expensas and payment requasts, paiticularly those payrients related to the Company’s
procurements, sales, marketing, and business déveldpment efforts, consistent with prescribed
goidelines.

Al employées will ensure 1h'at‘there is ho conflic_ of Interest while handling any oiattér of the

 company. If any such confiict exists, it wist be disclosed to Iis controlling officer without any delay.

No employee shall favour or disfavour any individual or entity or treat tinfairly and shall endeavor to
securg tevel playing Jield for all stake holders including vendors, .uppliers, servick providers or
constmers in transactions with the company. They will observe utmost-objectivicy ahid isnpartiality
ift dealing with any stake holder. The company and employees shall always strive to'be fair, objective
and just to alt its stake holders including vendors, suppliers, service providers and customérs.

o employes shall misuse his position for persondl galns or gain for any relative, acquaintances or
superiof suthorities.

o employee shall allow company's resources to be misused including gifts, hospitality or ynjustified

payments to he made from comjianies scgovnt to any person ingluding to political feaders for
soliclting favours or allowing unjustified use.

No eraployes shall offe any fmandal enticement from own resouces, tesaurces of company or
jesotrces of any stake holders to secure any favour for self or any other person/entity or unfair
proféssional gaih,

Ng emiplayee will willfully cause any loss or injury to the company financlally or cause damage to it
reputstion. '

For all mployees; the Interest of the cotiipany shall be yaramount and at no stage will it-ever be

wompromised. Anyiétion against the iritérest of the goripany willtantamounttoan unbecoming act.

Npfacliitation payrents wadeto gpedite routine gavernmental approvals either directly orth#augh

athird party.

-
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18. Noemployee shall take any declsion contrary to.own consciedce or understandine

; under.any external
Influence particularly thoss detiimental fo the'interest of the compaty, o

s

13. The company shall strictly adhere to norms of corporate Boveinance, lnside}‘_ﬂ?ding and ather

Brovisiofs of New Companfes Act, Competition Act, 10th & other Pinclple of the UN Gichal Compact,
environmentil laws and all other applicable laws, converitions and commitments. «

20. Mo charitable-coptribution shild be rmade conferring a personal benefitena Governinent Qfficial,
political personality or related party; dnd that the contribution should ‘not+in _Exchange for
“puirchasing or otherdecision affecting Company interests,

21 Company Eriployees and Asscciated Parsons should not shake payments, Whether in cash or in Idnd,
to political Bétons of political parties for fhe purpase of abtaiting, retain ig or directing business +o
the Companyor any other entity'or any personal gain. In-kind contributions will Includa particloation
in political campalgns during paid worklng hours and the yse of sdrinistrative stigport, Company

Tacilfties, equipment and supglies.

22. I 3 «Current or prospective businass partnel, fusiomer, Govérnment Officdal, Non-
govéinmentat/charitable organization, political candidate or party official promisas ar offers any
benafit, brmakes siny threat, In connection with a charitable or political contiibiifioh raguest, the
request should be denied and employee:should report the incident to his supervisor,

23. Offers of employment or internshig shoutd not. be given n exchange for or to rewaid any benefit
received by the Company znd Cornpany Eniployees should not offer erployment in order to seak
ahy ddvamtage In any busthess regotiztion or any personal gain. If anyone offers té-‘give abenefitto
the Company or personal gain In axchange for the Company’s hiting of a suggested person or fthey
threaten to take adverse actionif the sugaested parson is-not hired, the suggested person shalt not
be hirgd. ivsuch cases, employee should report the Incldent to his suparvisor,

24. Procurement

{a} The éntire'process or procurement shall have cemplete _tfans’parehc_y'a'n'd fair play. Level playing
field shall be ensursd for alf prospective bidders, suppliers and service providers.

{b] Mo bidder shall have access to insider information or unfalr advantage becauss of any personal
gequaintance with any employee Involved in the procurement process,

{c} No party shall have the unfyir advantage of separate, prior or elosed-door negotiations for the
coritract.

{dy Goodsfwdrksfsefvicas of specified quality/specification shall b procured in.2 maost economical
rznner with clear sapply timeline,
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The terdar ‘tonditions including: pre-qualificition triteria, techpical specification; evalugtion
criteria, edpelience critefia and <ominereial cgndmons shall be fransparently disclosed and shall
not be matipulited o favdur or disfavour griy of @ group of véhdors infalrly.

The campany wili actively dxscourage involverment of any rafddlernen/agent/lizsoning
agent/lobbyiat in  pracurements cfone by it Whereveritis possible to secure supplies and epsure

_ after-sales-serwces etc., on reasonable terms without the mtercesslon cF agents, there is no

ety

{h)

need for engaging any such agent,

The company il formulate = transparent polley for -engagernent -of m:dd[emea/hasanmg

sgent/dealer/stockiest, If any such persnn/entltv is engaged, the agency agreement will be
" submitted while submission. of blds disclosing.all important detalls like terms of engagement,
‘nature of semce to be provided, payment to be maite etc.

Mo Agent/Middleman/ Lissaning. Agent or ariy entity other thai'the dne disclosed while bidding

will be involved In'the process of procurerhent of 'goidds, warks and services or dAy.cominisslon

wifl ke pasd to such entitiés, If 2ny employee: of CiL comes to- know of ; any middismari bemg

engaged by any bidder whe has not besn offi craIiv disctosed; Tt shall be his dutyto bring tto
 riotite of the head of his Department and EVO, CIL br subsidiary cbmpany immediately.

Whistle Blewer ?ollcg

“The Company will receive comp!aints from whistle B]owers as per policy eaunciated vide CIL/AC-
BA{PC}/WBP/S7. dated 98.09.2011. Every effort will be made to attend 1o aff bonafida complaints
-within one month of receipt. The identity of complalnant will be kept concealed to ensure fhat he
doesn’t face any reprisal from persons/graups having the vested interests. However, if It s brought
1o natice that the- mmp}ainant has faced any revengaful action on accoynt of their complalnt, they

wWill be provided official and other protection. Actions will be takan against sny einployes who

thieatens or fakes-any revengeful action directly or ingdiractly against-a person making bonsfide
complaint to pratect the interest of the comipany or fellow employess.ar who refuses to mdfufc,e in
any cormpt practice or faclittite others dojng so. On the contrary, filing of any frivalous r motivated

oF false complaint by any emmployes dgalnst another wil be treatad &y an act of indiscipling and
unbecoming of 2 public servarit.

8.

Anvroach to tackle corrustion:

Reductlon in discrations jn Heclsion making

Diseretions in decision making can be minimized by laying down transparent rules, ghidelines,
procedures for different pragesses, For this purpose, the discrations avaliable in alf major areas
like human Resource Management; Sales & Markefing, procurement ete will be examified in-
tepth and nondiscretionary rules, gifidelines and practices will be putin place Eradualiy-as part

of continuous system improvemait,
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The processes and tlecisions in the grganization wilt be Thide system driven sind rule based so
that the human ihfluence is reduced. Constlous effort will bé made ta reduce the requiremant
of hurnan imerface while dealing with staké holdsrs like custoniets, vendors, sarvice providers,
siippliers etcso that oppdrtunity {or rorruption Fedices. :

Leveragiig ‘technology

increased use of Information Teghnology can bielp In making the processes more transparenl 35
wall as efficient. Examples could be establishment of ERP Syskem, electronic surveillance of
mings through GPSJGPRS based Vehicle Tracking Systern, Installation of CCTV at vulnerable
points, use of RFID for identification of véhicles, weigh bridge Integration forweight tracking gte.
ot will be made to make activities énlineand webrbased.

The gompany will teke Steps fo re-enginéering thei business processes by leverdging
Tiformation technélogy in brdérto achieve atficienty, £conamy and transparency. While doing
46, CiL vil identify the piabable risks like fatid, carriiption,othér mislpracticesand bulld Inthie
requlred risk management tools in'the nEW processes. E-procsrema;:t'-and sirategic e-Reyerse
Auction with weli-defined procedure should he narm for all procurements above 2 threshold
ialue. Al financia transactions relating to payment & receipt shotld be made through elecironic
fnode. Steps should be tekeh 1o rmaintain all strategie nfarmation of the PSUs In secured
electionic form. Progressively steps may also be taken for creation of knpwiedge management

portal as well as digiization, -archival and yetrieval of records, Adoption of ¢-office kind of IT
solutions to maintaln-and process matlers in the organization and sharing anfine will be @

desirable objactive. paper based communication and reporting s'y;te_':f;%sﬁbuw be progressively

-replaced by electronic pased systems. Extensive use of websita tan be rhade both ais d toal for

.communication with the stake holders &s well as for cuibing carruption. Greater effort may be

yequired to process ¥arious apphications & bills online so that real time information regarding

etatus s made avalizble and misuse.of discretion used in the process is identified theough
.exception reporting. '
proactive disciosures of vital information

The information related to qperat'}ons and activities of:the .company fncluding financial &
physicat performance will be-proactively disclosad o achilevs ereater transparéncy. ClL web
portal and future mobile apps will be used for dissemination of inforrhation i public dérmaln.

Effective Grievance redressal mechanism

Effeciive grievance radressal mechanism for employees a8 welias other stake holders will be set
up through an onling system so shat there is seamless flow of complaint to relevant nnit for

P e L

TR




178293/2019/VIGILANCE

NPT e e

-

QRSCTNOEES

T L oL L

St e S +

e it o e e e ot

A A S

redressal, The actlon taken on grievapces will be reviewed by Grievance Redressal Committess

at CIL, subsidiary Hy mnd area lavel,

Ease of doing business

Coritinues effort will be made to simphfy the varisiss tules and protedures and make regular

ifprovements in the same, Constiotis effort will be made ta lmprove ease of doing business
‘with CiL through various simplifications and ifnpravements.

g Institutionalization of best practices

Study of good practices fn mining sector in fndia and abroad can help improve efficiancy and
‘productivity in the company, Similarly, best practices of anti-corriiption measuras and
-improvernent of ethical standards can be hélpful in aking simifar measuresin Gt

‘Transparency in public procuremeit encouraging codipetition

In procurements of all kinds, -goolls; works & '$8rvices highdst nofms of transparency will ke
rogintained. The électronic e-procuraiment and revirse auttion fogether with auto refund of
EMD; ontine dlarifi ratioh etcwill help in achaev:ng transparericy, Standardisation of MiTs wilt
further help in Improving certalnty, The price of geads dnd services preduced by orgamzatrons
should be discovered fdedided thiough a well- deﬁn,ed,_transparen_t mechanism and arbitrariness

should be avalded ar alf costs,

Stapdardization and benchmarking aswel as guality control bf goods & senvices

Standardization of quality parameters of coal and quality contra! s Very critical 2o asiring
quality. Similarly, the quality shoutd be izenchmarked agamst iriternational standarils,

Strong evajuation system)

it Is necessary that there js 8 Very strong Usér feedback systeni so that the stakeholders and own
employées are able t6 provide tegutar inforrmation regarding shortgomings in different stivities
o the conipany so that$tgps are'taken to address the issues.

Evdluticn of organizational ethics & vatue system znd adherence mechanism

As the oiganization ethitsis negessarily value driven, it Is necessary toidentify the values the
organization stands for. The company has to develop high ethical standards for conduct of the
“activities of the organkzatjon. Sirmiltaneously, clear niechdnism to ia{hsur.ecomp!iance isrequired

1o be devgloped.
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inftjate measures for
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—

Regular system Iniproveiieht studies and

#i dreas of activities of the oOfga Aization particularly those, prong 14 carruption nigeds to'be
studies continuously and improvement Fessuras taken sothat all existing !éabphplasarepiugged
and opportunlty fof corruption’is eliminated. .

€.  Corrugtion Risk Mizigation Strategy

1. Corruption Risk Analysis e

The company shall on continuous basis undertake Corruption Risk ﬂnaiysis,'l&,entiﬁ;‘éll policy
and coptrolsin place to riltigate these risks, identify gaps ordéficiencies in tha existing policy
and coritrols and put in place. =ddifional control mepsures to'bridge the gip,

2. ‘Areas vulnerable to corrinticn
Through various,  discussions incfuding  those with vendors/supplisrs/service
‘aroviders[customer,s and studies as well a5 analysis pf-Vigilance and €8] ¢ases, major Breas
vulnerable to corfuption fsk have bieen identified as faliods::

j. Recruitment
ii. -'{r‘ansferand posting' ‘
i, Procurement of all iirds Trcluding heavy egmipment,

W, Award of various contracls iricluding transporiation contracts, remova) of aver hurden &
extraction of coal '

v, Cosl stack shortage, measurément of toal £.08,
vl Quality of coal, ' _
Vi, Washeries and leasing of tand, use of washery rejects
vili: Labour/ DGR / £SM Contracts
1% Payment of Bills of cdntractors.

% Pilferage and theft of caal
%i. Codl diversion/black marketing by coal consumars
il Joint ventures and partnerships with other PSUs
These can he updsted ahd revisad based on further liformation and analysis from time to time.

4, Action For risk Management '

The Corruption fisk will bé rnanaged through following categories of actions:

a. Punitive actiohs

b. Surveiliance Detection

. Preventive actions,

‘Apart from actions mandated by CVLC, additional ragasuresWill be taken o enstire a corrupiian
frep envijonment it the company.
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Aniniat Actidn Plan of Ani‘«Céfrtigtian Measutes:

A annual Action Plan will he drawn In the format of Ministry of Coalto lay down the measures

proposed to be taken in the-enfire gamut of Vi Vigilance activities conslsting of prevestive, plinitive

and survelllance & detection aspect of Vighance, it will be méiiltored throigha guarterly actlon
-taken report to be submitted to the Ministry, Pefformante faetric wm be drawn to: clearly spelf

© putannual achievable goals. .

Pupitive Agtiens:

if any miséonduct a3 defined in company rules cames to notice of the managarnent, expeditious
action In commensyrate with gravity of misconduct will be ensured. # any suthority s seen tp
protect any emplayee who has indulged in'any misconduct, it wilf be considerad reflection on
his own conduct. Scft approach towards proven misconduct sends wrong signals amorng the

" gmployees and has dﬂtnmenta! effect In ensuring corrpption frée environment in tha cofpany.

it any employee gets charge sheeted in a CB| case, the prime Fdcie charges may bé édhstivad to
be of grave naturie and should generally attract ha;sbgst} p_eq;lty

Adtlon on crirninal offence

i any employee or any stake holder of the company eg vendars, consumers, suépﬁers etcis

found to be Indulging in any erlmiliial offénce including thasé indicated in prevention of

tarruption Act, the matter will be reporied to Investigating agency like CBor state po]ice. asthe
case may be, at the earliest, Stmittaneous Degartimental action may ba initiated agdinst tha
efnployee which should ¥e toncluded without waiting for the cutgome of arinal trial.
Adriinistrative attion against other stake holders will be taken as per the company's guidalines.
Afl financial loss to the company will be recoverad from the persons/entities causing the loss.

Survelllance Detectlon

Developgment of source forinformation

The Vigilanice Division will éndsavar to deveélop souicés for getting information regarding any

. €arrupl activitles in any Déparinient. The sources pmvii‘ii%;g_ guality information may he

financiglly rewardsd and for This purposs, suitable budget ptovisions will be kept.

Preventive Action

Al praveritive actidns as ';‘:‘é'r the exlsting _jguit'le‘lines Ineluding watch on employzss In 0Dl &
Agreed jist, identification uf sensifive:posts & rotation thereon, examination of anhual property
rétums, surprise, pefiodic and CTE type inspections ete will be undiertaken ragularly,
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_Rotation of employess

- The offidials in the 0D} and Agreed Hst will not be as_signed.a,nv.s_ensitiweass‘sgnm_entand thay

Action Planofp reyentive rgasutes
An action plan will be drgwn to taks preventive measuresto iriprove the 'sgstér‘s‘{aﬁd";jut comtrol
sechanism in place to reduce the opportuniiy for gormption. The aress prone togoriuption will

e jdentifled based on analysis of CB! cases, Vigitlanse tases, Tocus group discussion and past

experience etc. For all these areas, time bound action plan will be drawn and implemented. The.
jmplementation of the pian will ke maonttored in quarterly meetings ofovls.

wili be transferred to a nom-sensitive assigninent if they are hilding any such post. There will be
rotation of executives Holding sansitive Bssignments petiodically -8 per CVC/company
guldelines: The em playees who afe due for votation wilt ba identified In the begirm‘ing Bi the

calendar year and it sholld ba efstized that they aré rotated I the first halfof the year.

The Ctl. and subsidiaries will alsa have trangparent policy for general rotstion for emplovees
‘who stay morethan certain oo, of yearsina postftocation for preventing developmgnt of vested
interests, it should be ensured that rotation is done &s per the golicy 2nnually. '

System Improvement Studies

‘Bystem improvement-studies il bé undertaken in areas idenittfied having witherabilities In
order to identify measures requ'ired 1o be taken to plug any loop hioles and ppporturity of
roisuse/corruption. The messures will ba shared with management ahd eatnist steps will be
tiken to put them into practice. Systein improvements are kayin schiaving preventive vigilance
objectives. Leveraging cochriology with proper safeguards, transparenty & falrness In dacision
raaking, fimiting discretions, reduction in requirement for parsonal interface, simplification of
business processes, institutionalization of pood practices and’ inprovement of contrel
fnechanisms are some of the measures which witl go = long way i@ achieve ohjectve of

corruption free administration,

traprovement In vigitance ad rministration €an be pogsitle only when systems lmprove ents are

nade to prevent the possibities of corruption. Accordingly, VT has issued jnstryctions 1o

implement the following:

i, Proactive disclosures through provision of complete nfarniation on theirwebsites regarding
the laws, Fules and procedures go erning the issug of licanses, permissions, ClsaRINees, £10,

. Alapplication form_sfproformasshould be ma-de avillable pvthe wabsi:tes" ina dowsileadable

Form.

i, frnmediately ‘after the veceipt of the application; #he spplicant 1s informed about the
daficiendes, if @ny. Rapeated ‘quaties in.a plecesmeal manner showld be-vigwed as @
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v, The status of individual apphcatlans]matters shoutd ba made sivailable on the prganisation’s
webéite aitd shoufd ba updated from timeto-time: i

v. Al arganisatiofns should examine the feasibility of online veceipt of applications and

implementthe same.
vi. Pubilish oh the web-site details of award of tendidre/contracts shove a'threshiald valye.

List of undasirable eontact-men

A hist of undesirable contacttmen will be maltained by all CVOE, and heads of procurement
Depaniments after takmg infuts from ditférdit sources to kedp a watch on artivities of such
persons/entities. Every effortwill be made toensure that they domot infldence thé procurement
decisions. No emp]oyee shall maintain any contact with them other that needed for discharge
of offictal Huty. s|m|larly, arm length distande will ©2 malntainad with retired emplcyaes of

‘tompany who get associated with any vendﬂriﬁuppher/serwce provider after reflrement in

‘orderto emure fhatthey srenot dble to interferetn the decisions of company.

Intearity gack

‘Integrity pact will be executed by ali bidders for.all tenders above the threshold value decided

by CIL or subsidiary concerned Any’ vielation of Integhity Pact will entail action ag prescnbed
therein. JEMs will he appointed to oversee any violation of the patt. The company 3% BUYER has

committed the following under the pack:

1. The BUYER undertakes that no official of the BUYER, connected directly or indirectly with
the contract, will demand, take.a promise for or aeeept, directly-or through Intermediaries,
any bfibe, consideration, gift, reward, favour or any material or immatedal banefit or any
other advantage from the. BiBOER, either for thamselves or forany persan, orgapization or
third party related to the contract in exchange for an advaptage inthe bidding pracess, bid
evaluation, cr;mtrac’ting—ur-imp]ementatibn process related {athe contract.

2. The'BUVLR will, during the pre-contract siage, treat all BIDDER alike, and will provide to all
BIDDERs the same information and will not provide any-such inforraation to any-particutar
BIDDER which could afford an advantage 10 that particular BIRDER in comparison 1o other

BIDDERs.

3. Al the officials of the BUYER will report 16 ‘the appropridty ‘Governrnent ofﬁce any
attempted &r compiated hieaches of thi shover commitmerits as well as any substantial
suspleion of such a breach.

4, in-case any such preceding mistonduct oft fhie- patt of such official(s) is reptried by the
BIDDER to the BUYER with fufl and verifiable facts and the saime ts pringa fagie found to e
correct by the BUYER, nedeSsary disciptinary proceadingds, ar any: other actior as deemed
fit, ticluding criminal proceedings may be Initisted by the BUYER ang such aperson shall be

e
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debarred fratn furiher dealings related to the contmtt process, In such a case ‘while an i
Fae ] enquiryIs being conducted by the BUYER the pmcﬁedmp urder the contiact would nat ke :
i stalled. :
3 '
. 11. tdentificetion of Good gracﬂcesand implementation
_: - The Good prattices Heveloped by other subsidiaries or any. other orgamsatmns will ba adopied -
E © for improving the system and practicés. Good practices avaifable natioualiy or Internationally
Wlll be exariined and adopted for Improvement of procésses;
12, Motifieation L
| Annual report will be publishéd indicating measures taken during the year for '.c.ombat'ing 1:
i corruption. All cases of established corrupt practige, bribery and vicistion of this policy will be -_}
Braght in'the public domaln along with actlon taken repork )
} 43, ‘Perodics) Reviewr - a . "
‘ CVOs will hold quarterly structured maeting with CMD to revigw the anti-mrrupnb‘rt' MEBSUES =
a ‘taken in the organization and effect théreof. Additional measures requited to taken may alsa bz - E
B discussed and steps may be taken to implement the same. ff
i . :
i 14. Extemal Review ' f
i o
i Review of the anti-cortuption policy and measures initiated by the organization by done l
i periodically by externsl ageficies. Sugg=s'smns for improvemerit will be analysed and adopted. b
] '
15, Adherence to International O ions ’ 3
€IL1s signatory to globat compact. The adherence to varions principles particulary 10™ principle "
: on anth-bribery will bie reviewed periodically and reported upan, i
; 16. Action against violation
3
Vialatmn of sny of the provisions Yaid down i this palicy will attract action.under: CDA Rules and :
: any other administrativéaction as dedided by the Management. The violations by Board fevel i
: thanagement may be brought to hotice of the Ministry.
; This hos approval of Chalrmian, Coal Indla 1td,
I ey
: ~ {Mangj Kurmar) 3
i ' \ . Chief Vigilance Officer 5;
No. GIL/VIG/2035/MK-B/ConN fo 26 dt. zfscfauig
i . : i
. Distribution: All concernad
}:‘ 5
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Extract rif Coal India Executives Cohdﬂéé.Di's"EFﬁliﬁe ahdl Appial Rules
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L fvery..empiqyeefis required to roaintain absolute integrity at 8l tines. {Rufe 4,1)

7 . The following Atts have been detlared siisconduct:
[ {2l Theft, fraud or dishonesty in-connection wilh the business or Pfﬁb"?‘ﬁw of the Company or

3 _ property of another person within the premises of the Company [Rule 5(1)]

! ‘ {b) Act of taling ot giving bitbes orany Nlegal gratification { Rule 5(2).)

! (¢} Act of possession of pecuniary resoufces or praperty disproportionste 6 the kriown sources of

income by-the.sruployes oF 6n his béhalf by another pefson, which the empioyee canngt

satistactorily account for {Riile 5(3)].

{d)Actingina manner prejudizial to tﬁa'interekts or image of the Company TRula 5(5)).

{e) Cnmm:ss:on «of any act which srnoomts to a alminal offence lrwclving mofaf turpitude [Rule
5(17]]

{f) Any breach.of any of the provisions of these yules or any other statutes or rules{Rufe 5{26);.

e e e e L A A R e

It Ineespect of employment, the following propriety will be maintained: -

(3) o employee shall use His posiﬁan orinfluence directly of Endiréc’tlv 1o secure empleyment

i under the "Company’ forany person related, whether by bload or marnage to the employee or

4 -1o the employes’s wife or husband, whether such-a person is dependnnt on the emp%oyee or
not. {(Rute 6.1}

{b) No emplayee shall, except With the previous-sanction of the Competenit Authority, bermit his
sor, daughter or any member of the family 25 accepl employrient With any campany er fim

with which he has official deafings. (Rule 6.2)

S RPN

{c) No empipyes $hal) in the discharge of his ofilcial duties deal with any matter or glive or sapetion
any covitract to any company or firmor any ‘other person Fany memher of his family Is gmployed
Inthat firm or under that person or ithe or any member of his famﬂy Isinterested In such matter
‘orcontract in.any other inatter and the employee shall refer gvéry Such matter or contract 1o
his offcual superjorand the-matter or the contragt shall ‘thereaftét be dispdsed of decoiding to

thé instructions ofthe aut‘namy towhom the reference ls made {Rule 6.3)

{d) No-funciional Birectors of theé company and the Chief Exécutives who have refirad/ resigned
from the Services of thi! codnpany, after such retirement/ resignation .shall aceept any
-appointment ©F post ‘whether advisory or-stiministrative, in. ahy fifm &v compary Or sister

92
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concern or graup compary, whe
pusisgss relations, withiin one year from the date
approval of the Goverment of the Appointing Auth

IV, Acceptarice ‘of G- Save a5 Gthenwise provided in he
shall accept or perryitany memige;‘o‘ihisfamﬂy or any ot
any gift, from any individual or fitm

ther Indian o foreign, with which the Compan
of his retirement/Tesignation withaut prier
ity as the case may be, {Rule 16.5)

y has or had

CDA Rulés, no employee of the Company
Her person acting on his pehalf, to accept
haying offigial dealiiigs with him. {R}Elelﬂhi)
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Ansiexure Iy

FOR CORRUPTION/ BRIBERY & RULES FOR DUE DILIGENCE

“RED FLAGS™

While evéry tradsdction and/for conterparty should be: evaluated on its speclﬁt facts, there are several
“rad ﬂags" in relation to third pafties e patential or rurrent countafparfies, or poteqtial or current
Associated Person) that may signify a hexvhtened risk of corrugition or bribery. Some of those “red ﬂags

: hcludethefcllowmg -

T

R i S e

T T e e e e,

e e e e Sl Tt St 4 v

ER)

o

et I s

ettt bt 2 e ATl

of, recewa a brlbe
The third party has been subject of previous enforcement action(s) for corruption-ralated
offenses. .
The third party’s report of its business structure s vausual, intomplate, or overly complex withz
latk of tm nsparéncy.
The third par't_y provides ncornplete, flse or misleading Business contact information.
“The third-party requests unushal payments or ‘financial arrangements {e.g. requ.ests 10 accept
paymenl’s i cash oF through o third pafty; requests the Company ta complete unfecéssary,
inaccurate or unaxplained invalces; fravel agent requests paymiants in adddition to ordingry
commission or remuneration affered to other similar type agentsi n the same country}, or has a
pattern of over-involcing or Incorrect invoicing, or overpaymenits 8Ad réduasts for sefunds.
The thirg party requests a spit ofbu'r’cﬁésés to avoid procurement thresholds, '
The third party proposes unnecessary change orilers to incréese conitract values after award of
the'contract, :
| “The third party is vague of elusive ahout source of funds Tor the transaction oractjvity,
The third pariy Las {arge sums of cash dr currency svaitsbie for the trahsaction or businass activity

with no correspanding business that génerates the high revesue stream.

The third party seéks to make or receive payment from or to a foréign country accotnt other than
the lacation of the party’s business orthe service performed, ufiléss the third party haslegmmate

réasons for requasting for'such arrangement,

An unnegéssaty o undisclosed ralddiernan of focal Is involved iri the contract or negotiations, and
his addition Fas no obvious Value 16 the perfarmance of the contract,

The third party boasts about refationships with lacal govérnment ofﬁcnais, stich as irnmigration or
tustoms officials, government offiefals.

{1} ‘The third party angages questionable subcontractors or local Agents.

AT st e e e
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{xivj tnabid piocass,’ thi réfyuest for proposals incitide.very namwt'éﬁtraétf'spe‘ciﬁdﬁons'that-s'eem
tofavora specific tidder and extiudethers.

xv) The third party requests that the: Company not, report or disclosg a particular activity of
transaction.

{xvi} The-third party- threatens to withhold services absent pamnts 1o tndiviguals in addition to
coptractually. agreed payments.of payments in cash orcash equivalents.

{xvi} AGovefnment Gﬁlcia! insists on a specific Person of company’ to seive d4 third _'party. e

{&zg{iﬁi The third party refuses to agree to thecontractual, provisions set out Integrity Pact,

{xix) Thethird party's | business is.not listad in sia ndard industry directories, oF is unknown 1o pacple”
knmuledgeable abolt the rdustry.

{(xx) Dwing negot:aﬂgns,ft_h_e third party seems indifferent t to the price for the Coripany prodicts or
services, or otherwise fallstoacting proﬁt seeking fanner.

[xxi} Theé third party insists thatlts idenmjr remain confidential or rafuises 1o divuige the identity of its
owners or principals. .

bixii) The third party does not have affites or a Staff, o freguently moves logations.
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 Bharat! sking Coal LinHe
. A M Raina Compan .
P (A subdidiary of Coal India Limited)

(et B B )
) 826005

'P;emo-.B-écuc:ﬁ{em&rgw:ﬁaf'_,_.. tago Bidvics 2020/ Giy . Dt 4022028

o -ASOI{Yi_g'i!apc;é} .
=g Ganray Bish). L
Mimistry ool . - Ty 1

Goverpmentof tndia-
New Delkici 0081 _
Subject: = Repiesentation G SnriSubhash: KymiatSingh alleging Bross fingnelabfregularitics

T py e BECE Afhorifies . formls of making payindat 10 “c'f‘iiisbnfbmg mipinig
: 't.:bmpaﬁiggarg::gagdj;;g 'a;c:?s_‘iqﬂﬁ_t‘él?éﬁé;fépbﬁ' 018 secniimendaBion. forwarded by
Comrmifige onP.éﬁt’ienﬁ,-LokS'abhﬁSe‘._t’:ﬁetéﬁ‘at. . o
Reference: - Tratling &bt 4t 418, Januaty 5025 repeived from aMp BCCL Secretariat on the
. subjéist matier _ -

‘BCCL ase Ne £RI9NITE (CVE Case No 017/COL05%) regarding yovision of Targer withoul
competent approval and Tegy penalty ‘dﬁﬁucﬁon.'é.gainsf Z.I‘vljs;_:ﬁ'aé_lﬁbav-ﬁ__nnapu;qa Toint Ventuie 10
Dahibari Colliery, GV Area W8 forvarded 1o Sp- CBLACB, Dhabed vide fhag Offics Lettér #o.
BCCL/CVO/ zginCB-QQ-Q.OiSI" BT J2019/Seey/63] dated {copy enclosed 85 Annexite-1) For inquiry/
fnvestiglion as per recommendation of Petition ‘Committée.of 16% Lok Ggbha as mentioned in their

the 51° Repoit.

The. case Has beernt yetuned by CBl, ACB, Dhanbad vide their Litter No. 1268/CA HHN2019/0192
dated 26.11:2019 (copy enalosed as Anneiuife-2) Sting the following obseivation: -
wpprnsel of your Jatigydogs-nof reyeal any }cogﬂizableevﬂence--reguir}'ng CBI irivestigation by régw‘.s‘raﬁhg‘fd'ﬁi.ml
FIR Over payment oF advarice, paymeit {6 & COTPUCior by BCCL dppears 18 be mere violation.of terms aret
canditipn of the Consracl pnd phis does nol come under she jurisdic—ﬁo’r} ‘of CBI.ds the matter is administrutive i
nature. I may be meigiaried thil A3 per CVC “aridd CBI mhomyal . CEI is supposed 10 enteridin only those:
complainis which contaln specific and dzfinite allegations Trvolviig cOFTUpHOor serigus criminal misconduct
agiinst public servdiits E_R_’.,ﬁﬁfing’_'m‘m‘t‘fz ihe prrview.of CBI. Your referance does not fall wnder this calegory,
Analpsis of your detter aind énclaseil slocitnents peveuly that e motms of penalty withheld from 1he.
contractor’s bill due to. won-achievernert of 2argetisiable 0 be paid bk enge shortfall s fully weade up by the
contraelar IHence, the yaie wppéars 1 be o conjroct dispute behween BCCL and the concéred contraciar,
Further, it is not élear ywhal offenie biss béen somiiited by the said contracior @ which public serveoit of
BECL, has copmitled erininal miseonduct or uny-other offende wneir the PCAdtoF IPC. Your complan also
does ot xention, the ROIHES nd designation of ?ﬁaﬂs/oﬁfaidis of BCCL r,?,spomib?e Jor ihe alleged '
irregularity. Roles played'by sudividua] public servidiiits haig nol peen-mentioned in Your complaint. It appecss
thaip the pieter has been simply referred 10 GBI without an). detaifed 'invgsﬁgarigiz/}znq‘ui:y by the Vigilance
Pepartment of BOCT:0 tha basis _c'}f-recp;}u;‘:éﬂddzjagi mdde by the Gpmittee of Petition of 16" Lok Sabha.
appaties thot the Sopmmittee has endorsed the ;rbcarﬁmend‘t;}iqﬁ af BCCH. 16 Epguind 0 all the mallérs refated
qf‘appre}:‘eﬂs‘ian'sfﬁa! there

.ro:aver/afﬁancé‘ pkj_:jfmaﬁi 10 thie contzactor of il he sibsidiaries of CH. on thekiasts.
ponld be many more Lases relating bo over/a foaing piyents 101 Y ¢ catratars. 1t oy B weniionied thet CBL,
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Ie € fis r,efcn od to GBI
First Stage Advice'oF i CVC which
Wasalse mentmned thit tﬁe said

Charge—sheet a' }Jeen Served
servmg of :charoefshaet and denial .of

Oy fom the s

* “hage Advicelor Minor Penaliy-as gpined by

Asper Vgg:lance uﬂyegtlga’mm:i 30 crxmmal offencahas heeh 1de1:tzﬁed
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APPENDIX~T

MINUTES OF THE EIGHTH SITTING OF THE COMMITTEE ON PETITIONS

(SEVENTEENTH LOK SABHA)

The Committee met on Wednesday, 16 September, 2020 from 1100 hrs. to 1200 hrs. in Room
No.117, Chairman's Chamber, Parliament House Annexe Extension, New Delhi.

PRESENT
Dr. Virendra Kumar - Chairperson
MEMBERS

Shri Harish Dwivedi

Shri P. Raveendranath Kumar

Shri P, K. Kunhalikutty

Dr. Bharati Pravin Pawar

Shri Brijendra Singh

Shri Prabhubhai Nagarbhai Vasava
Shri Rajan Vichare

SECRETARIAT

1. Shri T. G, Chandrasekhar - Joint Secretary
2. Shri Raju Srivastava - Director
3. Shri G. C. Dobhal - Additional Director

el IS il

At the outset, the Hon'ble Chairperson welcomed the Members to the sitting of the Commiittee.

The Committee then considered the following draft Reports:-

(i

(it}
(i)
(iv)

Action Taken Report on the Action Taken by the Government on the recommendations
made by the Committee on Petitions (Sixteenth Lok Sabha) in their Fifty-First Report on
the representation of Shri Subhash Kumar Singh regarding payment of full contracted
amount by the Bharat Coking Coal Limited (BCCL) to M/s. Sadbhav Annapurna (JV)
without completion of the work;

*kk *wk *Rk *kk
kkk L34 k¥ *kk
Kk kR L *kk

After discussing the above mentioned Draft Reports in detall, the Committee adopted all the four

Action Taken Reports without any modification(s). The Committee also authorised the Chairperson to
finalise the Draft Reports and present the same to the House.

The Committee, then, adjourned.

** Does not pertain to this Report,
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